
LOR $ABItA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 14, 1961/Magha 25, 1882 (Saka) 

No. ~66 

1. Oath or A1IlnDation 

Shri Rajendra Pratap Singh made and subscribed the oath in Hindi and 
took his seat in the House. 

2. Obituary references 

The Speaker made references to the passing away of Shri C. R. Iyyunni 
who was a member of the first Lok Sabba and Dr. Sri Krishna Sinha who 
was a member of the fonner Central Legislative Assembly and the Constituent 
Assembly of India. 

Thereafter members stood in silence for a short while as a mark of respect. 

3. President's Address-laid on the Table 
Secretary laid On the Table a copy of the President's Address to both 

Houses of Parliament assembled together on the 14th Februat"Y, 1961. 

4. President's Assent to Bills 

(i) Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the last session and assented to by the President si~ the 
last report made to the House on the 5th December, 1960 :-

(1) The Appropriation (Railways) No.5 Bill, 1960. 
(2) The Appropriation (No.5) Bill, 1960. 
(3) The Indian Post Office (Amendment) Bill, 1960. 
(4) The Tripui"a Excise Law (Repeal) Bill. 1960. 
(5) The Railway Passenger Fares (Amendment) Bill, 1960. 
(6) The Indian Tariff (Amendment) Bill, 1960. 
(7) The Code of Criminal Procedure (Amendment)BHI, 1960. 
(8) The British Statutes (Application to India) Repeal Bill, 1960. , 
(9) The Repealing and Amending Bill, 1960. . 

. : ~ .... 
(10) The Prevention of CrueJty to Animals Bill, 1960. 
(11) The Children Bill, 1960. 

(ii) Secretary also laid On the Table copies,' duly' authenticated by the 
Secretary of Rajya Sabtha, of the following Bills passed by the Houses of 
Parliament during the last session and assented to by the President since the 
last report made to the House on the 5th December, 1960:-

(!> The Employees' Provident Funds (Amendment) Bill, 1960. 
;' .,i~ ,; ,.;',.. : [p.T.O. 
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(2) The Bilaspur Commercial Corporation (Repeal) .Bill, 1960. 
(3) The Mahendra Partab Singh Estates (Repeal) Bill, 1960. 
(4) The Motor Vehicles (Second Amendment) Bill, 1960. 
(5) The Preventive Detention (Continuance) Bill, 1960. 
(6) The Forward Contracts (Regulation) Amendment Bill, 1960. 
(7) The Preference Shares (Regulation of Dividends) Bill, 1980. 
(S) The Acquired Territories (Merger) Bill, 1960. 
(9) The Companies (Amendment) -Bill, 1960. 

(10) The Constitution (Ninth Amendment) Bill, 1960. 
(11) The Industrial Finance Corporation (Amendment) 'Bill, 1960. 

, • .5. ~IB _~ .DD ,the Table 

The following papers were laid on the Table:-
(1) A copy of the Report of the officials of theGovemment ·.of·'India 

and the People's Republic of China on the Boundary Question. 

(2) A COpy ofa statement Gn the accident that took place in Jamhad 
'Sltlected Colliery on the 23rd January, 1961. 

(3) A copy of each of the following Ordinances promulgated by the 
-,Br~ident .\Since· the termination of the Twelfth SessiOn . of ;Second 
Lok Sabha, under the provisions of Article 123(2) (a) of the 
Constitution :-

(i) The U.P. Sugarcane Cess (Validation) Ordinance, 1961 (No.1 of 
1961). 

(ii) The Banking Companies (Amendment) Ordinance, 1961 (No. 2 
of 1961). 

,6. ~~t r~rdill.g $UpplemeDtary demauds fer ;~ts 101" 1960~61 
Shri Morarji Desai presented a stat{'ment s!Jowing Supplementary Demands 

for Grants in respect of the Budget (General) for 1960-61. 

7. Besirnation of Member 

:rhe Speaker i~formed Lok Sabha thatShrimati Sw:heta KrPJani had 
resIgned her. seat In Lok Sabha .with effect fr<?m .the 24th .:ranJ,Ulry, .1961. 

S. EsteDaion of time ttll P~qD of .&eport ~Ie"t:~ 

Dr. ~la :Nayar moved that the time appointed for -the pl'eSentation of 
the R,aIortqf the_Jo~ntCOll11l)ittee on the Matemity-Deftetit -Bill 1960 be 
estend~ up to the 17th F:~btuary, 1961. .. - . .,. 

The motion was _ad~Pted. '. - . 

9. Government Bill-intrOdUCed 

The ¥!§~~ce(~enqf!1ent) .Bill, 1A11. .t:- Sabbaadjourned till 11 A.M. on Wednesday, ij1e 15th Fe~, 

"to 
Gt.PNJ:)....:US I-1S28(D) LS-14-2-61-750. 

,M. M. XAUL, 
Secretary. 
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Forty-two Starred Questions (Wos. 1-42) were put-doW-it' orithe order 
papel'-tIIutnf' wbich'nine-wel'{! Qall~d.· Ofiginal·netices. of-StaJ:l'ed \Q\I~.tioD8 
Nos. 4. 6, 8 80M '3l ~e-·reeeived in: Hindi.· . . -. . 

Nlfte'Starrea' Queellons -(Nos.l.....;...aand' 23) '~oraUy :tMW~.: and 
supplementary questions were asked' On all' -of them. Re1tUes to b.lte 
re~· ®est~~ "'\Wre- ~d- OJ!· the Table. ..' , .. __ , 

2. l!~~ .Q~~~ .. -~ ..... -... - ,.". _ ...... I' 
J"ifty-ll1r-Unstarted" QuestionS' (Nos. '1-45 and' 47 ·t~· 6n. Were put down 

on the order paper. Unstatred:Question··NQ. ·4~w~gansf.e~· to the list 
of questionB:-' fer Ulf! 27th. Febl"l.@l'Y,.l9&L pr:jgiJ}al nQti.ces. Q~ ~ Uql!t.arred 
Questions Nos. 25 and 26 were receive4.,' in lIin<Ji. :Replies tQ Unsfarred 
Questions were laid Qn. the Table. 

".; ~ .. -.~ :. :' .. ,. .'. .~.. , . . ", ~... .:. : . '. {'" 

3. AdjoummeDt motion 

Th~' SPeake~ !Withheld. his. consent'lethe moving. 'o~an::adjoumment 
mot~on gi~~nJl'?ti~~ .. of.~~.S~rvashri ~.~ Gopalan, P. ~ ~asud~van Nair 
and' P': T: Pitnnoose tegat"dmg' the sItuation arising out 1J'f' 'the pant ot 
moratorium by the Central :oOva.nment of five banks iii Kerala . 

. ,. .. ~ " .... 

·l'Ilu~(Pritn· Xinmter!made"a staternf!Jlt reptdiag the--pI"estm~ Itl~n in 
the Congo. ' '. . 

5. P~~ri btd~~'Tib" ::0 :' '" ._ ...... ~ . , .' 

Tbe.·.*,llo'f'lin,.paperS;.~:lltm~Etn the- 'fable:_ '. t,; 

(1) A cOPy of the Final Report of'the~A(nioc C!olmm~ Sub-Soil 
- .... Water 'Table -Condit1Otts In 'New' Delhi , .. ~ . ',. .... . ... ~ -. ~ '. ~ 

(2) A copy of the Registration of.N...,~~s. (Cfmt~l) J,mendment 
< _" ' .. ' _~~,. ,196Q,.l?llRli~ec;l .~ Notiicati~ No. G.S.B. 1520 dated the 
'.:~:~.: 'r .~h.De.c~ber,:)96~ .un.der .SUQ:sf1Ctlor{ (~).Qf .~e9on :zo:.A of 
- .... -' the Press' and Registration of-BOokS Act, 18~.,·_ 

~ - '-.. [P.T.O. 
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(1) A eopy of Notlftcation No. S.O. 3006 da.ted the l'th Deeembertiai 
IIMlO under sub-section (8) of Section 3 of the Essen 
eom'moruties Act, 1955. making certain further amendments to 
the Textiles (Production by Handloom) Control Order, 1958. 

(') A eopy of each of the followin« papers:-
(a) Memorandum and Rules and Regulations of the Inventions 

Promotion Board. 
(b) Brocbure of the Inventions Promotion Board containing infor-

mation for inventors. 

(a) A copy of Half-Yearly Report on the activities of the Coir Board 
for the period from lst April, 1960 to 30tb September, 1980 
under 8ub-eeetion (1) of Section 19 of the Coir Industry Act, 
1953. 

(8)' A eopy of eacll of the following Reports under sub-section (4) 
t)f Section '7 of the Industries (Development and Regulation) 
Aet, lel:-

(a) . Annual Report of the Development Council for Bicycles, Sew-
In, Machines and Instruments for the year 1959-80. 

(1) AnllualRepon of the Development Council for Heavy Electrical 
ln4ustriu for the year 1959-80. 

(e) Anrlual Report of the Development Council for Light Electrieal 
Industries for the year 1959-80. 

(d) Annual Report of the Development Council for Internal Com-
bustion Engines, Power Driven Pumps. AIr Compressors and 
Fan. and Blowers for the year 1959-80. 

(,) Annual Report of the. Development Council for Non-ferrous 
. Ji(etala for the year 1959-80. 

Cf) Annual Report of the Development Council for Machine Tools 
for the year 1959-60. 

CI) Annual Report of the. Development Council for Heavy Chemi-
cals (Acids and Fertilizers) for the year 1959-80. 

(h) Annual Report of the Development Council for Alkalis and 
Allied Industries for the year 1959-80. 

(i) Annual Report of the Dev~opment Co~cil for Art Silk Indus-
try for the year 1959-60. . 

(I) Annual Report of the Development Council for Drugs, Dyes 
and Intermediates for the fear 1959-60. 

(k) Annual Report of the Development ColBlcil for Sugar IndustrY 
for the year 1959-60. 

(1) Annual Report of the Development Council for Woollen Indus-
try for the year 11159-60. 

(m) Annual Report of the Development Council for Automobiles, 
AutomobUe Ancillary Industries and Transport Vehicle Indus-
tries for the year 1959-60 . 

. (n) Annual Report of the Development Council for AlcGbol and 
Other Products of Fennentation Industries for the year 
INlJ-SO. 
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(0) Annual.Report. of the Development Council for Food Proeessinr 
Industries for the year 1959-60. . 

(p) Annual ~port of the Development Council for Paper, Pulp 
and AllIed Industries for the year 19.59-60. 

(q) Arulual Report of the Development Council for Oil-based and 
Plastic Industries for the year 1959-60. 

(r) Report of the Development Council for Leather, Leather Goods 
and Pickers. 

(7) A copy of each of the followillg ~otifications making certain fur-
ther amendments to the Employees' Provident Funds Scheme, 
1952, under Sub-Section (2) of the Section 7 of the Employees' 
Provident· Funds Act, 1952:-

(a) G.S.R.. 152Zdated the 24th December,l960. 
(b) G.S.R. 1548 dated 31st December, 1960. 

(8) A COPy of Notmcation No. 8.0. 3092 dated the 22nd December, 
1960. 

-(9) A eopy of eadl of the following Notiflcationsmaking certain 
further amendments to the DisPlaced PerSons (Compensation 
and Rehabilitation) :Rules, 1955, under sub-section (3) of Sec-
tion 40 of the Displaced Persons (Compensation and Rehabili-
tation) Act, 1954:- ' 

(a) G.S.R. 1199 dated the 8th October, 1960. 
(b) G.S.R. 1341 dated the 12th November, 1960. 
(c) G.SA 1360 dated the 19th November, 1960. 
(d) G.S.R. 1404 dated the 26th November, 1960. 

(10) A copy of each of the following Noti1lcations under sub-section 
(3) of Section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making certain further amendments 
to the Displaced Persons (Compensation and Rehabilitation) 
Rules, 1955:- . 

(a) G.S.R. 1566 dated the 31st December, 1960. 
(b) G.8.R. 53 dated the 14th January, 1961. 
(c) G.S.R. 101 dated the 21st January, 1961. 

8. Statement Be: Sapplementary Demdd8I for Grants (BaiJ.ways) for -1960-11 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1960-81. 

7. CaD1Da' AtteDUon to Hatter 01 Urpnt Public Importauee 

Shrimati Maflda Ahmed called the attention of the Prime Minister to 
the map attached to trhe Sino-Bunnese Border Treaty and Government's 
reactions thereto. 

The Prime Minister made a atatement in regard thereto. 

-The notiflcations were previously laid on the Table on the 30th Novem-
ber, 1960 and were re-laid under Rule 234(2) of the Rules of Procedure. 

[P.T.O. 



8. ~~7.:b7-~i~'~_~fI.denI8l.~:--:--:c: -'---'! . .', ::-~ 
- -

The Deputy Minister of 'Extethar-Affa}rs'made' a: stateJiletit corr~ 
the reply gi~"&n't1iie,23ni· i)e(:e1Mfel', 1960 to ShOrt- NOtice QUestfon 'No. 11 
,by Shri Indrajit Gupta -a»dotberif liegardingvisit of joUrnaliSts to Nagaland. 

9, rbi" sJd.et'·: (~il~~).'-·:i~~2:·: .... 
SbrtJamiva:n·'Ram· preSented-li statement of estimated receipbi and ex-

penditure of the Government of India for the year -196f-62- mrespect of 
Railways. ., _ " 

I:-:':: -
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LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] . 

Thunday, February 16, 19611Magha 27, 1882 (SaJca) 

No. 488 

1. Starred· QuesUou 

Forty- Starred Questions (Nos. 43....,.,82) were put dOwn on the ot"der paper 
out of which fifteen were called. Original notices of Starred Questions 
Nos. 51, 57-59 and 72 w~re received in Hindi. 

Thirteen Stawed Questions (Nos. 43-46, 4s.-;...55 and 57) were . orally 
answered and supplementary questions were asked on aU of them. Replies 
to the remaining questions (including Starred Questions Nos. 47 and 56 of 
whil:'h the questioners were absent) were laid on the Table. 

2. UD&tarred '~oestiOBS 

One hundred. and five Unstarred . QUestions (Nos. 58-148 and 15()-;163) 
and a statement to be laid by the Deputy Minister of Railways correcting 
the reply to Unstarred Question No. 639 on the 23rd November, 1960 were 
put down on the Order Paper. Unstarred Question No. 149 was transferred 
to the list of questions for the 23rd February, 1961. Original notices of 
Unstarred Questions Nos. 83, 100, 103, 114, 121, 137, 139, 153, 159 and 161 were 
received in Hindi. Replies to Unstarred Questions and the statement by the 
Deputy Minister of Railways referred to above were laid on the Table. 

3. Papers laid 00 the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-section (5) of 
Section 7 of t..':!e Indian Telegraph Act, 1885, making certain 
further amendments to the Indian Telegraph Rules, 1951:-

(i) G.S.R. No. 1434, dated the 3rd December, 1960. 

(ii) S.D. No. 3011, dated the 17th December, 1960. 

(2) A copy of Report of the Indian Delegation to the 13th Session of 
the W.H.O. Regional Committee for South-East Asia held in 
Bandung, Indonesia from the 22nd to 30th August, 1960. 

[P.T.O. 
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A copy of Notification No. 12154160-Tl'ansport dated the ~rd 
November 1960 published in the Delhi ~azette, under sub-sectiOn 
(3) of Se~tion '133 of the Motor Vehicles Act, 1939, making 
certain further amendment to the Delhi Motor Vehicles Rules, 
1940. 

(4) A copy of each of the following Notifications, under sub-section (3) 
of Section 133 of the Motor Vehicles Act, 1939:-

(a) Notification No. S.O. 44 dated the 7th January, 1961, making 
certain further amendments to the Motor Vehicles ('l1hird 
Party Insurance) Rules, 1946. 

(b) Notification Nos. F. 12169155-601Transport and F. 121101159-Trans-
port published in the Delhi Gazette dated the 24th November, 
1960, making certain further amendments to the Delhi Motor 
Vehicles Rules, 1940. 

(c) Notification No. 12118153-591Transport published in the Delhi 
Gazette dated the 15hh December, 1960, making certain further 
amendments to the Delhi Motor Vehicles Rules, 1940. 

(d) Notification No. 2471601F. 68-7157-Pub. published in the AndamaB 
and Nicobar Gazette dated the 5th December, 1960 making 
certain further amendment to the Andaman and Nicobar 
Islands Motor Vehicles Rules, 1939. 

(5) A copy of the Audited Accounts of the Delhi Road Transport 
• Authority for the year 1956-57 along with the Audit RePOrt and 

Financial Review thereon. 

4. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundredth Report of the Estimates 
Committee on the action taken by Government On the recommendations 
contained in the Fifty-fourth Report of the Estimates Committee (Second 
Lok Sabha) on the Ministry of Finance-Narcotics Department. 

5. Motion for Election to Committee 

Shri Raj Bahadur moved the following motion:-
''That in pursuanCe of sub-section (2) (a) of Section 4 of the Merchant 

Shipping Act, 1958, and the National Shipping Board Rules, 1960, 
framed under the said Act, the members of Lok Sabha do pro-
ceed to elect, in suoh manner as the Speaker may direct, four 
members from among themselves to serve as members of the 
National Shipping Board to be reconstituted with effect kom the 
1st March, 1961." 

The motion was adopted. 

6. Government Bill-nnder consideration 

The Two-Member Constituencies (AbOlition) Bill, 1960 

The motion for consideration of the Bill was moved by Shri Asoke K. Sen. 

An amendment for circulation of the Bill fOr the purpose of eliciting 
opinion thereon by the 15th April, 1961 was moved by Shri Mahavir Tyagi. 

*The notification was previously laid on the Table on the 19th December, 
1960 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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The following members took part in the debate:-
(1) Shri Mahavir Tyagi 
(2) Shri Ram Sevak Yadav 
(3) Shri N. Siva Raj 
(4) Shri Re9ham Lal Jangde 
(5) Pandit Thakur Das Bhargava 
(6) Shri P. T. Punno0ge 
(7) Shri Ajit Pnsad Jain 
(8) Dr. Ram Subhag Singh 
(9) Shri Baishnab Charan Mullick 

(10) Shri Naval Prabhakar 
(11) Shri Kalika Singh 
(12) Shri B. C. Kamble 
(13) Shrimati Uma Nehru 
(14) Shri R. K. Khadilkar 
(15) Shri Hadsh Chandra Mathur 
(16) Shri Premji R. Assar 
(17) Pandit Munishwar Dutt Upadhyay 
(18) Shri M. G. Uikey 
(19) Kumari Maniben Vallabhbhai Patel 
(20) Dr. M. S. Aney 
(21) Chaudhary Pratap Singh Daulta 
(22) Shri Purushottamdas R. Patel 
(23) Shri K. T. K. Tangamani 
(24) Sardar Ajit Singh Bhatinda 
(25) Shri BaIkrishna Wasnik 
(26) DI". Sushila Nayar 
(27) Shri Prafulla Chandra Borooah. 

The discussion was not concluded. 

7. Report of Committee on Private Members' BiDs aDd Besolutloas 

Shri Jhulan Sinha presented the Seventy-sixth Report of the Committee 
on Private Members' Bills and Resolutions. 

8. Report of Business Advisory Committee 

Shri Shivram Rango Rane presented the Sixty-1kst Report of the Business 
Advisory Committee. 

(Lok Sabha adjourned till 11 A..l!oIL on Friday, the 17th February, 1961.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, February 17, 1961/Magh4 28, 1882 (Saka) 

No. 469 

1. Starred Questions 

Fifty-eight Starre'd Questions (Nos. 83-140) were put down on the order 
paper out of which eleven were called. Original notices of Starred Questions 
Nos; 83, 90, 93, 97, 114, 119, i ~6 and 139 were 'received in Hindi. 

Ten Starred Questions (Nos. 84-93) were orally answered and supple-
mentary questions were asked on all of them. Replies to the remaining 
questions (including Starred Question No. 83 of whioh the questioners were 
absent) were laid On the Ta'ble. 

2. Unstarred Questions 

Eighty-eight Unstarred Questions (Nos. 164--251) and a 'statement to be 
laid by the Minister of Home Affairs correcting the reply given to Unstarred 
Question No. 235 on the 16th November, 1960 were put down on the order 
paper. 

Original notices of Unstarred Questions Nos. 184-191, 195, 1~, 201, 202, 
215, 233, 240 and 250 were i"eceived in Hindi. Replies to Unstarred Questions 
and the statement by the Minister of Home Affairs referred to above were 
laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Iltatements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:- ' 

(i) Supplementary Statement 
No. I 

(ii) Supplementary Statement 
No. V 

(iii) Supplementary Statement 
No. X 

1578 

Twelfth Session, 1960 

Eleventh Session, 1960 

Tenth Session, 1960 

[P.T.O. 



(iv) Supplementary Statement Ninth Session, 1959 
No. XIll 

(v) Supplementary Statement Eighth Session, 1959 
No. XV 

(vi) Supplementary Statement Seventh Session, 1959 
No. XXII 

(vii) Supplementary Statement Fourth Session, 1958. 
No. XXXIV 

(2) A copy of Notification No. G.S.R. 18 dated the 7th January, 1961 
under sub-section (1) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(3) A copy of each of the following Notifications, tmder sub-section 
(2) of Section 3 of the All India Services Act, 1951:-

(i) G.S.R No. 1413 dated the 3rd December, 1960 making certain 
amendments to Schedule III to the Indian Administrative Ser-
vice (Pay) Rules, 1954. . 

(ii) G.S.R. No. 1414 dated the 3rd December, 1960 making certain 
amendments to Sch~\lle m to the Indian Police Service {Pay) 
RUles, 1954. 

(4) A cOpy of the Anttual Report of the University Gnnts Commission 
for the period from April, 1959 to March, 1960 under Section 18 
of the University Grants Commission Act, 1~56. 

(5) A copy of the Annual Report of the National Resee.reh Develop-
ment Corporation of India along with the Audited Accounts for 
the period ending the 31st March, 1960 (English and Hindi Ver-
sions) under sub-section (1) of Section 6~ of tbe Companies Aa, 
1956. 

4. RePort of EStImates Cobunittee 

Shri H. C. Dasappa presented the Hundred and Fifth Report of the Esti-
mates Committee on action taken by Government on the recommendations 
co~tained in fue Eleventb RePOrt of the Estimates Conuruttee (Second Lok 
Sabh!l) on the Mipistry of TranSport and Communications (Department of 
CommUiUcatiori~Ihiiian Telephone Industries Ltd., Bangalore. 

5. Report Of Joint Committee 

, J Dr. Sushila Nayar presented the Report of the Joint Committee on the 
~ternity Benefit Bill, 1960. 

fl. 8tateVaent by ~ ~ flilueathB 

'l'Qe .¥mister of Ed~tion nu&de a statement correcting the replies given 
on the 21st November, 1960 to Supplemen~rie$ by SarvashriBahadur Singh 
and M. L. Dwivedi on Starred Question No. 267 regarding Hindi Encyclo-
paedia. 

7. Motloa re: Sixty-first Report of Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-
"'!'bat this House agrees with the Sixty-first Report of the Business 

Advisory Committee presented to the Hou$e on the 16th Feb-
ruary. 1961." 

The motion was adopted. 
15'9 



8. Statement re: GovetrlliMtt '8atDess 

The Minister of Parliamentary Affairs made a statement retarding the 
Government legislative and other business for the ~k ecrnmene'ing the 20th 
February, 1961. 

9. Motion for Election to Committee 

Sh:ri Humayun Kabir moved the following motion:-
''That in pursuance of clause (5) of para 2 of the late Ministry of 

Education and Scientific Research Resolution No. F. 8-26/57-C.I., 
dated the 9th October, 1957, as amended fram time to time, the 
members of Lok Sabha do proceed to elect, in suell manner as 
the Speaker may direct, two members from amongst themselves 
to serve as members of the Central Advisory Board of Anthro-
pology, subject to the other provisions of the said Resolution," 

The motion was adopted. 

10. Gov'ernmellt Bill-u.nd.er CODSideraUon 

The Tt80-Mi!mber Constituencies (Abolition) Bm, 1960 

Discussion on the motion for consideration of the Bill and the amendment 
for circulation of the Bil110r the ~f'urpose of eliciting epinion thereon, moved 
On the 16th February, 1961, continued. 

Shri Asoke K. Sen replied to the debate. 

'l'he amendment for circulation of the ~il1 for the puipose of eliciting 
opinion thereon by the 15th April, 1961, moved by Slid Mabavir Tyagi on 
the 16th February, 1961, was negatived. 

The motian for consideration was adopted and clause-by-clause con&idera-
tion was taken up, 

Clauses 2, 5, 7 and 8 were adopted. 

CiauI'e 4 was adopted as amended, 

Consideration of clauses 3 and 6 was held over after some discussion. 

11. Motion re: Seventy-sixth Report of Committee on PrIvate MemberS' BUIs 
aD4 Resolutions 

Sardar Amar Singh Saigal moved the following motion:-
''That this House agrees with the Seventy-sixth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 16th February, 1961." 

The motion was adopted. 

12. PrIvate Member's Resolutlon-Neptlvecl 

Shri K. K. Warior concluded his speech on the following Resolution moved 
by him on the 16th December, 1960:-

''This House is of opinion that the rate of contribution under the coal 
mines provident fund scheme should be enhanced from 61 per 
cent. to 81 per cent. immediately". 

[P.T.O. 
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The following members took part in the debate:~ 
(1) Shri S. M. Banerjee 
(2) Dr. G. S. Melkote 
(3) Shri Nath Pai 
(4) Shri T. B. Vittal Hao 
(5) Shri Diwan Chand Sharma 
(6) Shri M. Elias 
(7) Shri N. G. Ranga 
(8) Shri Lalit Narayan Mishra. 

Shri K. K. Warior replied to the debate. 

The Resolution was negatived. 

13. Private Member's Resolution-under consideration 

Shri Shamrao Vishnu Parulekar moved the following Resolution:-

"This House is of opinion that the Government should bring forward 
suitable legislation to prevent the use of places of religious 
worship and pilgrimage for political propaganda and agitation". 

The following members to()k part in the debate:-
(1) Shri Ajit Singh Sarhadi 
(2) Shri Prakash Vir Shastri 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Ranbir Singh Chaudhuri. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 20th February, 1961.) 

1581 
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M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, February 20, 19611Phalguna 1, 1882 (Saka) 

No. 470 

1. Starred Quest10us 

Twenty-seven S1ar.red Questions (Nos. 141-167) were put down on the 
order paper out of which Fifteen were called. Original notices of Starred 
Questions Nos. 141, 143 and 151 were received in Hindi. 

Fourteen Starred Questions (Nos. 142-154 and 157) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Question No. 141 of which the 
questioner was absent) were laid on the Table. 

2. Unstarrecl Questions 

Thirty-seven Unstarred Quegtions (Nos. 252--288) were put down on the 
order paper. Original notice of Unstarred Question No. 279 was received 
in HindL Replies to Unstarred Questions were laid on the Table. 

3. Obituary reference 

The Speaker made a reference to the passing away of Shri Uma Charan 
Patnaik who was a sitting member of Lok Sabha. 

Thereafter members stOOd in silence for a short while as a mark of res-
pect. 

4. Paper laid ou the Table 

A copy of statement correcting the reply given on the 15th February, 
1961 to StaITed Question No. 19 regarding Dam on Sutlej River by the 
Chinese was laid on the Ta b1e. 

5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and sixth Report of the FAti-
mates Committee on action taken by Government on the recommendations 
contained in the Sixtieth Report of the Estimates Committee (First Lok 
Sabha) on the Ministry of Transport and C9mmunications-Jriotor Transport 
and Miscellaneous. 

[P.T.O. 
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6. CallIDI' attention to matter of urgent public importance 
Sbri S. M. Banerjee called the attention of the Minister of· Steel, Mines 

and Fuel to the acute shortage of coal and coke in Uttar Pradesh specially 
Kanpur. 

The Minister of Steel, Mines .and Fuel made a statement in regard 
thereto. 

7. Motion for Election to Oommi.ttee 

Shri K. C. Reddy moved the followHll motion:-

"That in pursuance of sub-sections (l)(d) and (4) of Section 4 of 
the Rajihat Samadhi Act, 1951, the members of Lok Sabha do 
proceed to elect, in such mannet" as the Speaker may direct, 
one member from amongst themselves to serve as a member of 
the Rajgbat Samadhi Committee vice Slvimati Sucheta Kripalani 
resigned from Lok Sabbs." 

The motion was adopted. 

The Two-Member Constituencies (Abolition) BitU, 1980 

Claus~py-clause co.nsideration of the Bill continUed. 

Clauses 3 and 6 were adopted. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion t,bat the Bill, as amended,be passed was moved by Shri Aaoke 
K. Sen. 

The following members took part in the debate:-
(1) Shri Mahavir Tyagi 
(2) 8hri Diwan Chand Sharma 
(3) Shri Ranbir Sin~ Chaudhuri 
(') Shrl P. T. Punnoose 
(5) Shri B. C. Kamble 
(6) Shri Asoke K. Sen. 

The motion was adopted and the Bill, as amended, was passed. 

9. Motion in reply to the President's Address 

. Shri BhaJt.t Darshan moved that an Address be presented to the President 
In the followmg terms:-

"'nUit the Members {If the Lok Sabha assembled in this Session are 
deeply grateful to the Pn!&ident tor the Addt-ess whieb· he has 
been pleased to deliver to both the Houses (If Par~t 
aSlrembled together on the 14thFeb.ruary, 1961." 

Sbri C. R. Pattabhi Raman seconded the metion. 
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One Hundred. and twenty-three amendments were moved by:-
(1) Shri Sarjoo Pandey 
(2) Shri Braj Raj Singh 
(3) Shri K. T. K. Tangamani 
(4) Shri S. M. Banerjee 
(5) Shri Jagdi9h Awasthi 
(6) Shri Aurobindo Ghosal 
(7) Shri Chintamani Panigrahi 
(8) Shri Atal Bih8i'i Vajpayee 
(9) Shri Surendra Mahanty 

(10) Shri A. K. Gopalan 
(11) Shri Bhaurao Krishnarao Gaikwad 
(12) Shri Naushir Bharucha. 

The following members took part in the debate:-
(1) Shri Shripad Amrit Dange 
(2) Shf"i Asoka Mehta 
(3) Dr. Sushila Nayar 
(4) Shrimati Subhadra Joshi 
(5) H. H. Maharaja Shri Karni Singhji of Bikaner 
(6) SWami Ramananda Tirtha 
(7) Shri Ramsingh Bhai Varma 
(8) Shl1i Atal BDlari Vajpayee (Speech untinilhed) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st February, 1981.) 

11M 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 21, 1961/Pnalguna 2, 1882 (Saka) 

No. 4'71 

1. starred Questions 

Thirty-nine Starred Questions (Nos. 168 to 206) were put down on the 
order paper out of which fifteen were called. Original notices of Stan.'ed 
QuestiOl1$ Nos. 168, 177, 192, ·196 and 204 were received in Hindi. 

Thirteen Starred Questions (Nos. 168-171 and 174-182) were orally 
answered and supplementary questions were asked on· all of them. Replies 
to the remaining questions (including Starred Questions Nos. 172 and 173 01 
which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Sixty-six Unstarred Questions (Nos. 289-354) were put down on the 
orc:ler paper. Original notices of Unstarred Questions Nos. 239, 305-307, 
313, 317--319, 328, 332, 340, 341 and 342 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 

The f()llowing papers were laid on the Table:-

(1) A ropy of the Indian Post Office (Amendment) Rules, 1961. pub-
lished in Notification No. G.S.R. 106 dated flhe 18th January, 1961 
issued under the Indian Post Office Act, 1898. 

(2) A copy of the Indian Telegraph (Amendment) Rules, 1961 pub-
lished in Notification No. S.O. 119 dated the 14th Janua'l"Y. 1961, 
under sub-section (5) of Section 7 of the Indian Telegraph Act, 
1885. 

(3) A copy of the Delhi Development Authority (Preparation of 
Budget) Rules, 1960 published in Notification No. G.B.R. 19 dated 
the 7bh January, 1961 under Section 58 of the Delhi Development 
Act, 1957. 

~ ~- , [p.T.O. 
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(4) A copy of each of the following Rules under sulHiection (3) of 
Section 458 of the Merchant Shipping Act, 1958:-

(i) The Merchant Shipping (Registration of Indian Ships) Rules, 
1960 published in Notification No. G.8.R. 1549 dated the 31st 
December, 1960. 

(ii) The Merchant Shipping (Tonnage Measurement \>f Ships) Rules. 
1960 published in Notification No. G.S.R. 1550 dated the 31st 
December, 1960. 

(iii) The Merchant Shipping (Apprenticeship to Sea Service) Rules, 
1960 published in Notification No. G.8.R. 1551 dated the 31st 
December, 1960. 

(iv) The Merchant Shipping (Distressed Seamen) Rules, 1960 pub-
lished in Notification No. G.B.R. 1552 dated'bhe 31st December, 
1960. 

(v) The Sailing Vessels (Assignment of Free BoanI.) Rules, 1960 
published in Notification No. G.B.R. 1553 dated the 31st ,! 

December, 1960. 
(vi) The Sailing Vessels (Statement of Crew) Rules, 1960 published 

in Notification No. G.S.R. 1554 dated the 31st December, 1960. 
(vii) The Merchant Shipping (Tonnage Measurement Sailing Vessels) 

Rule&, 1960 published in Notification No. G.S.R. 1555 dated the 
31st December, 1960. 

(viii) The Merchant Shipping (Registration of Sailing Vessels) Rules, 
1960 published in NotiAcation No. G.S.R. 1556 dated the 31st 
December, 1960. 

(ix) The Merchant Shipping (Continuous Discharge Certificates) 
Rules, 1960 published in Notification No. G.B.R. 1557 dated the 
31st December, 1960. 

(x) The Merchant Shipping (Crew Accommodation) Rules, 1960 pub-
lished in Notification No. G.S.R. 1568 dated the 31st Decembet", 
1960. 

(5) A copy of each of the following Notifications under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) The Rice (Uttar Pradesh) Price Control (Amendment) Order, 
1960 published in NotificatiOn No. G.S.R. 1495 dated ~ 17th 
December, 1960. 

(ii) The Rice and Paddy (Assam) Fourth Price Control Order, 1960 
published in Notification No. G.S.R. 1560 dated the 31st 
December, 1960. 

(ill) The Inter-Zonal Wlb.eat Movement Control (Amendment) Order, 
1961 published in Notification No. G.S.R. 2 dated the 3rd 
January, 1961. 

(iv) The Calcutta Wheat (Movement ~trol) (Amendment) Order, 
1961 published in Notificaticm No. G.S.R. 3 dated the 3rd 
January, 1961 . 

. (v) The Foodgrains Movements (Conversion to Metric Weights) Order, 
1961 published in Not~tion No. G.SJt. :16 dated the 7th 
January, 1981. ' 
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(vi) The Rice (Madhya Pradesoh) SecGlld Price Control (Amendment) 
Order, 1961 published in Notification No. G.S.B. 27 dated the 
7th January, 1961. 

(vii) The Rice (Punjab) Second Price Cont.rol (Amendment) Order, 
1961 published in Notification No. G.S.&. 28 dated the 7th 
January, 1961. 

(viii) The Madhya Pradesh Foodgnins (Restrictions on Border Move-
ment) (Amendment) Order, 1961 published in Notiftcation No. 
G.S.R. 29 dated the 7th January, 1961. 

(ix) The Inter-Zonal Wheat Movement Control (Second Amendment) 
Order, 1961 published in Notification. No. G.S.R. 35 dated the 
7th January, 1961. 

(x) The Wheat Roller Flour Mills (Licensing and Control) (Amend-
ment) Order 1961 published in Notification No. G.S.R. 50 dated 
the 14th January, 1961. 

(xi) The Calcutta Wheat (Movement Control) (Second Amendment) 
Order, 1961 published in Notification No. G.S.R. 69 dated the 
13th Januaxy, 1961. 

(xu) The Rice (Madhya Pradesh) Second Price Control (Secqnd 
Amendment) Order, 1961 published in Notification No;G.S.ll 
70 dated 'the 13th January, 1961. 

(xiii) The Rice (Punjab) Second Price Control (Second Amendment) 
Order, 1961 published in Notification No. G.S.R. 71 dated the 
13th January, 1961. 

(xiv) T·he Rice (Uttar Pradesh) Price Control Amendment Order, 1961 
published in N~ation No. a.s.R. 1'19 dated the 10th Feb-
ruary, 1961. 

(xv) The Tripura Foodgrains Movement Contl'ol (No.2) Amendment 
Order, 1961 published in Notification No. G.S.R. 180 dated the 
10th February, 1961. 

(xvi) The Wheat Roller Flour Mills (Licensing and Control) Second 
Amendment Order, 1961 published. in Notification No. G.s.R. 
181 dated the 10th February, 1961. 

(xvii) G.S.R. No. 75 dated the 16th January, 1961. 
(xviii) G.S.&. No. 107 dated the 19th Januuy, 1961 rescindinl the Cal-

cutta Wheat (Movement Control) Order, 1956. 
(6) A copy of the Air Corporations (Amendment) Rules, 1960 published 

in Notification No. S.O. 118 dated the 14th January, 1961, under 
sub-section (3) of Section 44 of the Air Corporations Act, 1953. 

4. Presentation of Petition 

Shri Arjun Singh Bhadauria presented a petition signed by a petitioner 
relating to publication of railway time tables by the ~ilway Boa~. 

5, Calling attention to matter of lI1'Ient PIlblic importance 

Shri S. M. Banerjee called the attention of the Minister ·of Labour and 
Employment to the reported closure of 'Hindustan Standard' (DeIhl) resulting 
in the unemployment of about 350 workers. 

The Deputy Minister of Labour made a statemen.t in reprd thereto. 
[p.T.a. 

1087 



6. Government BUl-introdueecl 

The U.P. Sugarcane Cess (Validation) Bill, 1961. 

7. StatemeDt re: OrdInance-laid on the Table 

Statement explaining the circumstances which necessitated immediate 
legislation by the U.P. Sugarcane Cess (Validation) Ordinance, 1961, was laid 
on the Table under Rule 71 (1) of the Rules of Procedure and Conduct of 
Business in Lok Babha. 

8. Govemment BllI-introdueed 

The Banking Companies (Amendment) Bill, 1961. 

9. statement re: Ordinance-laid On the Table 

Statement explaining the circumstances which necessitated immediate 
legislation by the Banking Companies (Amendment) Ordinance, 1961, was 
laid On the Table under Rule 71 (1) of the Rules of Procedure and Conduct 
of Business in Lok Sabha. 

10. Motion in reply to the President's Address 
Discussion On the following motion and the amendments thereto moved 

On the 20th February, 1961, continued:-
"That the Members of the Lok Sabha assembled in this Session are 

deeply grateful to the President for the Address which ihe has 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 14th February, 1961." 

The following members took part in the debate:-
(I') Shri Atal Bihari Vajpayee 
(2) Shri N. G. Ranga 
(3) Shri Harish Chandra Mathur 
(4) Dr. Govind Das 
(5) Shri Hifzur Rahman 
(6) Shri A. K. Gopalan 
(7) Shri Vishnu Sharan Dublish 
(8) Shri Mathew Maniyangadan 
(9) 8hri J. B. Kripalanl 

(10) Lt. Col. H. H. Maharaja Manabendn Shah of Tehri Garilwal 
(11) Shri. Ghanshyamlal Oza 
(12) Shri Bibhuti Mishra 
(13) Shri Arjun Singh Bhadauria 
(14) Shrimati MaMa Aruned 
(15) Shri T. N. Viswanatha Reddy 

The discussiOn was not concluded. 
(Speech unfinished). 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd February, 
1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesdatl, Febn.ta.", 22, 1961/Phatguna 3, 1882 (Saka) 

No. 472 

t. Starred Questions 

Fortyfour Starred Questions (Nos. 207-250) were put down on the 
order paper out of which twelve were called. Original notices of Starred 
Questions Nos. 212, 227, ·239 and 248 were received in Hindi. 

Starred Questions (Nos. 207-212, 214, 216 and 218) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Questions Nos. 213, 215 and 217 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Sixty Unstarred Questions (Nos. 355-358 and 360-415) were put down 
on the order paper. Unstarred Question No. 359 was transferred to the list 
of questions for the 28th February, 1961. Original notices of Unstarred 
Questions Nos. 375, 379, 402, 412 and 413 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Adjournment Motion 
The Speaker withheld his consent to the moving of an adjournment 

motion given notice of by Shri Khushwaqt Rai regarding the concentration 
of Chinese troops near the borders of India, Bhutan and Sikkim. 

4. Papers Laid OIl the Table 

• 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:-

(i) Annual Report of the National Coal Development Corporation 
Limited for the year 1959-60 along with the Audited Accounts 
and comments of the Comptroller and Auditor General there-
on, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(li) A Review by the Government of the above Report. 

[P.T.O. 
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• (2) A copy of each of the following Notifications under 'Sub-S€ction (2) 
of Section 3 of the All India Services Act, 1951:-

(i) G.S.R. No. 1415 dated the 3rd December, 1960 making certain 
amendment to the Indian Administrative Service (Pay) 
Rules, 1954. 

(ii) G.S.R. No. 1416 dated the 3rd December, 1960 making certain 
amendment to the Indian Police Service (Pay) Rules, 1954. 

(3) A copy of each of the following Notifications under sub-section (2) 
of Section 3 of the All India Services Ad, 1951, making certain 
amendments to Schedule III to the Indian Administrative 
Service (Pay) Rules, 1954:-

(a) G.S.R. No. 1485 dated the 17th December, 1960. 
(b) G.S.R. No. 149'8 dated the 24th December, 1960. 
(c) G.S.R. No.7 dated the 7th January, 1961. 
(d) G.S.R. No.8 dated the 7th January, 1961. 
(e) G.S.R. No. 40 dated the 14th January, 1961. 
(f) G.S.R. No. 79 dated the 21st January, 1961. 
(g) G.S.R. No. 127 dated the 4th February, 1961. 

(4) A copy of each of the following Notifications under sub:-section (2) 
of Section 3 of the All India Services Act, 1951, making certain 
amendments to Schedule III to the Indian Police Service (Pay) 
Rules, 1954:-

(a) G.S.R. No. 1486 dated the 17th December, 1960. 
(b) G.S.R. No. 1529 dated the 31st December, 1960. 
(el G.S.R. No. 39 dated the 14th January, 1961. 

(5) A copy of each of the following Notifications unwr sub-section (2) 
of S~ction 3 of the All India Serviees Act, 1951:-

(a) G.S.R. No. 10 dated the 7th January, 1961 containing corri-
gendum to G.S.R. No. 637 dated the 11th June, 1960. 

(b) The Indian Administrative Service (Probation) Amendment 
Rules, 1961 published in Notification No. G.S.R. 42 dated the 
14th January, 1961. 

(e) The All India Services (Death-cum-Retirement Benefits) 
Am~ndment Rules, 1961 published in Notification No. G.S.R.81 
dated the 21st January, 1961. 

(6) A copy of each of the following Notifications under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excise3 and Sa:t Act, 1944 making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960:-

(a) G.S.R. No. 1506 dated the 24th December, 1960. 
(b) G.S.R. No. 1532 dated the 31st December, 1960. 
(e) G.S.R. No. 11 dated the 7th January, 1961. 
(d) G.S.R. No. 60 dated the 14th January, 1961. 

"The notifications were previously laid on the Table on the 15th Decem-
ber, 1960 and were l'e-Iaid under Rule 234(2) of the Rules of Procedure. 
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(e) G.S.R. No. 61 dated the 14th January, 1961. 

(f) G.S.R. No. 63 dated the 14th January, 1961. 

(g) G.S.R. No. 88 dated the 21st January, 1961. 

(h) G.S.R. No. 113 dated the 28th January, 1961. 

(i) G.S.R. No. 134 dated the 4th February, 1961. 

(j) G.S.R. No. 136 dated the 4th February, 1961. 

(7) A copy of each of the following No:ifications under Section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Central Excise Rules, 1944:-

(a) G.S.R, No. 16 dated the 7th January, 1961. 

(b) G's.R: No. 55 dated the 7th January, 1961. 

(8) A copy of each of the following Notifications under sub-section (4) 
of Section 43B of the Sea Customs Ad, 1878:-

(a) G.S.R. No. 1508 dated the 24th December, 1960. 

(b) G.S.R. No. 15~7 dated the 31st December, 1960. 

(c) G.S.H. No. 1538 da~ed the 31st December, 1960. 

(d) G.S.R. No. 1539 dated the 31st December, 1960. 

(e) G.S.R. No. 15 dated the 7th January, 1961. 

(f) G.S.R. No. 59 dated the 14th January, 1961. 

(9) A copy of each of the following Notifications under sub-section (4) 
of Section 19 of the Medicinal and Toilet Preparations (Excise 
Duties) Ad, 1955:-

(a) G.S.R. No. 12 dated the 7th January, 1001 making 
amendments to the Medicinal Preparations (Excise 
Rules, 1956. 

certain 
Duties) 

(b) G.S.R. No. 114 dated the 28:h January, 1961 containing corri-
gendum to G.S.R. Nos. 1005 and 1256 dated the 3rd September, 
1960 and 29th October, 1960, respectively. 

(10) A copy of the Expenditure tax (Amendment) Rules, 1961 pub-
lished in Notification No. G.S.R. 139 dated the 4th February, 
1961, under Section 41 of the Expenditure Tax Act, 1957. 

(11) A copy of the Gift Tax (Amendment) Rules, 1961 published in 
Notification No. G.S.R. 160 dated the 11th February, 1961, under 
sub-section (4) of Section 46 of the Gift Tax ~ct, 1958. 

5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and TIlird Report of the 
Estimates Committee on action taken by Government on the recommenda-
tionscontained in the Twenty-second Report of the Estimates Committee 
(Second Lok Sabha) on the Ministry of Steel, Mines and Fuel-Oil and 
Natural Gas Commission. 

[P.T.O. 
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6. Motion in reply to the President's Address 

Discussion on the following motion and the amendments thereto moved 
on the 20th February, 1961, continued:-

"That an Address be presented to the President in the following 
terms:-

That the Members of the Lok Sabha assembled in the Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
assembled together on the 14th February 1961." 

The following members took part in the debate:-

(1) Shri T. N. Viswanatha Reddy 

(2) Shri Surendra Mahanty 

(3) Shri Surendranath Dwivedy 

( 4) Shri Shree Narayan Das 

(5) Shri G. S. Musafir 

(6) Shri Brajeshwar Prasad 

(7) Pandit Brij Narayan "Brajesh" 

(8) Shri A. M. Tariq 

(9) Shri Prakash Vir Shastri 

(10) Shri Inder J. Malhotra 

(11) Shri D. A. Katti 

(12) Shri Jaipal Singh 

(13) Chaudhary Pratap Singh Daulta 

(14) Shri Frank Anthony 

(15) Shri Tekur Subrahmanyam 

(16) Rani Manjula Devi 

(17) Shri Raghubir Sahai 

(18) Swami Ramanand Shastri 

(19) Shri R. K. Khadilkar (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd February, 
1961.) 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, February 23, 1961/Phalguna 4, 1882 (Saka) 

No. 4'3 
• 1. Starred Questions 

Thirty Starred Questions (Nos. 251 to 280) were put down on the order 
paper out of which eleven were called. Original notice of Starred Question 
No. 255 was received in Hindi. 

Starred Questions (Nos: 251 to 259, 263 and 268) were orally answered 
and supplementary questions were asked on ten of them. Replies to the 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Fifty-five Unstarred Questions (Nos. 416 to 470) were put down on 
the order paper. Original Notices of Unstarred Questions Nos. 439, 440 
and 457 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Sbort Notice Question 
One Short Notice Question, regarding implementation of recommenda-

tions of Sugar Wage Beanl addressed to the Minister of Labour and 
Employment was asked. It was orally answered and supplementary 
questions Wf're also asked and answered thereon. 

4. Papers laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Rubber (Amendment) Rules, 1961 published in 

Notification No. S.O. 163, dated the 21st January, 1961, under 
sub-section (3) of Section 25 of the Rubber Act, 1947. 

(2) A copy of each of the following Rules under sub-section (7) of 
Section 59 of the Mines Act, 1952:-

(i) The Mines (Amendment) Rules, 1960 published in Notification 
No. G.S.R. 31, dated the 7th January, 1961. 

(ii) The Mines Creche (Amendment) Rules, 1961 published in 
Notification No. G.S.R. 68, dated the 14th January, 1961. 

5. Presentation of Petition 

Shri Sarjoo Pandey presented a petition signed by 48 petitioners regard-
ing construction of a rail-road bridge over the Ganges near Gazipur. 

[P.T.o. 
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6. Motion in reply to the president's Address 
Discussion On the following motion and the amendments thereto moved 

on the 20th February, 1961, continued:-
"That an Address be PJ1le_t.ed. til 1jle President in the following 

terms:-
That the Members of th,e L~ Sll.:bpa assembled in this Se~on are 

deeply grateful to the President for the Address Whl~h be 
bas been pleased to deliver to both the Houses of Parhament 
aS9E!mbled together on tbe 14th February, 1961." 

The follo\Vin~ lpe.mbers too~ part in U},e debate:-
(1) Shri R. K. Khadilkar 
(2) Dr. N. C. Samantsinhar 
(3) Raja Mahendn. Pratap 
(4) Shri Shamrao Vishnu Parulekar 
(I)) sPri ~w.sj p~ad J}lUJ;lj>N;Qtwa14 
(41) Shri Nardeo Snatak 
(7) Shri Naushir Bharucha 
<8~ Sbri Purushottamdas R. P/iltel 
(9) Shri Prafulla Chandra ~ORah 

(10) Shri J. M. Mohamed Imam 
(11) Shri Shibban Lal Saksena 
(1&) Sbri Venketrao SriniwaSl"aD Naldurgker. 

S~ JaWaAArl$! ~$ru repli,ed tI;> the debate. 

All the amendments moved On the 20th February, 1961, were negatived. 

The motion was adopted. 

7. SU~Q" ~ for G~ (tleural> fer 1980-61 

Discussion on the Supp1.eJlltmtary Demands for Grants in respect of the 
Budget (General) for 1960-61 commenced. 

Forty-one cut motions-of which three each were on Demands Nos. 15, 
28, 41, 82 and 97, one each on DemlilDds Nos. 1, 70A, 83, 85, 92, 95, 96, 106 
IiIld l~ two ellcp on PeIl}a.nds .Nos. 21, 32, 49 and 50, four on Demand 
N.,.119 and 1j.ve Oil Demanq No. 56-w~e moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till H A.M. 00. Fric4y, tlJe 24th February, 1961.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, February 24, 1961/PhaLguna 5, 1882 (Saka) 

No. 474 

1. Starred QuestiODs 

Thirty-seven Starred Questions (Nos. 281-317) were put down on the 
order paper out of which sixteen were called. Original notices of Starred 
Questions Nos. 282, 291, 296, 300, 301, 302 and 303 were received in Hindi. 

Thirteen Starred Questions (Nos. 281-289, 291, 292, 294 and 296) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 290, 293 
and 295 of which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 

Seventy-four Unstarred Questions (Nos. 471-544) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 475, 492, 493, 500, 
503-507, 527 and 539 were received in Hindi Replies to Unstarred Ques-
tions were laid on the Table. 

3. Papers laid ou the Table 

A copy of each of the following Notifications was laid on the Table under 
sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1) G.S.R. No. 1 dated the 2nd January, 1961. 
(2) The ·Sugarcane (Control) Amendment Order, 1961 published in 

Notification No. G.S.R. 48 dated the 14th January, 1961. 
(3) The Sugar (Movement Control) Amendment Order, 1961 published 

in Notification No. G.S.R. 49 dated the 14th January, 1961. 

4. Report of Public Accounts ColllJllittee 

Shri Upendranath Barman presented the Thirty-tnird Report of the Public 
Accounts Committee (1960-61) on the Appropriation Accounts (Railways), 
1958-59 and Audit Report, 1960. 

5. Report of Estimates Committee 

8hri H. C. Dasappa presented the Hundred and Seventh Report of the 
Estimates Committee on action taken by Government on the recommendations 
contained in t.he Sixty-third Report of the Estimates Committee (First 
Lok Sabba) on the Ministry of Defence-Training Institutions. 

[P.T.O. 
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6. Statement re: Government BusIness 
The Minister of Parliamentary Affairs made a statement regarding ~e 

Government business for the week commencing the 27th February, 1961. 

7. Supplementary Demands for Grants (General) for 1960-11 
Discussion on the Supplementary Demands for Grants in respect of the 

Budget (General) for 1960-61 continued. 

All the cut motions moved on the 23rd February, 1961 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 
Name of Demand 

Amount 
of 

Supplemen-
tary 

Demand 

I 2 

I. EXPENDITURE MET FROM REVENUE 

(MINISTRY OF COMMERCE AND INDUSTRy) 

I Ministry of Commerce and Industry 

(MINISTRY OF EDUCATION) 

IS Miscellaneous Departments and Other Expenditure under the 
Ministry of Education . . . . . . 

(MINISTRY OF FINANCE) 

3 

RI. 

21 Ministry of Finance r 3~OO.OOO 
28 Currency : 60,00,000 

31 Superannuation Allowances and Pensions I 13,01,000 

32 Miscellaneous Departments and Other Expenditure under the 
Ministry of Finanoc. . • r 1,000 

34 Miscellaneous Adjustments between the Union and State Govern-
ments ' 6,20,000 

(MINISTRY OF FOOD AND AGRICULTURE) 

41 Miscellaneous Departments and Other Expenditure under the 
Ministry ofFcod and Agriculture. . . .. 27,36,000 

(MINISTRY OF HOME AFFAIRS) 

49 Police 

SO Census 

54 Himachal Pradesh 

S6 Manipur 

57 Tripllra 
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80,00;000 

50 ,00.000 



1 3 

Rs. 
59 Miscellaneous Departments and Expenditure under the Ministry 

of Home Affairs. . . . . . . . . I,zS,oo,ooo . 
(MINISTRY OF LAW) 

70A Miscellaneous Expenditure under the Ministry of Law 75,000 , 
(MINISTRY OF STEEL, MINES AND FUEL) 

80 Ministry of Steel, Mines and Fuel 40,000 

82. Miscellaneous Departments and Other Expenditure under the 
Ministry of Steel, Mines and Fuel 7,84>42,000 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 

83 Ministry of Transport and Communications " 1.50,000 
85 P & T Dividend to General Revenues and Appropriation to Re-

serve Funds 2,48,30,000 

92 Communications (including National Highways) 19.00,000 

(MINISTRY OF WORKS, HOUSING AND SUPPLY) 

95 Supplies 8,04,000 

96 Other Civil Works . 4,80,23,000 

97 Stationery and Printing 68,00,000 

II. EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES: 

(MINISTRY OF COMMERCE AND INDUSTRy) 

106 Capital Outlay of the Ministry of Commerce and Industry 1,000 

(MINISTRY OF FINANCE) 

II4 Commuted Value of Pensions . 22,59,000 

lIS Payments to Retrenched Porsonnel 6,000 

(MINISTRY OF FOOD AND AGRICULTURE) 

. II9 Purchase of Foodgrains 36,00,00,000 

(MINISTRY OF IRRIGATION AND POWER) 

I2.4 Capital Outlay on Multi-purpose River Schemes 1,000 

8. Private Members Bill-introduced 
The Indian Income Tax (Amendment) Bill, 1961, (Amendment of section 

2) by Shri Chapalakanta Bhattacharyya. 

9. Private Member's Bill-negatiVed 
The Code of Criminal Procedure (Amendment) Bm, 1960 (Amendment 

of sections 107, 129, 144 and insertion of new section 131A) by Shri K. T. K. 
Tangamani. 

[P.T.O. 
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Discussion on the motion for consideration of the Bill moved by 
8hri K. T. K Tangamani on the 23rd December, 1960, continued. 

Shri B. N. Datu took part in the debate. 

Shri K. T. K Tangamani replied to the debate. 

The motion for consideration was negatived. 

10. ~tlon re: arrest of member 

The Chairman informed Lok Sabha that the Speaker received a telegram 
dated the 24th February, 1961 from Bombay intimating that Shri Prabhu 
Narain Singh was arrested on the 23rd Februai'Y, 1961. 

ll. Private Member's Bill-Amendment for cireuJation adopted 

The Hindu Marriage (Amendment) Bm, 1960, (Amendment of section 23) 
by Shri Ajit Singh Sarhadi 

The motion for considel"ation of the Bill was moved by S!ui Ajit Singh 
Sarhadi. 

An amendment for circulation of the Bill for the purpose Of eliciting 
opinion thereon by the 15th July, 1961, was moved by Shri Chunl Lal. 

The following members took Part in the debate:-

(1) Shri Chuni La! 
(2) Pandit K.ri&hna Chandra Sharma 
(3) Shri K R. Achar 
(4) Shri Ranbir Singh Chaudhuti 
(5) Chaudhary Pratap Singh Daulta 
(6) Shri Kanhaiya La) Balmilti 
(7) Shri R. M. Hajarnavis. 

Shri Ajit Singh Sar-hadi replied to the debate. 

The amendment that the Bill be circulated for the purpose of eliciting 
opinion thereon by the 15th July, 1961, was adopted. 

12. Private Member's Bill-under coDSlderation 

The Abolition oj Supply of Labour Through Contractor, Bill, 1958 btl 
Shri Aurobindo GhosaZ 

'l\he motion for consideration of the Bill was moved by Shri Aurobindo 
Ghosal and his speech was not concluded. 

(Lok Sabha adjourned till II A.M. on Monday, the 27th February, 1961.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, February 27, 1961/PhalgUM 8, 1882 (S4ka) 

No .• 75 

1. Obituary reference 

The Speaker made a reference to ,the passing away of Pandit Govind 
Malaviya Who was a sitting member of Lok Sabha. 

Thereafter members stood in silence for a short while as a mark of res-
pect and the House adjourned for the day. 

(Lok Sabha adjourned tilJ 11 A.M. on Tuesday, the 29th February, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 28, 1961/Phalguna 9, 1882 (S4k4) 

No. 4'78 
1. Starred Questlcms 

Fifty-three Starred Questions (Nos. 373-425) were put down on the 
order paper out of which twelve We1"e called. Original notices of Starred 
Questions Nos. 274, 275, 286, 308 and 315 were received in Hindi 

Eleven Starred Questions (Nos. 373-379, 381-383 and 403) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions (including Starred Question No. 380 of which 
the questioner was absent) were laid on file Table. 

Replies to fid,'ty-five Starred Questions (Nos. 318-372) which were put 
down on 1lhe order paper for the 27th February, 1961 were also laid on the 
Table today, the Lok Sabha having adjourned without transacting any 
business on the 27th February, 1961. 

2. UDStarred QUestiODS 

Sixty-eight Unstarred Questions (Nos. 616-683) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 635, 858, 662 and 
676 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

Replies to sixty-seven Unstarred Questions (Nos. 545-657, 559-612 and 
614-615) were put down on the order paper for the 2?th February. 1961 
were also laid on the Table today. Unstarred. Questions Nos. 558 and 613 
were transferred to the List of Questions for the 8flh and 6th March, 1961, 
respectively. 

3. Adjournment MotioDs 

The Speaker withheld his consent to the moving of eight adjournment 
motions given notice of by the following members regarding the recent 
attack by Pakistani demonstrators on the Indian Chancery in Karachi:-

Sarvashri Prakash Vir Shastri, Premji R. Assar, Atal Bihari Vajpayee, 
A. K. Gopalan, M. Elias, K. T. K. Tangamani, Hem Barua, Braj 
Raj Singh and S. M. Banerjee, Shrimati Renu Chakravartty and 
Raja Mahendra Pratap. 

[P.T.O. 
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4. Papers laid on the Table 
The following papers were laid On the T8Ible:-

(1) A copy of the Requisitioning and Acquisition of Immovable 
Property (Amendment) Rules, 1961 published in. Notification 
NQ. G.S.R. 176 dated the llt'h February, 1961 undei' 6Ub-aection 
(~) of Section 22 of the . Requisitioning and Acquisition of 
lnunovable Property ACt,' 1952. 

(2) A copy of the Proclamation issued by the President on the 25th 
February, 1~61 underarti<:Ie 356 of the Constitution, in respect 
of t.he State of Orissa, under clause (3) of the said article. 

(3) A c.opy of each of the following Orders, under su~ion (2) of 
Section 23A of the High Court Judges (Conditions of Service) 
Act, 1954:-

(i) The Assam High Court (Vacation) Order, 1960 published in 
Notification No. S.O. 3100 dated the 31st December, 1960. 

(ll) The Orissa High Court (Vacation) Order, 1960 published in 
Notifica.tion No. S.O. 3101 dated the 31st December, 196.0. 

(iii) The calcutta High Court (Vacation) Order, 1960 pubJ.iSlhed in 
Notification No. S.O. 6 dated the 7th January, 1961. 

(4v.) The Mysore High Court (Vacation) Order, 1960 publiShed in 
Notification No. S.O. 7 dated the 7th January, 1961. 

(4) A copy of each of the following Rules under sub-s~ (3) of 
Section 642 of the Companies Act, 1951>:-

(a) The Companies (Appeals to the Central GoveI1ln1OO.t) Amend-
ment'Rules, 1961 published in Notification No. G.S.R. 93 dated 
bbe 21st January, 1961. 

(b) The Companies (Central Government's) General Rules and 
Forms (Amendment) Rules, 1961 published in Notification 
No. G.S.R. 195 dated the 18th February, 1961. 

(5) A copy of Notification No. G.S.R. 121 dated the 1st February, 
1961· making cer.tain fu.rther alterations in Schedule X of the 
Companies Act, 1956, under sub-section (3) of Section 641 of 
the .said Act. 

(6) A copy of Notifioa:ticm No. S.O. 3 daIted the 2nd January. 1961 ( 
issUed Wlder Section 15 of the Industries (Devek>pment and 

. ReguJ.a.tion) Act, 1951. 
(7) A copy of Brochure entitled "Presidential Awaros to Public 

Sector Undertakings". 
(8) A copy of the University Grants Commission (Inspection of Uni-

versities) Rules, 1961 published in Notification No. 8.0. 287 
dated the 4th February, 1961 under sub:-section (3) of Section 
26 of the University Grants Commission Act, 1956. 

(9) A copy of each of the following NotificatWns under 9Ub-.section (4) 
of Section. 43B of the· Sea. Custom,s Act, 1878.and Section 38 of 
the Central Ex~ . and Salt A.ct, 1944, ma.king certain further 
amen.d1nen:ts to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960:-

(a) G.s.R. No. 154 dated the 11th February, 1961. 
(b)G.S.R. No. 155 dated ~:, 11th February, 1961. 
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(c) G.S.R. No. 156 dated the 11th February, 1961. 
(d) G.S.R. No. 157 dated the 11th February, 1961. 

\'Y ,. (e) G.S .. R. No. 158 dated the 11th February, 1961. 

(10) A copy of the Wealth Tax (.Amendment) Rules, 1961 published 
in Notification No. S.O. 271 dated the 4th February, 1961, under 
sub-section (4) of Section 46 of the Wealth Tax Act, 1957. 

(11) A copy of each of the following Schemes under sub·section (11) 
of Section 45 of the Banking Companies Act, 1949:-

(a) Scheme for the reconstruction of the Prabhat Bank. and its 
amalgamation with the National Bank pf Lahore, published 
in Notification No. S.D. 406 dated the 20th February, 19&1. 

. (b) Scheme for the reconstruction of the Bank of Nagpur and its 
amalgamation with the Bank of Maharashtra published in 
Notification No. S.O. 407 dated tihe 2£mI February, 1961. 

(c) Scheme for the reconstruction of the Indo-Commercial Bank and 
its amalgamation with the Punjab National Bank, publis'hed 
in Notification No. S.D. 408 dated the 20th February, 1961. 

(12) A copy of the Conclusions of the Fourth Meeting of tlhe Ninth 
Session of the Industrial Committee on Plantations held at Cal-
cutta on the 9th November, 1960. 

5. President's Message 

The Speaker communicated to Lok Sabha t;he following message from 
the President:-

"1 have received with great satisfaction the expression of thanks by 
the Members of the Lok Sabha for the address I delivered to 
both the Houses of Padiamen:t assembled together on the 14th 
February, 1961". 

6. Calling attention to matter of urgent public importance 

Shri Braj Raj Singh called the attention of the Minister of Labour and 
Employment to the strike resorted to by the chipping and painting workers 
of Calcutta docks. 

The Deputy Minister of Labour laid on the Table a statement in regard 
thereto. 

7. Extensidn of time for presentation of report of ~oint Committee 

Shri Jaganatha Rao moved tJlat the time appointed for the presentation 
of the Report of the Joint Committee On the Religious Trusts Bill, 1960, be 
further extended upto the 31st August, 1961. 

The motion was adopted. 

8. Govenunent BUls-introdueed 
(1) The Railway Passenger Fares (Repeal) Bill, 1961. 
(2) The Appropriation Bill, 1961. 

• (3) The Khadi and Village lndusLjes·Commission (Amendment) Bill, 1961. 
(P.T.O. 
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9. The Budget (Railways) 1961-62 

General Discussion on the Budget (Railways), 1961-62 commenced. 

The following members took part in the debate:-

(1) Shri K. T. K. Tangamani 
(2) Shri Bimal Comar Ghose. 

The discussion was nc t concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 5 P.M.) 

10. The Budget (General) 1961-62 

Shri Morarji Desai presented a statement of the estimated receipts and 
expenditure of the Government of India for the year 1961-62. 

11. Government Bill-introduced 

The Finance Bill, 1961. 

(Lok Sabha adjourned till 11 A.M. On Wednesday. the 1st March, 1961.) 
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LOX: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesda1l, March 1, 1961/PM1guna 10, 1882 (Sa1ca) 

No. 477 

1. Starred QeestIoDiI 

Forty-seven Starred Questions (Nos. 426-472) were put down on the 
order paper out 01' which Ten 'were called. Ori!¢nal notices ofStarredQues-
tiona Nos. 426, 427, 430, 441, 442, 445 and 458 were received in Hindi. 

Nine Starred Questions (Nos. 426-430 arui 432-435) were orally answered 
and supplemerlitary questions were asked on all of them. Replies to the 
remaining questions (including Starred Question No. 431 of which the ques-
tioner was absent) were laid on the Table. 

2. UDStarred QuestioDs 

One hundred and <thirteen Unstan'ed Questions (N4I. 684-706, '108-777 
and 779-798) were put down on the order paper. Unstarred Questions Nos. 
707 and m were transferred to the list of questions for the 7th March 1961. 
0l1i~ notices of Umtarred Questions Nos. 688, 723, 728, 73Z-734, 751, '152, 
754, '756, 763, 764, 766, 767,788, 789 and 794-797 were received in Hindi. 
Replies to Unstarred. Questions were laid on the Table. 

3. Papers laid on the Table 

The 1oo1lowtng p&pers were laid on the Table:-

(1) A copy of Notification No. S.O. 3010 dated the 17th. December, 1960, 
under Section 10 of the National lfighways Ad;, 1956. 

(2) A copy of the Inorganic Fertilizer (Movement Control) Order, 1960 
published in Notification No. G.S.R. 1561 dated the 31st December, 
1960, under sub-sectioo (6) 01. Section i of 1:be EsBential 
Commoddties Act, 1955. 

4. M ..... e from. Rajya Sabha 

Secretary reported a message from RajyaSabba ·that at its sitting held on 
the 27th February, 1961, Rajya SaIbha had passed the Delhi Shop! and Estab-
1dsbments (Amendment) Bill, 1961. 

[P.T.O. 
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5. B1Il passed by Ba.1ya Sabha-lald on the Table 
Secretary laid on the Table the DeIhl Shops and EstabHshments (Amend-

ment) Bill, 1961, as passed by Rajya Sabha. 

8. Callinr attention to matter of nrgent pnblic Importance 
Shri Chintamand Panigrahi called the attention of the Minister of. Edu-

cation to certain professors of Banaras Hindu University not having been 
re-instated in spite of the judgment of the Supreme Court. 

The Minister of Education made a statement in regard thereto and also 
laid on the Table a detailed. statement. 

7. BesignatlOil of Member 

The Speaker informed Lok Sabha that Shri S&tyendra Narayan Sinha bad 
resigned his seat in Lok Sabha wirt:h effect from the 28th February, 1981. 

8. Statemeut by MInister of Transport aud Comm1lDicatloDs 

The Minister of Transport and Communications made a statement correct-
ing the replies given on the 14th December, 1960 to Supplementaries by 
Shri E. V. K. Sampath on Starred Question No. 908 regarding posting of. 
newspapers abroad. 

9. Govenunent BlD--passed 

The Appropriation Bill, 1961 

The- motion for consideration of the Bill was moved by Shri B. R. Bhagat. 

The motion for consideration was adopted and cJause..by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long 'llitle were also adopted. 

The motion that the Bill be passed was moved by Sbri B. R. Bhagat. 

The motion was adopted and the Bill was passed. 

10. The Badget (BailW1l7S) 1961-62 

General Discussion on the Budget (Railways), 1961-62 continued. 
The following members took part in .the debate:-

(1) Shri Frank: Anthony 
(2) Sb.ri Asoka Mehta 
(3) Shri Arun Chandra Guha 
(4) Shri Chapalakanta Bhe.ttacharyya 
(5) 8hri Ram Krishan Gupta 
(6) Shri T. Ganapathy 
(7) Shri Vaddepalli Kashiram 
(8) Shri J. M. Mohamed Imam 
(9) Shrimati Parvatlhi M. Krishnan 

(10) Shri Indulal Kanaiyalal Yajnik 
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(11) Shri C. R. Basappa 
(12) Major Raja Bahadur Birendra Bahadur Singh 
(13) Shri C. R. Narasimhan 
(14) Shri S. M. Banerjee 
(15) Kumari Maniben Vallabhbhai Patel 
(16) Shrimati Krishna Mehta (Speech unfinished). 

The discussion was not concluded:. 

11. Balf-an-hour Discussion OIl Matters arising out of Answer to Question 

Shri Prakash Vir Shastri raised a half-an-hour discussion on points 
arising out of the answer given on the 7th December, 1960, to Unstarred 
Question No. 1458 regarding Adivasis. 

Shrimati Violet Alva replied to the debate. 

12. Report of CoIIUDittee on Private Members' Bll1s and BesolutiODS 

Shri Jhulan Sinha presented the Seventy-seventh Report of the Com-
mittee on Private Members' Bills and Resolutions. 

(Lok Sabha adjourned tili 11 A.M. on Thursday, the 2nd March, 1961.) 
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LOB: SABRA 

BULLETIN-PART I 

[flrier aec8N 8if ~is] 

Thursda1l, Marcil 2, 1961/Phatguna 11, 1882 (Saka) 

No • ." 

1. starred QUestiOllS 

Forty three Starred Questions (Nos. 473-5115) were put down on the order 
paper out of which eleven were called. OrilJihal nGtiees of Starred Questions 
Nos. 476, 477, 487, 491 and 496 were received in Hindi. 

Ten Starred Questions (Nos. 04'14---488) wete orally ansWered and supple-
mentary questions were asked on all of tq.em. :Replies to the temainin, 
questions (including Starred Question No. 473 of which the q1ileStiener was 
absent) were laid on the Table. 

2. Uustarred QuestiCIIIIs 
Ninety three Unstarred Questions (Nos. 799-4111) were put dawn on the 

order paper. Original notices of Unstarred Qu.UDnS Nes. 823-&25; 827~1, 
839, 862, 871-873, 881, 885, 886 and 891 w.ere received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Short Noti~ Qu~ 
One Short Notice Question regardirii JaWldice and Typhoid Epidemic in 

I.I.T., Kharagpur addressed to the Minister of Scientiflc Research and Cultural 
Affairs was asked. If was orally answered and supplementary questions were 
also asked and answered thereon. 

4. Papers laid OlD tile TaWe 

The following papers were laid on the Table:-

(1) A eppy of the Madhya Bharat and the BMp41 Muslim Wakf Boards 
(Dissolution) Order, 1961 published in Notification No. G.s.R. 117, 
dated the 28th January, 1961, under sub-section (6) of Section 66A 
of the Wald Act, 1954. 

(2) A copy of each of the following Notifications:-

(1) d.S.K. No. iir1 dated the 18121 February, 1961 under subo-section 
(4) of Section 4!~ of the Sea Customs Act, Ins. 

[P.T.O. 
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(ii) G.S.R. No. 188, dated the 18th February, 1961 making certain 
further amendments to the Customs and Central Excise Duties 
Export Drawback (General) Rules, 1960, under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excises and Salt Act, 1944. 

• (3) A copy of the Lok S~ayak sena (Amendment) Rules, 1960 pub-
lished in Notification No. S.R.O. 406, dated the 3rd December, 1960, 
under sub-section (3) of Section 11 of the Lok Sahayak Sena Act, 
1956. _. 

5. CaJUng attention to . .JIUltter of Urgent PubUc· Importanee 

Shri M. Elias called the attention of the Minister 01' Law to the difficulties 
faced by Bengalis residing in Assam in regard to their enrolment in the Voters 
List. 

The Minister 01' Law made a statement in regard ther'eto. 

6. The Budget (RaHways) 1961-~ . 
General Discussion on the Budget (Railways), 1961-62 continued. 

The following members took part in the d~te:-

(1) Shrimati Krishna Mehta 
(2) Dr. A. Krishnaswami 
(3) Shrirnati Jayaben Vajubhai Shah 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Birbal Singh 
(6) Shri Jaswantraj Mehta 
(7) Shri Ajit Singh SiJ,rhadi 
(8) Shri V. Eacharan 
(9) Shri Liladhar Kotoki 

(10) Shri Pra:bhu Narain Singh 
( 11) Shrima ti Mafida Ahmed 
(12) Shri Shraddhakar Supakar 
(13) Sbri K. V. Ramakrishna Reddy 
(14) Shri M. Elias 
(15) Shri Purushottarndas R. Patel 
(16) Shri R. D. Patil 
(17) Shri G. K. Manay (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjo~ned till 11 A.M. on Saturday, the 4th March, 1961.) 

M.N. KAUL, 
Secretary. 

·The Rules ~ere previously laid on the Table on the 15th December 1960 
and were re-laid under Rule 234(2) of the Rules of ProcedUl'le. ' 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturda1l, March 4, 1961jPhalguna 13, 1882 (Sak4) 

No. 471 
1. Starred Questions 

Fortysix StalTed Questions (Nos. 51~1) were put down on the order 
paper out of which eleven were called. Original notices of Starred Ques-
tions Nos. 516, 517, 521, 535, 541, 542, 545, 548 and 557 were received in 
Hindi. 

Nine Starred Questions (Nos. 516-519, 521, 522, 524, 525 and 543) were 
orally answered and supplementary questions were asked on all them. 
Replies to the remaining questions (including Starred. Questions Nos. 520 
and 523 of which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 

Eighty UnstalTed Questions (Nos. 892-937, 939-962, 964-9'73) were 
put down on the order paper. UnstaITed Question Nos. 938 and 963 were 
transferred to the lists of questions for the 15th and lOth March, 1961 
respectively. Original notices of Unstarred Questions Nos. 907, 909, 910, 
915, 916, 936, 951-955, 965, 966, 967, 970, 971, 972 and 973 were received in 
Hind:i. Replies to Unstarred Questions were laid on the Table. 

3. Sbiort Notice Question 

One Short Notice Question regarding Commonwealth Prime Ministers' 
Conference addressed to the Prime Minister was asked. It was oral.ly 
answered and supplementary questions were also asked and answered 
thereon. 

4. Adjournment MotioD 

The Speaker withheld his consent to the moving of an adjournment 
':motion given notice of by Sarvashri Chintamani Panigrahi and S. M. 
"Banerjee regarding an Ordinance iSSUed by the Governor of Orissa, provid-

ing for the appropriation out of the Consolidated Fund of the State of 
moneys to meet supplementary expenditure for 1960-61. 

. ' 

5. Papers laid on the Table 

The following papers were laid on the Table:-
0) A copy of Notification No. G.s.&. 201 dated the 18th February, 

1961, making certain further amendments to the Employees' 
Provident Funds Scheme, 1952, under sub-section (2) of 
Section 7 of the Employees' Provident Funds Act, 1952. 

[P.T.O . 
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(2) A  copy o f each of the follow ing papers:—
(i) Annual Report of the Coffee Board for the year 1957-58 (Vol.

IV— Coffee Statistics relating to India).
‘ (ii) Annual Report of the Coffee Board for the year 1958-59

(Vols. I and II).
(iii) Annual Report of the Coffee Board for the year 1959-60.

(3) A  copy o f each o f the follow ing Orders under sub-section (6) of
Section 3 o f the Essential Commodities Act, 1955:—

. (i) The R ice (Punjab) Second Price Control (Third Amendment)
Order, 1961 published in Notification No. G.S.R. 197 dated
the 18th February, 1961.

(ii) The Rice (Madhya Pradesh) Second Price Control (Third
Amendment) Order, 1961 published in Notification No. G.S.R.
198 dated the 18th February, 1961.

(iii) The R ice (Madhya Pradesh) Second Price Control (Fourth
Amendment) Order, 1961 published in Notification No. G.S.R.
202 dated the 18th February, 1961.

(iv ) The Rice (Punjab) Second Price Control (Fourth Amendment)
Order, 1961 published in Notification No. G.S.R. 203 dated the
18th February, 1961.

(v ) The Delhi Wheat and Wheat Products (Export Control) Amend
ment Oder, 1961 published in Notification No. G.S.R. 204
dated the 21st February, 1961.

(v i) The Rice (Restrictions on Rail-bookings) Amendment Order,
1961 published in Notification No. G.S.R. 244 dated the 23rd
February, 1961.

6. Calling Attention to Matter of Urgent Public Importance

sffri Indrajit Gupta called the attention o f the Minister o f Commerce
and Industry to the rise in Jute prices resulting in curtailment o f jute
production and loss of overseas market.

The Minister of Commerce laid on the Table a statement in regard
thereto.

7. Allocation of Time to Government Business

Lok Sabha agreed to the allocation of time to certain items o f Govern
ment legislative and other business.

8. Statement Re; Government Business

The Minister o f Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
6th March, 1961- r

9. The Budget (Railways) 1961-62

General Discussion on the Budget (Railways), 1961-62 continued.

The follow ing members took part in the debate:—
(1) Shri G. K. Manay
(2) Shri Naushir Bharucha
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(3) Shri Missula Suryanarayanamurti
(4) Shri Bangshi Thakur
(5) Shri G. S. Musafir -
(6) Shri P. T. Thanu Pillai
(7) Shri Naval Prabhakar
(8) Shri Venketrao Srinivasrao Naldurgker
(9) Kumari Mothey Veda Kumari

The discussion was not concluded.

10. Motion re: Seventy-Seventh Report of Committee on Private Members’ 
Bills and Resolutions

Shri Balasaheb Patil moved the follow ing motion:—
“That this House agrees with the Seventy-seventh Report o f the

Committee on Private Members’ Bills and Resolutions
presented to the House on the 1st March, 1961.”

The motion was adopted.

11. Private Member’s Resolution— Negatived

Discussion on the follow ing Resolution moved by Shri Shamrao Vishnu
Parulekar on the 17th February, 1961, continued:—

“This House is o f opinion that the Government should bring forward
suitable legislation to prevent the use o f places o f religious
worship and pilgrimage for political propaganda and agita
tion.”

The following members took part in the debate:—
(1) Shri Am jad Ali
(2) Shri Diwan Chand Sharma
(3) Shri Mahavir Tyagi
(4) Shri Padam Dev
(5) Chaudhary Pratap Singh Daulta
(6) Shri Hem Raj
(7) Shri Indrajit Gupta
(8) Shri A. M. Tariq
(9) Shri Naval Prabhakar

(10) Dr. M. S. Aney
(11) Shri B. N. Datar

The Resolution was negatived.

12. Private Member’s Resolution— under consideration

Shrimati Parvathi M. Krishnan moved the follow ing Resolution:—
“This House is o f opinion that no Government employee should be

penalised for trade union activities and that whenever any
disciplinary action against a trade union functionary is
proposed to be taken, the case should be referred to the

[P.T.O.
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Public Service Commission for examination and advice in the 
light of the Directive Principles of State POlicy in the Consti-
tution." 

Two amendments were moved by-
(1) Shri S. M. Banerjee 
(2) Shri Indrajit Gupta 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Indrajit Gupta (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 6th March, 1961.) 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings]' 

Monday, March 6, 1961/Ph;alguna 15, 1882 (Sa1ca) 

No. 480 

1. Starred Questions 

Starred Questions Nos. 562--568, 570, 571, 574, 57~80 and 582--587 
were orally answered and supplementary questions were asked on twenty 
of _ them. Replies t9 the remaining questions were laid on the Table. 

r 

2. UDStarred Questions 

Replies to UnstarredQuestions Nos. 974-1106 were laid on the Table. 

3. ShoTt Noti~ Questions 

Two Short NotIce Questions regarding U.N. Special Representative in 
Congo and Spying in India addressed to the Prime Minister were orally 
answere:i and sUpplementary questions were answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report On the working and administration at 
the Companies Act, 1956 for the year ended the 31st March, 1960, 
under Section 638 of the said Act. 

(2) A copy of the Agricultural ProduCe (Development and Ware-
housing) Amendment Rules, 1961 published in Notification No. 
G.8.R. 222 dated the. 25th February, 1961. under sub-section (3) 
of Section 52 of the Agricultural Produce (Development and 
Warehousing) Corporations Act. 1956. 

(3) A copy of each of the following Notifications issued -under t..'le 
Agricultural Produce (Development and Warehousing) Corpora-
tions Act, 1956:-

(a) G.S.R. No. 223 dated the 25th February, 1961. 

(b) G.S.R. No. 224 dated the 25th February, 1961. 

1813 
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5. Calling attention to matter of urgent public importance 

Shrl Hem Barua called the attention of the Prime Minister to the reported 
decision of the ~vernment to send 3000 troops to join the U.N. forces in the 
Congo. 

The Prime Minister made Ii statement in regard thereto. 

6. Supplementary Demands for Grants (Orissa) for 1960-61 

Shri B. Gopala Reddi presented a statement showing Supplementary 
Demands for Grants in respect of the State of Orissa for 1960-61. 

7. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held on 
the 2nd March, 1961, Rajya Sabha had agreed without any amendment to the 
Two-Member Constituencies (Abolition) Bill, 1961, passed by Lok Sabha on 
the 20th February, 1961. 

8. Motion lor Election to Committee 
Shri D. P. Karmarkar moved the following motion:-

"That in pursuance of clause (h) of sub-section (2) of Section 5 of the 
Delhi Development Act, 1957, the members· of Lok Sabha do 
proceed to elect, in such manner as .fhe Speaker may· direct one 
member from amongst thenJ.Selves to serve as a member of the 
Advisory Council of the Delhi Development Authority 'Vice 
Shrimati Such eta Kripalani resigned from Lok Sabha." 

The motion was adopted. 

9. The Bud&'et (Ballways) 1961·62 

General Discussion on the Budget (Railways), 1961-62 continued. 

The following members took Pjrt in the debate:-
(1) Shri Prakash Vir Shastri 
(2) Shri Hem Raj 
(3) Shri G. D. Somani 
(4)Shri Bishwa Nath Roy 
(5) Shri Joachim Alva , 

Shri Jagjivan Ram replied to the debate. 
The discujilrlen was concluded. 

10. Government ·BilIs-Passed 

(i) The U. P. Sttgarcane Cess (Validation) Bill, 1961 
The motion for consideration of the Bill was moved by Shri B. Gopala 

Reddi. . 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 

: (2) Shri S. M. Bane~ee 
(3) Shri Kashi Nath Pandey 
(4) Shri Bishwa Nath Roy 
(5) Shri Chintamani Panigrahi 
(6) Shri Jagdish Awasthi l 
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Shri B. Gopala Reddi replied to the debate. 

The ID()tion for consideration was adopted. and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. Gopela Reddi. 

The motion was adopted. and the Bill was passed. 

(ii) The Banking Companies (Amendme1'l.t) Bill; 1961 

The motion for consideration of the Bill was moved by Shri B. Gopala 
Reddi. 

Shri Prabhat Kar took part in the debate. 

Shri B. Gopsla Reddi replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 6 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. Gopala Reddi. 

The following members took part in the debate:-
(1) Shri Prabhat Ka·r 
(2) Shri C. R. Narasimhan 
(3) Shri B. Gopala Reddi 

The motion was adopted and the Bill ",as pass~. 

11. Supplementary Demands for Grants (Railways) tor 1960-61 
Di'scussion on the Supplementary Demands for Grants in respect of the 

Budget (Railways) for 1960-61 commenced. 

The discussion was not concluded. 

12. Statement Re Cbanres in Government BusiDess 

The Minister of Parlimentary Affairs made a statement regarding certain 
changes in the Government business for the current week. -

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 7th March, 1961.) 

• GIPND-LS I-~55 (D) 
~ 
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10K SABRA 

BULLET IN - PART I 

~Brief ~ecord of Proceedings-l 

Tuesday, i>iarch 7, lS;ol/Phalguna 16, 1882 (Saka) 

No. 481 

a\\. OBITUARY RSFl::.R~NCES 

Sarvashri Morar j i Desai, Shripad Amrit Danga, 

Asoka l ilehta, N.G. Ranga, N. SiVD Raj, Frank Anthony, 

J.B. Kripa1ani, Surendra l'lahanty, Tridib Ktunar Chaudhur 

'Braj Raj Singh and Atal Bihari Vajpayee and the Speaker 

made references to -ehe passing away of Shri Govind Bal 

Pant, .linister of Home Affairs. 

Thereafter members stood in silence for a shor 

. \.;jli1e as a r.'1ark of respect and the House adjourned for 
i~~, 
the day. 

(10k Sabha adjoll:'ned till 11 A.H. on "lednesday, the 8th 

March, 1961.) 

ll:l. N. KA UL, 

SECRETARY 
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LOK SABRA 

BULLETIN-PART I 

lBrief Record of Proceedings] 

Wednesday. March 8, 1961/Ph4ll1una 17, 1882 (Saka) 

1. Starred Questions 
Starred Questions Nos. 659-662, 664-866, 668-672, 674, 675, 678 and 679 

were orally answered and supplementary questions were asked on fifteen of 
them. Replies to the remaining questions were laid on fue Table. 

Replies to Starred Questions Nos. 605-658, which were put down on the 
order paper for the 7th :March, 1961 were also laid on the Table today, the 
Lok Sabha having adjourned wiflhout transacting any business on the 7th 
MarCh, 1981. 

2. Uastaned Questions 

Replies to Unstarred Questions Nos. 1222-1301 were laid on the Table. 

Replies to UnstaITed Questions Nos. 1107-1218, 1220 and 1221 which were 
put down on the order paper for the 7th March, 1961 were also laid on the 
Table today. 

3. AdjoQl'DlDetlt Motion 

The Speaker withheld his consent to the moving of an adjournment motion 
given notice of by Shri S. M. Banerjee regarding the accident in BadruChuk 
Colliery near Jharia on the 5th March, 1961. 

4. Statement by Deputy MtDister of Enemai Mairs 

The Deputy Minister of External Attairs laid on the Table a statement 
regarding the recent attacks on minorities in Khulns and obher places in 
East Pakistan. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Post Office Savings Certificates (Second Amendment) 
Rules, 1960 publiShed in Notification No. G.s.R. 86 dated the 21st 
January, 1961. under SUb-section (3) of Section 12 of the GoYem-
ment Savings Certifilcates Act, 1959. 

[P.T.O. 
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(2) A copy of the Annual Report of the Bharat Electronics Limited, 
Bangalore, for the year 1959-60 along with the Audited Accounts 
and t~e comments of the Comptroller and Auditor General 
thereon, under su·b-section (1) of Section 639 of the COmpanies 
Act, 1956. 

6. Report of Committee on Private MemberS' Bills and Resolutions 

Sardar Hukam Singh presented the Seventy-eighth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. Statement by Deputy MJDister of Railways 

The Deputy Minister of Railways made a statement regarding the accident 
to No. 24 Down Passenger Train at Telta station (near Katihar) on the 
North East Frontier Railway on the 8th March, 1961. 

8. Government Bill-introduced 

The Medicinal and Toilet Preparations (Excise Duties) Amendment Bill, 
1961. 

9. Supplementary Demands for Grants (Railways) for 1960-61 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1960-61 concluded. 

The following Demands were voted in full:-

No. of 
Demand 

Name of Demand 

2. Miscellaneous Expenditure 
7. Working Expenses-Operation (Fuel) 

Amount of Sup-
plementary 

Demand 

3,38,000 
4,26,41,000 

8. Working Expenses-Operation other than Staff & Fuel 79,68,000 
13. Open Line Works (Revenue)-Labour Welfare 46,05,000 
16. Open Line Works-Additions 33,00,18,000 
17. Open Line Works-Replacement 9,09,24,000 
18. Open Line Works-Development Fund 4,10,12,000 

10. Summary of Report of Governor of Orissa to the President-laid on the 
Table 

Shri B. N. Datar laid on .the Table a coPy of the Summary of the report 
of the Governor of Orissa to the President. 

11. Government Resolution--under consideration 

Shri Lal Bahadur Shastri moved the following Resolution:-
"That this House approves the Proclamation issued by the President 

on the 25th February, 1961, under Article 356 of the Constitution 
in relation to the State of Orissa." 

Two amendments were moved by-
(1) Shri Surendranath Dwivedy 
(2) Shri Chintamani Panigrahi 
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The following members took part in the debate:-
(1) 8hri Hirendra Nat'll Mukerjee 
(2) 8hrl 8urendranath Dwivedy 
(3) H. H. Maoharaja Pratap Keshari Deo 
(4) Dr. N. C. Bamantsinhar 
(5) Shri Suremtra Mahanty 
(6) Shri Ansar Harvani 
(7) Shri Chintamani Panigrahi (Speech unfinished.) 

The discussion was not concluded. 

(Lok Babha adjourned till 11 A.M. on Thursday. the 9th March, 1961.) 
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LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Thursday, March 9, 1961/Phalguna 18, 1882 (Sak4) 

No. W 

1. Starred Qaestlou 

Starred Questions Nos. 692, 694-700, 704, 706-709 and 711 were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions were laid on the Table. 

2. UDSta:rred QueBt10Ds 

Replies to Un starred Questions Nos. 1302-1399 were laid on the Table. 

3. Statement by Deputy MlDJster 01 Food and Alrieulture 
The Deputy Minister of Food and Agriculture laid on the Table a state-

ment regarding the fall in the prices of jaggery in Andhra Pradesh. 

4. Paper lald on the Table 

A copy of the Budget Estimates of Damodar Valley Corporation for the 
year 1961-62 was laid on the Table under sub-section (3) of Section 44 of 
the Damodar Valley Corporation Act, 1948. 

5. MeIIIIq'e from Ra,Jya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Appropriation 
Bill, 1981, passed by Lok Sabha on the 1st March, 1981. 

8. Governmeat BIll-intNdueed 

The Appropriation (Railways) Bill, 1981. 

7. Statement by Deputy MJnIster of Works, Rousing and Supply 

The Deputy Minister of Works, Housing and Supply made a statement 
regarding an explosion which occurred on the 8th March, 1981 in the manu-
facturing shed of the Fireworks Factory of Messrs Orient Fireworks Co., 
Barasat, District 24 Parganas. 

[P.T.O. 
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8. Government ResolutiODr-adopted 

Discussion on the fo!lowing Resolution and the amendments thereto, 
moved on the 8th March, 1961, continued:-

"That this House approves the Proclamation issued by the President 
on the 25th February, 1961, under Artide 356 of the Constitu-
tion in relation to the State of Orissa." 

The following members took part in the debate:-
(1) Shri Chintamani Panigrahi 
(2) Shri Asoka Mehta 
(3) Shri Jaipal Singh 
(4) Shri N. G. Ranga 
(5) Shri Jaganatha Rao 

Shri Lal Bahadur Shastri replied to the debate. 
Both the amendments moved on the 8th March, 1961, were negatived. 
The Resolution was adopted. 

9. Supplementary DemaDds lor Grants lor 1960-61 In respect of Ol'lsSa 

Discussion on the Supplementary Demands for Grants in respect of the 
State of Orissa for 1960-61 commenced. 

Thirty-four cut motions--of which one each was on Demands Nos. 4, 9, 
16, 19, 23 and 43, two each on Demands Nos. 6, 22 and 34, three each on 
Demands Nos. 21, 33, 36, 37, 41 and 60 and four on Demand No. ll-were· 
moved and negatived. 

The following Demands were voted in full:-

N'lmber 
of 

Demand 

2 Jails 
3 Police 

Name of Demard 

4 PI • .ming and Reconstruction and other expenditure relating to the 
Plan'ling and Co-ordination and Political and Services Depart-
ments 

S Community Development Projects etc. 
6 River Valley Development . 
8 Stamps 
9 Mi'1.isters, Civil S«'I'Ctariat and other expenditure relating to tbe 

Finance Department . . . . . . . 
10 Pensions 
II EXI'.:nditure relating to the Education Department . 
12 Taxation 
IS Registration 

1621 

Amourt of 
Supplemer:-

tary 
DelIUU'd 

3 

Rs. 
1,03,500 

10 

IS 
:zo 
IS 

16,000 

5 
7.34.002 

120 
3,779 

5 



16 

17 
18 

19 

20 
21 
22 

23 
24-
25 
26 
28 
30 
31 
33 
34 
36 
37 
39 
41 
43 

44 
48 
51 
S5 

58 

60 
,,~ 

;,' 

2 

Dntrict A dminiatration and oth~r expeX!diture r~latir g to thr R~
venue i.tepartm~nt . 

Bxpenditure reJatir>g to the Industries DepartmC:Tt . 
Civil and Sessions CoUrt and other expenditure relat ir r. to thf 

Law Department 
Stationery and Printir> g and other Expenditur~ rela~ir> g to the 

Commerce Department 
Labour and EmIgration and Bmployment Org.nis8tion 
Tribal and Rural Welfare Departmrot . 

3 

Rs. 

2,42,000 
S 

6,72,899 

Medical and other expenditure relatirg to the Health Depntmrf't 
Public Health 

12,0"9 
8,03,489 
3,2S,7t.5 

9,R8,235 
Irrigation . 
Civil Works 
State LegiaJature 
Electricity Schemes 
Transpon Schemes 
Forest 
Co-operation 
Contribution to Local Bodies 
Public Relations . 
Agriculture 
Hirakud Dam Project 
Loans to Local Punda, Government Servants, etc. 
Electricity Schemes outside the Revenue Account and other 

expenditure relating to the Works Department 
Agricultural Improvement and Research 
Capital Outlay on Industrial Development 
Subsidised Industrial Housing Scheme . 
Capital Expenditure relating to Development (Co-operation) 

Department. . . • • . 
Capital Account of Other Works relating to the Planning and 

Co-ordlnation (Gram-Panchayat) Department . . • 
Capital Account of Civil Works 

20,35,222 
1,50,62,076 

69,800 
5 

29.005 
I,IO,5II 

15 
5,14,170 

57.505 
IS 
5 

15,00,015 

1,80,000 

10. The Badpt (Bailways) 1961-6Z-Demands tor Grants 

Discussion on Demand for Grant No. 1 in respect of the Budget (Rail-
;rays) for. 1961-62 comm~. 

Two Hundred and thirty-six cut motions on Demand No. 1 were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday the 10th March. 1961.) 
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LOR 8ABIIA 

BULLETIN-PART I 

[Brief Record of ProceedinCaJ 

Friday, March 10, 1961/Phalguna. 19, 1882 (Sa1ca) 

No •• 

1. Starred QuestioDs 

Starred Questions 'Nos. 729-737 were orally answered and supplementary 
questions were asked on all of ftlem. Replies to remaining questions were 
laid on the Table. 

2. Unstarred QuestioDs 

Replies to Unstarred Questions Nos. 1400-1493 were laid on the Table. 

3. Ca.lUDc attentiOD to matter of Urrent PubUc ImportaDoe 

H. H. Maharaja Shri Karni Singbji of Bikaner called the attention of the 
Minister of Irrigation and Power to the recent floods in GhagPl' river re-
sulting in extensive damage to crops in Suratgarh Farm and adjoining 
areas and the steps taken to control ftle same. 

The Minister of Irrigation and Power made a statement in reprd 
thereto. 

4. Papen La14 OIl the Table 

The following papers were laid on the Table:-
(1) A copy of eaoh of the following papers:-

(1) Annual Report of the Indian Refineries Limited for the year 
1959-60 along with the Audited Accounts and Comments of 
the Comptroller and Auditor General thereon, under sub-
section (1) of Section 639 of the Companies Act, 1968. 

(ll) Review by the Government of tIhe workinc of' the above 
Company. 

(2) A copy of each of the following Notifications, under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 212 dated the 25th February, 1961; 
(b) G's.R. No. 213 dated the 25th February, 1981. 

[P.T.O. 



(3) A copy of each ot the following Noti1Jlcations undet' sub-section 
(4) of Section 43B of the Sea Customs Act, 1878 and Section 
38 ot the Central Excises and Salt Act, 1944, making certain 
further amendments to the Custmns and Central Excise Duties 
Export Drawback (GeBer~) Rules, 1960:-. . 

(a) G.s.a No. 214 dated the 25th. February, 1961. 
(b) G.s.a No. 215 dated the 25th February, 1961. 

(4) A copy of Notification No. G.S.R. 309 dated the 1st March, 1961 
under Section 38 of the Central Excises and Salt Act, 1944, 
making certain further amendments to the Central Excise 
Rules, 1944. 

(5) A copy of eaab. of the following statements. showing the action 
taken by the Government on various assurances, promises and 
undertakings. given by the Ministers during the various Sessions 
of Second Lok Sabha: 

(i) Supplementary State-
ment No. n 

(ii) Supplementary State-
ment No. VI 

(iii) Supplementary State-
ment No. XI 

(iv) Supplementary State-
ment No. XIV 

(v) Supplementary State-
ment .No. XVI 

(vi) Supplementary State-
ment No. XXIV 

(vii) Supplementary State-
ment No. XXXV • 

5. StaieIDeDt re: Gev ......... Basin .. 

Twelfth Session, 1960. 

Eleventh Session, 1960. 

Tenth Session, 1960. 

Ninth Session, 1959. 

Eighth Session, 1959. 

FiftIh Session, 1958. 

Fourth Session, lS58. 

The Minister of Parliamentary A1fairs made a statement regarding the 
Government legislative and other business for the week commencing the 
13th March, 1961. 

6. GoverameDt Bil)........passecl 
The Appropri4t.ioft (RllitwllflS) Bm, 1961 

The motion tor coasideration of the Bill was moved by Shri Shahnawaz 
Khan. 

'!'be motion for consideration was adopted and clause-by-clause con-
sideration was taken uP. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was· moved by Shri Sharhnawaz Khan. 
The motion was adopted and the Bill was passed. 

7. The BIUIpt (Railways) 1961-62-Demands tor Grant. 
Discussion on Demand for Grant No. 1 in respect of the Budget (Rail-

ways) for 1961-62 continued. 
The discussion was not concluded. 

la. 
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8. MotIon re: Seventy-elchth Report of Committee on PrIvate Mem.heW BIlls 
and Beso1utioas 

Shri Jhulan Sinha moved the following motion:-
"That this House agrees with the Seventy-eighth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 8th March, 1961." 

The motion was adopted. 

9. PrIvate Members' BilIs-lDtroduced 
(1) The Essential Commodities (Fixation, Regulation and Control of 

Prices) Bill, 1960 by Shri T. C. N. Menon. 

(2) The Land Acquisition (Amendment) Bill. 1960 (Ameodmeat of sec-
tion ') by Shri N. Keshava. 

(3) The Political Sufferers Aid Bill, 1961 by Shri Aurobindo Ghoul. 

10. Prlvate Member's BW-Nepttved 

The Abolition of Supply of Labour Through. CORtractorB Bill, 1958, t>1I 
Sh:ri Aurobindo Gh.08al 

Shri Aurobindo Ghosal concluded his speech on t'he motion for conaidera-
ti~ of the Bill moved by him on the 24th February, 1961. 

The following members took part in the debate:-
(1) Shri M. Elias 
(2) Shri S. M. Banerjee 
(3) Dr. G. S. Melkote 
(4) Shri Resham Lal Jangde 
(5) Shri Arjun Singh Bhadauria 
(6) Shri Diwan Chand Sharma 
(7) Shri S. C. C. Anthony Pillal 
(8) Shri N. Keshava 
(9) Shri T. C. N. Menon 

(10) Shri Balkrishna Wasnik 
(11) Shri T. B. Vittal Rao 
(12) Shri Abid Ali 

Shri Aurobindo Ghosal replied to the debate. 

The motion for consideration was negatived. 

11. Report of B1IISiJLesB Advisory Commlttee 

Shri Shivram Rango Rane presented the Sixty-second Report of the 
Business Advisory Committee. 

12. PrIvate Member's IIIIJ.-.-under eoasIderatIoa 

The Industrial Disputes (Amendment) Bin, 1980 (Inaertion of TLe'\O ChapteT 
V AA) btl Skri T. B. Vittal Rao 

The motion for consideration of the Bill was moved by Shri. T. B. Vittal 
Rao and his speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 13th March, 1961.) 

M.N.KAUL, 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 13, 1961/Phalguna 22, 1882 (S41c4) 

No. 485 

1. Starrecl Q.-sUons 

". ;: . 

Starred Questions Nos. 766-769, 773-779, 783-785, 787 and 792 were 
orally answered and supplementary questions were tilted on all of them. 

• Replies to the remaining, questions were laid on the Table. 

2. UDStarred QUestiODS 

Replies to Unstarred Questions Nos. 1494-1540, 1542-1556, 1558 and 1559 
were laid on the Table. 

• 

3. Adjournment Motloas 

The Speaker withheld his consent to the moving of three adjournment 
motions given notice of by Sarvashri S. M. Banerjee, Atal Bihari Vajpayee 
and Braj Raj Singh regarding the death of Shri K. Rama Rao, a former 
journalist of National Herald and Searchlight, by falling Ifrom a running 
train on the 9th March, 1961. 

4. CaIHng attention to matter of urpnt pubUc Importance 

Shri A. M. Tariq called the attention of the Prime Minister to the re-
POrted complaints from Indian citizens regarding the conduct of the Indtan 
Embassy in Addis Ababa during the recent troubles there. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

5. Papet's Ialcl OD the Table 

The following papers were laid on the Table:-

(l) A copy of each of the following under Article 213(2)(a) of the 
Constitution read with clause (c) (iV) of title Proclamation 
dated the 25th February, 1961, issued by the PresidE!nt in 
relation to the State of Orissa:-

(i) The Orissa Appropriation Ordinance, 1961 (Orissa Ordinance 
No.3 of 1961) promulgated by the Governor of Orissa on 
the 23rd February, 1961. 

[P.T.O. 
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(ii) The President's Order dated the 10th March, 1961 published in 
Notification No. G.S.R. 343 dated the lOth March, 1961, with-
drawing the Orissa Appropriation Ordinance, 1961. 

(2) A copy of each of the following Notifications:-
(i) The Khadi and Village Industries Commission (Amendment) 

Rules, 1951 published in Notification No. G.S.R. 255 dated the 
4th March, 1961, under sub-section (3) of Section 26 of the 
Khadi and Village Industries Commission Act, 1956. 

(ii) The Woollen Textiles (Production and Distribution Control) 
(Amendment) Order, 1961 published in No~tion No. S.O. 
426 dated the 25th February, 1961,undersub-flection (6) of 
Section 3 of the Essential Commodities Act, 1955. 

6. Report of Estim,ates Committee 

Shri H. C. Dasappa presented the Hundred and eighth Report of the 
Estimates Committee on action taken by Government on the recommen-
dations contained in the Forty-seventh Report of the Estimates Committee 
(Second Lok Sabha) on the Ministry of Finance (Department of Economic 
AJfairs)-National Savings Organisation. 

7. Report of PubUc AccOUDts Committee 

Dr. N. C. Samantsinhar presented the Thirty-fourth Report of th~ Public 
Accounts Committee (1960-61) on the Appropriation Accounts (Civil), 
1958-59 and Audit Report (civil), 1960. 

B. Motion for Election to Committee 

ahri C. R. Pattabhi Raman moved the following motion:-
''That the members of this House do proceed to elect in the manner 

required by sub-rule (3) of Rule 254 of the Rules of Procedure 
and Conduct of Business in Lok Sabha read with the resolution 
regarding the constitution of the Joint Committee On Offices of 
Profit,adopted by Lok Sabha on the 3rd August. 1959, one 
member from among themselves to serve as a member of the 
said Joint Committee for the unexPired POrtion of the term 
'Vice 8hri Satyendra Narayan Sinha resigned from Lt>k Sabha." 

The motion was adopted. 

9. Government Bill Introducecl 

The Orissa Appropriation Bill, 1961. 

10. Motion re: Sixiy-second Report of Business Advl~ CorIutdttee 

Shri Satya Narayan Sinha moved the following motion: 

"That this HOuse agrees with the Sixty-second Report of the Business 
Advisory Committee presented to the House on the lath March, 
1961." 

The motion was adopted. 

11. The Bu~et (Railways) 1961-6Z-DellWlds for Gnats 

(1) Discussion on Demand for Grant No. 1 in respect of the Budget 
(Railways) for 1961-62 concluded. 
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All the cut motions moved on the 9th March, 1961 were negatived. 
The Demand was voted in full as follows:-

Number of Demand Name of Demand Amount of Demand 
RB. 

1 Railway Board 98,19,000 

(2) Discussion on Demands for Grants Nos. 2 to 20 and 22 in respect of 
the Budget (Railways) for 1961-62 commenced. 

Sixty-four cut motions-of which six were on Demand No. 4, one each 
on Demands Nos. 5, 7 and 13, Twenty-seven on Demand No.6, two eacll on 
Demands Nos. 8 and 18, twenty on Demand No. 15 and four on Demand 
No. 16--were moved and negatived. 

The following Demands were voted in full:-

Number 
of Demand Name of Demand 

Amount of 
Demand 

RI. 

2 Mis<:dlancous Expenditure 2.n.91,ooo 

3 Payments to Worked Lines and Others 23.79,000 

4 Working Expenses-Administration 38.78.93.000 

5 Working Expenses-Repairs and Maintenance 125.22,60,000 

6 Working Expenaes-Operating Staff 75,30.37,000 

7 Working Expenses-Operatioo (Fuel) 73.70.09,000 

8 Working Expenses--Operation other than Staff and Fuel. 26,67>56.000 

9 Working Expenses-.MisceUaneous Expenses 29,07,16.000 

10 Working Expense&-Labour Welfare n,6I.37,ooo 
II Working Expenses-Appropriation to Depreciation Reserve 

Fund 65,00,00,000 

U Payments to General Revenues 77,83,95,000 

13 Open Line Works (Revenue)-Labour Welfare 1,36,71.000 

I4 Open Line Works (Revenue}-Other than Labour Welfare 10,63.63,000 

IS 
16 

17 

18 

19 

20 

Construction of New Lines • • 
Open Line Worb-Additioos 

Open Line Worb-Replacements • 

Open Line Works-Development Fund 

• 

• 

Repayment of Joana from General Revenues and intcreat 

61.13>46,000 

3lZ,72,Q4,OOO 

99.56,91,000 

thcreon-Devdopment Fund 30,19.48,000 

Appropriation to Development Fund 17.21,57,000 

Withdrawal from Revenue Reserve Fund . 8,57.15,000 

[P.T.O. 
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12. Govemment Bill-Introduced 
The Appropriation (Railways) No.2 Bill, 1961. 

13. Government BW-UDder Consideration 

The Railway Passenger Fares (Repeal) Bill, 1961. 

The motion for consideration of the Bill was moved by Shrimati 
Tarkeshwari Sinha. 

The discussion on the motion was not concluded. 

(Lok Sabha adjourned ti1111 A.M. on Tuesday, the 14th March, 1961.) 

1629 
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BULLETIN-PART 1 

[Brief Record of Proceedings] 

Tuesday, March 14, 1961/Phalguna 23, 1882 (Sa.ka) 

No. fBI 

1. Starred Questioas 

Starred Questions Nos. 804-808. 810-814. 816-819, 821, 823, 825 and 
827-829. were orally answered and supplementary questions were asked on 
aU of them. Replies to the remaUting questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 156~1648, 1650-1671 and 1673-1685 
W~ )aid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Oil Strike at Ankleshwar addressed 
to the Minister of Steel, Mipes and Fuel was orally answered and supple-
mentary quemonswere anSwered thereon. 

4. Adjoumment Motions 

The Speaker withheld !his consent to the moving of the following adjourn-
ment motions given notice of by the members sh0wn against them:-

(1) Reported caving in of the 
wall of the oil well at 
Rudrasagar. 

Shri Braj Raj Singh. 

(2) Chinese intrusion Into Sarvas'hri Khushwaqt Ra.i and 
Indian territory on ihe Prem3i R. Assar. 
10th March. 1961. ~~?'~'~ .. ,. 

5. Callblc attentloD to matter ollU'PDt pub1ic tmpori:anee 

Shrimati TIa Palchoudhurl called the attention of tale Minis.ter oJ Railways 
to the reported firing by the Na.ga hostiles at a train on the Lumding-Badar-
pur section of the N. F. Railway on the 25th February, 1981. 

The Deputy Minister of Railways made a statement in regard thereto. 

U,".T.O. 



6. Paper laid on the Table 
A copy of Notification No. H(T)14-421/59 published in the Himachal 

Pradesh Gazette dated the 3rd December, 196(); making. certain amendment to 
the Punjab Motor Vehicles Rules, 1940, as applied t.o Himachal Prad~ was 
laid on the Table under sub-section (3) of Section 133 of the Motor Vehicles 
Act, 1939. 

7. Government Bills-passed· 

(i) The Orissa Appropriation BiLl, 1961 
The motion for consideration of tlle Bill was moved by 8hri B. R.Bbagat. 

The motion for consideration was a40pted and clause-by~claUlJe con-
sideration was taken up:·· -

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were alsO adopted. 
The motion that the Bill ·be passed was moved by Sb.ri B. R.. Bbagat. 
The motion was adopted and the Bill was passed. 

(ii) The Appropriation (Railways) No.2 Bitl, 1961 
'nh.e motion for consideration of t'he Bill was moved by Shri Jagjivan Ram. 
The motion for consideration was adopted and c1ause-by-clause considera-

tion was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by 8hri Jagjivan Ram. 
The motion was adopted and the Bill was passed. 

8. 'l'be Budget (General) 1961-62 
General Discussion on the Budget (General), 1961-62 commenced. 
The follOWing members took part in the debate:-

(1) Shri Shripad Amrit Dange 
(2) Shri Asoka Mehta 
(3) Shri Ajit Prasad Jain 
(4) Shri Arun Chandra Guha 
(5) Dr. A. Krishnaswami 
(6) Shrimati Renuka Ray 
(7) Shri Anirudha Sinha 
(8) Shri Tridib Kumar Chaudhuri 
(9) Kumari Maniben Vallabhbhai Patel 

(10) Dr. Vijaya Ananda of Vizianagram 
(11) Shri S. M. Banerjee 
(12) Shri K. R. Achar 
(13) Sbri Radhe1al Vyas 
(14) Shri K. P. Kuttikrishnan Nair 
(15) Shri N. R. M. Swamy (Speech unfinished). 

The discussion was not concluded .. 
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9. Goverlllbellt BIIl-aDder CODSl4eration 

The Railwatl Panenge-r Fares (Repeal) Bin, 1961 

DiscussiOn on 1lh.e motion for consideration of the Bill moved On the 1Mb 
March, 1961, continued. 

Shri T. B. Vittal &0 commenced his speech on the motion which was not 
concluded. 

10. BaU-an-hour dJscaBBion OD matters ari!llDg oat of answer to questloD 

Shri A M. Tariq raised a half-an-hour discussion on points arising out of 
the answer given on the 9th December, 1960, to starred Question No. 807 
regarding Visit the Orient Year. 

Shri Raj Bahadur replied to the debate. 

(Lok Sabha adjoumed till 11 A.M. on Wednesday, the 15th March, 1961.) 

1m 
GIPND-LSI~l49 (D) LS-14-3-61-760.. 

K. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Wednesday, March 15, 1961/Phalguna 24, 1882 (Saka) 

1. Starred QuestiollS 

Starred Questions NO!!. 845-858 were orally answered and supplementary 
questions were asked on all of them. Replies to remaining questions were 
laid on the Table. 

2. Unstarred QuestlODs 

Replies to Unstarred Questions Nos. 1686-1736, 1738-1782, 1784-1792 
and a statement correcting the t"ePly given to Unstarred Question No. 2005 on 
18th December, 1958. 

3. caUiDr attention to matter of urrent public importaDee 

Shri Badakumar Pt-atap Garlga Deb Barnra called the attention of the 
Minister of Food and Agriculture to the statement made by Mr. Steven 
Derouinian, a U.S. Congressman charging Indian businessmen with having 
made millions of dollars from the free wheat shipped to India by U.S.A. 
during the last three years. 

'l1he Deputy. Minister of Food and Agriculture made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the I.A.B. (Cadre) Amendment Rules, 1961 published in 

Notification No. G.S.R. 150 dated the 11th February, 1961, under 
sub-section (2) of Section 3 of the A'll India Services Act, 1951. 

(2) A copy of the Annual Report of Hindustan Aircraft Limited for the 
year 1959-60 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General talereon, under sub-
section (1) of Section 639 of the Companies Act, 1956. 

5. Beport of Committee on Private Members' BUIs aad BesolatioDs 

Sardar Hukam Singh presented the SeventY-ninth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

1633 
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6. statement re: Governm.ent Business 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Discussion and Voting on Demands for GTants in respect of the 
Budget (Gi!neral), 1961-62. 

7. Motion for Election to Committee 

Shri Humayun Kabir moved the following motion:-
"That in pursuance of clause i(f) of paragraph 3 of the Ministry of 

Education Resolution No. F. 16-10/44-E.I1I, dated the 30th 
November, 1945, as amended from time to' time, the members of 
Lok Sabha do proceed to elect, in such ~ras ,the Speaker 
may direct, two members from among>- themselves to serve as 
members of the All India Council for Technical Education for 
the next term beginning on the 30th April, 1961, subject to the 
other provisions of the said Resolution." 

The motion was adopted. 

8. Goverament Bill-passed 

The Railway Passenger Fares (Repea.t) Bm, 1961 

Discussion on the motion for consideration of the Bill moved On the 13th 
March, 1961, continued. 

The foUowing members took part in the d-ebate:-
(1) Shri K. T. K. Tangamani 
(2) Shri Surendra Mahanty. 

Shrimati Tarkeshwari Sinha replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrimati Tarkeshwari 
Sinha. ' 

The motion was adopted and the Bill was passed. 

9. Tile Budret (General) 1961-62 

Gi!neral Discussion on the Budget (General), 1961-62 continued. 

The following members took part in tht! debate:-
(1) Shri N. R. M. Swamy 
(2) Shri J. B. Kripalani 
(3) Shri M. R. Masani 
(4) Sbri G. D. Somani 
(5) Shri Surendra Mahanty 
(6) Shri Kamalnayan Jamnalal Bajaj 
(7) Sbri M. L. Dwivedi 
(8) Shri Rameshwar Tantia 
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(9) Shri Hirendra Nath Mukerjee 
(10) Shri Ranbir Singh Ohaudhuri 
(11) Pandit MuniShwar Dutt Upadhyay 
(12) Shri Kamal Singh 
(13) Kumari Mothey Veda Kumari 
(14) Dr. M. S. Aney (Speech unfinished). 

The discussion was not concluded. 

10. BaH-an-bour dJseWlSion. on matter arIsIn~ oat of answer to question 

Shri Surendra Mahanty i'aised a half-an-hour discussion on points arising 
out of fue answer given on the 6th March, 1961 to Starred Question No. 585 
regarding import of luxury cars. 

Shri Raj Bahadur replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 16th March, 1961.) 

• 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 16, 1961/Phalguna 25, 18&2 (Saka) 

No. 488 

1. Starred Questions 

Starred Questions Nas. 893-894, 896-897, 899-907 and 909 were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions were laid on the Table. 

2. UDSta.rred QuestiOns 

Replies to Unstarred Questions Nos. 1793-1843 were laid on the Table. 

3. Short Notice Question 

One SOOrt Notice Question regarding Manganese Mines in Madhya 
Pradesh addressed to the Minister of Steel, Mines and Fuel was orally 
answered and supplementary questions were answered thereon. 

4. Calling attention to matter of urgent Public Importance 
Shri Ajit Singh Sal'.h.adi called the attention of the Ministei" of Rehabili-

tation and Minority Affairs to the reported failure of talks between India 
and Pakistan in regard to movable property and bank deposits etc. belonginc 
to displaced persons. 

The Minister of RehaoiHtation and Minority Affairs made a statement in 
regard thereto. 

5. Papers laid en. the Table 

• 

The following papecs were laid On 1lbe Table:-

(1) A copy of Statement· showing cases in which the lowest tenders 
have not .been accepted by the India Store Department London 
and the India Supply Mission, Washington, during' 'the year 
ending the 31st December, 1960. 

(2) A copy of the Annual Report of the Khadi and Village Industries 
Commission for the year 1959-60, under sub-section (3) of SectiOn 
24 of the Khadi and Village Industries Commission Act, 1956. 

(3) A copy of Annuat1leport on the activities of the Rubber Board for 
the year 1959-60 . 

[P,T.O. 
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(4) A copy of each of the following Reports under sub-section (1') Gf 
SectiGn 639 of the Companies Act, 1956:-

(a) Annual Report of the Sindri Fertilizers and Chemicals Limited 
for the year 1959-60 along wit'll the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(b) Annual Report of the Hindustan Chemicals and Fertilizers 
Limited fGr the year 1959-60 alGng with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

6. Government Bill-introduced 

The Salt Cess (Amendment) Bill, 1961. 

7. The Buqet (General) 1961-62 

General Discussion on the Budget (Genera}), 1961-62 continued. 

The following members took part in the debate:-
(1) Dr. M. S. A.ney 
(2) Shri Nemi Chandra Kasliwal 
(3) Shrimeti Ila Palch.oudhuri 
(4) Shrimati Uma Nehru 
(5) Shri Braj Raj Singh 
(6) Shrimati Sab.odra Bai Rai 
(7) Shrimati Krishna Mehta 
(8) Shri M. R. Krishna 
(9) Shri H. C. Beds 

(10) 8hri B. R. Bhargat 
(11) Shri E. V. K. Sampath 
(12) Shri Radheshyam Ramkumar Morarka 
(13) Shri Rajendra Singh 
(14) Sh.ri B. Bhagavati 
(15) Raja Mahendra Pratap 
(16) Shri Ajit Singh Sarhadi 
(17) Shri N. K. Pangarkar 
(18) Shri Bhagwan Din Misra 
(19) Sh.ri s. C. Balakrishnan 
(20) Sh.ri Ganpati Ram 
.(21) Shri Sadhu Ram 
(22) Shri Ram SahaiTiwari (Speech. unfinished.) 

The discussion was not concluded. 

{Lok Sabba adjourned tiB 11 A.M. on Friday, the 17th lI4aroh, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceed.inp] 

Friday, March 17, 1961/Phalguna 26, 1882 (Saka) 

No.f89 

1. Starred QuestiODS 

Starred Ques,tioos (Nos. 9ZS-929, 932-.937, 940--&43, 945, 947, 948, 9&0 
and 951) were orally answered and supplementary questions were asked on 
18 of ~em. Replies to the remammg questions were laid on the Tab~. 

2. I1D*rred. Questions 

Replies to Unstarred Questions (Nos. 1844-1915) were laid on the Table. 

3. AdJowument motiODS 

The Speaker withheld hisOllJllS8!lt tD tAle moviltg of two adjournment 
motions given notice of by SMvashri Khushwaqt Rai and Braj Raj Singlh 
regarding reported military preparations by Chinese 8ilon«Sik:k:im and 
Bhutan borders. 

4. CaUiDc atteDtiaa to matter of arrent Public l:aqNwtaIloe 

Shri Ajit Singh Sarhadi called the attention of the Minister of Rehabili-
tation and Minority A1fairs to the reported inadequate TeSPOnse from. the 
West Bengal refugee population to settle down in Dandakaranya Reclsmation 
area. 

'1be Minieter of Rehabilitation and lIrfinority AfIait'-s made 41 statement in 
~ thereto and also laid on the Table a dsta1'IedstatemeDt. 

5. Papers laid on the Table 

• 

'l'he following papers were laid on the 'I1able:-

(1) A copy ofeecb. ot the following papers:_ 

(i) Appropriation Aecounta (Posts tmd Telecraph&) , 1959-60 and 
Audit Report, 1961 thereon under Article 151 (1) or .the Consti-
tution. 

(ii:) Audit Report, Raiftirays, 1961,under Article lil (1) of the CoDsti-
tutiou . 

[P.T.O. 
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(iii) Appropriation Accounts, Railways for 1959-60, Part I-Review. 

(iv) Appropriation Accounts, Railways, for 1959-60, Part II-Detailed 
Appropriation AccoUlllts. 

(v) Block Accounts (including Capital Statements comprising the 
Loan Accounts), Balance Sheets and Profit and Loss Accounts, 
Railways, 1959-60. 

(2) A copy of Annual Report of the N eyveli Lignite Corporation 
Limited for the year 1959-60 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(3) A copy of review by the Government of the working of ·the above 
Corporation. 

(4) A copy of each of the following Reports under sub-section (1) of 
Section 639 of fue Companies Act, 1956:-

(i) Annual Report of the Eastern Shipping Corporation Limited for 
the year 1959-60 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(ii) Annual RePOrt of 1Ihe Western Shipping Corporation Limited for 
the year 1959-60 along with the Audited Accounts and. the 
comments of the Comptroller and Auditor General rt!bereon. 

(5) A copy of each of the following Notifications, under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 250 dated the 4th March, 1961. 

(b) G.S.R. NO. 251 dated the 4th March, 1961. 

(6) A copy of Notification No. GS.R. 253 dated tlhe 4th March, 1961 
under sub-section (4) of Section 43B of the Sea Customs Act, 1878 
and Section 38 of the Central Excises and Salt Act, 1944, making 
certain further amendment to the Customs and Central Excise 
Duties Export Drawback (General) Rules, 1960. 

(7) A copy of Notification No. G.S.R. 226 dated 1Ib.e ll>th February 1961 
under sub-section (6) of Section 3 of the Essential Q)mm~tie: 
Act, 1955. 

(8) A copy of each of the following Notifications:-

(a) G.S.R. No. 267 dated the 4th March, 1961 rescinding S.R.O. Nos. 
1554 and 1555 dated the 7th July, 1956, under sub-section (6) Of 
Section 3 of the Essential Commodities Act, 1955. 

(b) G.S.R. No. 269 dated the 1st March, 1961, undet- sub-section (3) 
of Section 52 of the Agricultural Produce (Development and 
Warehousing) Corporations Act, 1956, making certain further 
amendment to the Agricultural Produce (Development and 
Warehousing) Corporations Rules, 1956. 
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~. Messqes from Rajya Sabba 
"!:" ":' Secretary ,reported two messages from Rajya Sabha that Rajya Sabha bad 
;,'no recommendations to make :to Lok Sabha in regard to the following Bills:-

(i) The U.P. Sugarcane Cess (Validation) Bill, 1961 passed. by 
Lok Sabha on the 6th March, 1961. 

(ii) The Orissa Appropriation Bill: 1961, passed by Lok Sabha on the 
14t~ March, 1961. 

.7. Statement by Minister of Health 

'I1le Minister of Health made a statement correcting the replies given on 
the 16th February, 1961 to StaITed Question No. 45 by Shri Badakumar 
Pratap Ganga Deb Bamra and others regarding Ayurvedic Research Courses 
in Medical Colleges and to a supplementary by Shri Chandra Shankar 
thereon. 

8. statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Discussion and Voting on Demands for Grants in respect of fIbe 
Budget (General), 1961-62, for the week commencing the 20th March, 1961. 

9. The Buget (General) 1961-62 

General Discussion on the Budget (General), 1961-62 continued. 
The following members took part in the debate:-

(1) 8hri Ram Sahai Tiwari 
(2) Shri Baij Nath Kureel 
(3) 8hri P. K. Kodiyan 
(4) Shri M. Palaniyandi 
(5) S'hri D. A. Katti 
(6) Shri Raja Ram Misra 
(7) Pandit Brij Narayan ''Brajesh'' 
(8) Shri Padam Dev . 

. Shri Morarji Desai replied to the debate. 
The discussion was concluded. 

10. The Badget (General) 1961-6Z-Demands for Grants on Aecoant 

The following Demands for Grants on Account for 1961-62 in respect of 
the Budget (General) under the heads mentioned below were voted. in full:-

Number 
of 

Demand 

2 

Name of Demand 

I-EXPENDITURE MET FROM REVENUE 

MINISTRY OF COMMERCE AND INDUSTRY 

Ministry of Commerce and Industry 

Industries 

164() 

Amount of 
Demand on 
" account 

Rs. 

LP.T.O. 



Number 
of 

,Dcmaad 
Name of Demand 

Amount of 
Demand on 
accowtt 

------- ---- ----------- ---- --------

3 

4 

5 

MINISTRY OP COMMBRCB AND INDUSTRY--eontd. 
Salt • 

Commercial Intelligence and Statistics 

Miscellaneous Department and Expenditure under the 
Ministry of Commerce and Industry 

MINISTRY OF COMMUNITY DEVELOPMENT AND 
CO-OPBRATION 

6 Ministry of Community Development and Co-operation 

7 Community Development Projects, National Extemion 
Service and Co-operation 

MlNISTRY OF DEFENCE 

8 Ministry of Defence . 

9 Defence Services, Effective Army 

10 Defence Services, Effective Navy 

11 Defence Services, Effective Air Force 

12 Defence Services, Non-Effective Charges 

MINISTRY OF EDUCATION 

13 Ministry of Education 

14 Education 

IS Miscellaneous Departments and Other Expenditure under 
the Ministry of Education . . . _ _ 

MINISTRY OF EXTERNAL AFFAIRS 

16 Tribal Areas 

17 Nap Hilla-Tuensang Area 

18 ExternalAffairs. 

19 StateofPondicherry 

20 Miscellaneous Expenditure under the Ministry of Ex terral 
Affairs. . • . . . . . . 

MINISTRY OF FINANCE 

21 Ministry of Fil1al1 ce 

22 Customs 

23 Union Excise Duties 

~ Taxes on Incom~nocludi['l.g Corpolatior Tax, etc. 

25 Opium 

1641 

Rs. 

2,55,000 

25,05,000 

3,65,000 

17,35,97,000 

1,67,°5,000 

5,24>46,000 

1,55,00,000 

3,53,000 

1,39.95,000 

2.4,49,000 

89,76,000 

31,°5,000 

1,02,07,000 

35,98-,000 

27,2.6,000 

14,58,000 

33,5°.000 

74,60,000 

49,39,CCO 

4,92,02,000 

.: 

,r 
\-



Number 
of 

Demand 

29 

33 

34 

35 

31 

38 

39 

43 

.. 4 
45 

Nameof Demand 

Amount of 
Demand on 

aecourt 

Rs. 

Stamps :22,:U,OOO 

Audit 99,28,000 

Currency . _ 43.63,000 

Mint. 57,57,000 

Territorial and Political Pensions ; 1,96,000 

Superannuation Allowances and Pensiol"s 79,18,000 

MiaceIlaJleous DeJJanments and Other Expenditure under 
theMinistryof}?inance. . . . . . 1,20,32,000 

Planning Commission . 7,28,000 

Grants-in-aid to States 14,65,36,000 

MiscetJ.aneous Adjustments betWeell the Union ard State 
~ments. . 1,86,000 

Pre-partition Payments 1,40,000 

MINISTRY OF FOOD AND AGRICULTURE 
Miniaay of Food and AgriCulture 

Forest 

Agriculture 

Agricultural R-.cb. . 

Animal HusbandrY 

Miscellaneous Departments and Other Expcrlditure 
under the Ministry of food and Agriculture 

MINISTRY OF HEALTH 

Ministry ofHcaltb 

Medical and Public Health 

Miace1laJ1eous Departmel"ts and Bzpenditure ur.det the 
Ministry of Health . 

MIN'ISTRY OF HOMB AFFAIRS 

MinistI1Y of HomeAtfairs 

Cabinet 

Zonal Councils 

AdministratiOJl of Justice 
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6,20,000 

8,03,000 

35,82,000 

90,01,000 

:20,000 

20,000 

LP.T.'J. 



Number 
of 

Demard 

50 

51 

52 

53 

54 

55 

56 

57 

58 

59 

60 

61 

62 

65 

66 

Name of Demard 

MINISTRY OF HOME AFFAIRS-Contd. 
Police 

Census 

Statistics 

Privy Purses and Allowtl'ces of Irdian Rulers 

Delhi 

Himachal Pradesh 

Antlaman and Nicobar Islands 

Manipur 

Tripura 

Laccadive, Minicay and Amindivi Islanda 

Miscellaneous Departments and Expenditure UDder the 
Ministry of Home Affairs. 

MINISTRY OF INFORMATION AND BROADCASTING 

Ministry of Information and Broadcasting 

Broadcasting 

Miscellaneous Departments and Expenditure under the 
Ministry of Information and Broadcasting . 

MINISTRY OF IRRIGATION AND POWER· 
Ministry of Irrigation and Power 

Multi-purpose River Schemes 

Miscellaneous Departments and Other ExpCnditure under 
the Ministry of Irrigation and Power 

MINISTRY OF LABOUR AND EMPLOYMENT 

67 Ministry of Labour and Employment 

68 Chief Inspector of Mines 

69 Labour and Employment 

70 Miscellaneous Departments and Other Expenditure under 
the Ministry of Labour and Employment .• 

MINISTRY OF LAW 

71 Ministry of Law 

72 Elections 

73 Miscellan~ expenditure under the Ministry of Law 

1643 

Amount of 
Demard on 
accaurt 

Rs. 

59,15,000 

27,83,000 

1,30,000 

1,23,69,000 

79,12,000 

24,83,000 

2,29,000 

5,81,000 

2,II,000 

12,000 . 



Number 
of 

Demand 
Name of Demand 

MINISTRY OF REHABILITATION 

Ministry of Rehabilitation • 

---------
Amount of 
Demand on 

account 

Rs. 

74 
7S Expenditure on Displaced Persons and Minorities 

MINISTRY OF SCIBNTIPIC RESEARCH AND CUL-

93,98,000 

76 

77 

78 

79 

80 

81 

82 

86 

87 

88 

91 

93 

94 

9S 

96 

TURAL AFFAIRS 

Ministry of Scientfflc Research and Cultural AtTain. 

Archaeology 

Survey ofIndia ' 

Botanical Survey 

Zoological Survey 

Scientific Research and Cultural Affairs , 

Miscellaneous Departmenn and Expenditure under the 
Ministry of Scientific Research and Cultural Affairs. 

MINISTRY OF STEEL, MINES AND F.UEL 

Ministry of Steel, Mines and Fuel 

Geological Survey 

Miscellaneous Departments and Other Expenditure under 
the Ministry of Steel. Mines and Fuel 

MINISTRY OF TRANSPORT AND OOMMUNICATIONS 

r6,51,000 

2,09,000 

Ministry of Transport and Communications 5,83.000 

Indian Posts and Telegraphs Department (including Work-
ing Expenses) , 6,24,39,000 

Posts and Telegraphs Dividends to General Revenues and 
Appropriation to Reserve Fund ' , , , 96,40,000 

Mcrcandlc Marine 6,36,000 

Liaht houIcs and Lightships lZ.SS,OOO 

MeteoroIosY 16.67,000 

Overseas Comrmmic;ari0Q8 Service SO.97,000 

Aviation 54,91,000 

Central Road Fund. 36,37,000 

_ ComrmJDicatiODl (.iDc1uding National Highways) i $4,33,000 

.MiscdIaneOUS Department. and Other Ex;Pen,diture under 
the Ministry of Transport and (Amml1D1canOllB. ' 23,11,000 

LP.T.O. 
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Number 
of 

Demand 

97 

98 

99 

100 

101 

102 

103 

104 

lOS 

106 

107 

108 

109 

IlO 

III 

Name ofDernand 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Ministry of Works, Housing and Supply. 

Supplies 

Other Civil Works 

Stationery and Printing. 

Miscellaneous DepaItmeDts aod &pendi~ UDder the 
Ministry of Works, Housing and Supply 

DEPARTMENT OF ATOMIC ENERGY 

Department of Atomic Energy 

Atomic Energy Research 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 

Department of Parliamentary AtIairs 

PARLIAMENT, SECRETARIATS OP "nIB PRESfIJENT 
AND VICE-PRESIDENT AND UNION PUBLIC 
SERVICE COMMISSION ... 

Lok Sabha . 

Miscellaneous Expenditure under the Lok &lbha 

RajyaSabba 

Secretariat of the Vice-President 

n.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES: 

MINISTRY OF COMMERCE AND INDUSTRY 

Capital Outlay of the Minitnry of Commerce Wld laduatty 

MINISTRY OF COMMUNITY DEVELOPMENT AND 
COOPERATION 
Capital Outlay of the Ministry of Community Development 

and Co-operation 

MINISTRY OF DEFENCE 

Defence Capital Outlay. 

MINISTRY OF EDUCATION 

112 Capital Outlay of ~ Ministry of Bduc:atioll 

MINISTRY OFElI~ALAFFAlRS 
113 Capital Outlay of the Ministry ofExtemal A1Iair& 

Amount of 
Demaad on 
~t 

RI. 

25,71,000 

2,76,95,000 

5,54,000 

21,000 

8,24,000 

42,000 

2;22,21,000 

1,51,000 



Number Amount of 
of Name of Demand DemandoD 

Demand account 

RI. 
MINISTRY OF FINANCE 

I14 Capital Outlay OD India Security Preas 2071,000 

U5 Capital Outlay on Currency and Coinage 85,66,000 

u6 Capital Outlay OD Mints 58,000 

117 Commuted Value of Pensions 12,38,000 

u8 Other Oapital Outlay of the Ministry of Finance 6,78,87,000 

U9 Capital Outlay on Grants to States for Development . 1,43,00,000 

120 Loans and Advances by the Central Government 14,21,69,000 

MINISTRY OF FOOD AND AGRICULTURE 

I21 Capital Outlay of Forests 48,000 

122 Purchase of Foodgrains . 17,94,37,000 

123 Other Capital Outlay of the Ministry of Food and Agricul-
ture 4,44,95,000 

MINISTRY OF HEALTH 

124 Capital Outlay of the Ministry of Health 1,05.38,000 

MINISTRY OF HOME AFFAIRS 

125 Capital Outlay of the Ministry of Home Atrain 7,69,00) 

MINISTRY OF INFORMATION AND BROADCASTING 

126 Capital Outlay of the Ministry of Information and Broad-
casting . 41,17,000 

MINISTRY OF IRRIGATION AND POWER 

127 Capital Outlay on Multipurpose River Schemes 27,90,000 
128 Other Capital Outlay of the Ministry of Irrigation and 

Power. . . . . . • . . 1,02.43,000 

MINISTRY OF LABOUR AND EMPLOYMENT 

129 Capital Outlay of the Ministry of Labour and Employment 66,000 

MINISTRY OF REHABILITATION 

130 Capital Outlay of the Ministry of Rehabilitation 1.40,83.000 
MINISTRY OF SCIENTIFIC RESEARCH AND CUL-

TURAL AFFAIRS 

131 Capital Outlay of the Ministry of Sdentific Research and 
Cultural A1fairs 33140 ,000 . ----

r ~~ [P.T.O. 

1646 



Nwp!>,eF 
D~~d Name of Demand 

MINISTRY OF STEEL. MINBS AND FUEL 

Capital Outlay of the MjnistrY of Ste.e1. Mines and Fud 
MINISTRY OF TRANSPORT AND COMMUNlCA<TlONS 

Capital Outlay on PostS and Telegmphs (not met frQm ~e-

Amount of 
Demand on 
acCount 

Rs. 

133 
venue) 1.69.94.000 

Capital Outlay on Civil Aviation 36.33,000 

Capital Outlay on Ports 24,04,000 

Capital Outlay qll ~~s 2/;8,08,000 

Other Capital Outlay of the MinistrY of Transport and 
Communications . . . .'" .' 1.11,89.000 

MINISTRY OF WORKS. HOUSING ANDSUBPLY 

138 Delhi Capital Outlay . 1.01.17,000 

139 Capital Outlay on Buildings 80.75,000 

140 Other Capital Outlay of the Ministry of Works. Housing and 
Supply . 19.7S.ooo 

DEPARTMENTOF ATOMIC ~~.~Y 

141 

11. Government ~~;-:-~~~~~ . 
The Appropriwtion (Vote on Account) Bill, 1961. 

12. Government Bill-Passed 

The Appropriation (Vote on Account) Bm, 1961 

.~ nlPpion fQr consideration of the Bill was moved by &'hri ~orarji Desai. 

The motion for consiP.~fll.t~Qn Vli:.\$ ~Rqp~ ~~<i C~~llSe:'\>f7*U§e con-
sideration was taken up. 

'Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
'.Vhe motiOn that the Bill be passed was moved by Shri MOI:arji Desai. 

The motion was ad?pted·. and t.he Bill was passed. ... . . 

13. Government !S~U~~ ~~~~~~~ 
The Insurance (Amendment) Bm, 1961 

'tb~:qlotion for consideration of the Bill was moved by Shrimati Tarkesh-
wart Sinha and her speech was not concluded. 
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14. Motion Re: Seventy-ninth Report of Committee on Private Members' 
BUIs and Resolutions 

8hri Jhulan Sinha moved the following motion:-
"That t>hls House agrees with the Seventy-ninth Report of the Com-

mittee on Private Members' Bills and Resolution presented to 
the House on the 15th March, 1961." 

The motion was adopted. 

15. Private Member's Resolution-Negatived 

Discussion on the following Resolution by Shrimati Parvathi M. Krishnan 
and the amendments thereto moved on the 4th March, 1961, cantinued:-

''This House is of opinion that no Government employ~ should be 
penalised for trade union activities and that whenever any disci-
plinary action against a trade union functionary is proposed to 
be taken,· the case should be referred to to the Public Service 
Commission for examination and advice in the light of the Direc-
tive Principles of State Policy in the Constitution." 

The following members took part in the debate:-
(1) Shri K. T. K. Tangamani 
(2) Shri T. B. Vittall Rao 
(3) Shri B. N. Datar. 

Both the amendments moved on the 4th March, 1961 were negatived. 

The Resolution was also negatived. 

16. Private Member's Resolution-UDder CODSlderatlon 

Shri Prakash Vir Shastri moved the following Resolution:-
"This House is of opinion that Devnagri be adopted as a common script 

for all regional languages in order to bring them closer to each 
other." 

Two amendments were moved by Shri N. R. M. Swamy. 

The following members took part in the debate:-
(1) Shri Hirendn Na1>h Mukerjee 
(2) Shri J. B. Kripalani 
(3) Dr. Govind Das 
(4) S'hri N. R. M. Swamy 
(5) Shri Hem Barna 
(6) Shri G. S. Musafir 
(7) Shri E. V. K. Sampath (Speech unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 20th March, 1961.) 

M. N. KAUL. 
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LOK SABRA 

BULLETIN-PART I 

[Brief :Record of Proceedings] 

Mcmday, March 20, 1961/Phalguna 29, 1882 (Saka) 

No. 490 

1. Starred Questions 
Starred Questions Nos. 953-963 were orally answered and supplementary 

questions were asked on all of them. Replies to remaining qMStions ~re 
laid on the Tabl~. 

2. Unstarred Qu.estlOftS 
Replies to tJrtstarred Questions Nos. 1916--1970, 1972-1180 and le82-1991 

were laid on the Ta~le. 

3. Paper lai4 on the Table 
A copy of Accounts o"t the Rehabilitation Finance Administration for the 

yew ended the 31st December, 1958 along with the Audit Report thereon, 
was laid on the Table under sub-section (4) of Section 16 of the Rehabili-
tation Finance Administration Act, 1948. 

4. Mesiages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha.:-

0) That Rajya Sabha. had no recommendations to make to Lok Babha 
in regard to the following Bills:-

(a) The Appropriation (Railways) Bill, 1961, passed by Lok Sabha 
on the 10th M.arch, 1961. . . 

(b) The Appropriation (Railways) No. 2 B1l1, 1961. passed by 
Lok Sabha on the 14th March, 1961. 

(ii) That at its sitting held on the 16th March, 1961, Rajya Sabha had 
agreed without any amendment to t!he B9.nking Companies 
(~ndment) Bill, 1961, passed by Lok Babha on the 6th March, 
1961. 

5. Pn.eldeDt's assent to Bill 
Secretary laid on the Table the Appropriation Bill, 1961, passed by illhe 

Houses of Parliament during the current Session and a.s.sented to by the 
Preaideti. t 91.hCe the last repo!"t made to the House on the 14th P'ebmary 
1961. ' 

6. Statement by Minister of De'e~ 
The Minister of Defence made a statement on the crUh of an I.AF. plane 

near Mahabalipuram (Madtas) on the 12th March, 1961. 

7. Government Bill-Passect 

Th.e Insurance (Amendment) Bill, 1961 
Sbrhfilti Tarkeshwari Sinha concluded 'her speech on the motion for 

consideration of the Bill moved on the 17th March, 1961. 
• [P.T.O. 
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The following members took part in the debate:-
(1) Shri S. C. Gupta 
(2) Shri Laisram Achaw Singh 

Shrimati Tarkeshwari Sinh~ replied to the debate. 

The motion for consideration was .. adopted and clause-by-clause con-
sideration was talten up. 

. -
Clause 2 was adopted as amended. 
Clause 3 was adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The. motion that the Bill, as amended, be passed was moved by Shrimati 

Tarkemwari Sinha. 
The motion was adopted and the Bill, as amended, was passed. 

8. The Budget (General) 1961-62-Demands for Grants 

Discussion on Demands for Grants Nos. 13 to 15 and 112 for which the 
Ministry of Education is responsible commenced. 

Sixty-four cut motions-of whioh twelve were on Dema.nd No. 13 and 
fifty-two on Demand No. 14--were moved and negatived. 

The following Demands were voted· in full:-

Number 
of 

Dcmumd 

MlDiatry of Education 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

Rs. 

13 Ministry of Education 38,78,000 

14 Education 15,39,40,000 

15 Miscellaneous Departments and other Expenditure under the 
MinistryofBducation . 2,69,44,000 

n.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVo\NCES 

I 12 Capital Outlay of the Ministry of Education . 

. (Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st March, 1961.) 

CORRIGENDUM 
In Bulletin-Part I, dated the 17th March, 1.961, page 1647, under item 

No. 10, in the third column, against Demand No. 141, 
for '54,50,000' read '45,~50,OOO'. 

1650 
GlPND-LS 1-2248 (D) LS-20-3-61-750. 

M. N. KAUL, 
Secretary. 



LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedin&'s) 

Tuesday, March 21, 1961/Phalguna 30, 1882 (Saka) 

No. 491 

1. Starred Questions 

Sta.n'ed Questions (Nos. 988-996, 999, 1900-1003, 1()05. and 1009) were 
orally answered and supplementary questions were asked on all of them. 
Replies to remaining questions were laid on the Table. 

2. Unstarred QuestioDs 

Replies to Unstarred Questions (Nos. 1942-2041, 2044-2(55) were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Manufacture of Supersonic Air-
crafts addressed to the Minister of Defence was orally answered and supple-
mentary questions were answered thereon. 

4. Calling attention to matter of urgent Puhlic Imporiaace 

Shri Chintamani Panigrahi called the attention of the Minister of Com-
merCe and Industry ,to the SC6l'city of oom.ent in Bihar and Orissa. 

The M.i.nister of Industry laid on the Table a statement in ~rd thereto. 

5. Papers laid on the Table 

• 

The fOllowing papers were laid on the Table:-

(1) A copy of Annual Report of the Administrative Vigilance Divi-
sion for the periOd from 1st January to 31st December, 1960. 

cp.T:O . 
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(2) A copy of each of the following Notifications:-

(i) G.5.R. No. 221 dated the 25th February, 1961, making certain 
further alterations in Schedule V of the Companies Act, 1956. 
under sub-section (3) of Section 641 of the said Act. 

(li) The Companies (Appeals to the Central Government) (Second 
Amendment) Rules, 1961 published. in Notification No. G.S.R. 
258 dated tJhe 4th March, 1961, under sub-section (3) of Sec-
tion 642 of the Companies Act, 1956. 

(iii) The Non-Ferrous Metals Control (Amendment) Order, 1961 
published in Notification No. S.O. 425 dated. the 25th Feb-
ruary, 1961, under sub-section (6) of Section 30£ the Essential 
Commodities Act, 1955. 

(3) A Statement on the accidents in ·the Simla bahal Colliery on the 
27th February, 1961 and in the Budroochuk Colliery on the 5th 
March, 1961. 

6. Messages from Rajya Sabba 

Secretary reported the follawingmessages from Rajya Sahha:-

(i) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the following Bills:-

(1) The Railway Passenger Fares (Repeal) Bill. 1961 passed by 
Lok Sal7ha on the 15th 'March, 1961. 

(2) The Appropriation (Vote on Accourn) Bill, 1961 passed by 
Lok Sabha on 11he 17th March, 1961. 

(ii) That at its sitting held on the 18th March, 1961 Rajya Sabha had 
pa-ssed the Industrial Employment (Standing Orders) Amend-
ment Bill, 1961, passed by Lok Sabha on the 14th December, 
1960. with amendments and had returned the Bill with the re-
quest that the concurrence of Lok Sabha .to the amendments be 
communicarted to Rajya Sabha. 

7. BIll as Amended by Rajya Sabba-lald on the Table 

Secretat-y laid on the Table the Industrial Employment (Standing Orders) 
Amendment Bill, 1961, which had been returned by Rajya &abba with 
amendments. 

8. The Budget (General) 1961-6!.-DemancJs for Grants 

(1') Di.scussi.on on Demands for Grants Nos. 43 to 45 and 124 for which the 
Ministry of Health is r~ble commenced. 

Eighty-five cut m).;iozl&..-()f which sixty-five were on Demand No. 43, 
eighteen on Demand No. 44: and two on Demand No. 124--were moved and 
negatived. 
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The following Demands were voted in full:-

Ministry of Health 

Number 
of 

Demand 
Name of Demand Amoimt of 

Demand 

Ri. 

I.-EXPENDITURE MET FROM REVENUE 

43 Ministry of J:lea1th . 15'%9,000 

" 44 Medical and Public Health. 9,90, I 5,000 

45 Miscellaneous Departments and Expenditure under the Ministry 
of Health 97,83,000 

H.-EXPENDITuRE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

I2.4 Capital Outlay of the Ministry of Health 

(2) Discussion on Demands for Grants Nos. 76 to 82 and 131 for which the 
Ministry of Scientific Research and. Cultural Affairs is responsible commenced. 

Ninety-one cut motions-of whlch twenty-four were on Demand No. 76, 
eleven on Demand No. 77, three on Demand No. 78, four each on Demands 
Nos. 79, 80 and 82 and forty-one on Demand No. 8I-were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd March, 1961.) 

• 
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1. 8tured QuesC:loas 

BULLETIN-PART I 

[Brief Record of"ProceediaesJ' 

NO.8 

Starred Qu~><NG6d017; 1018 aNlI02o-l(35)- were onlllil-y>au.swer'eCi 
8DIi.,~ q~8l1&were'enswered ,on,a.Uol·tbem. Rapliat-:ttcJ tlMt 
remaining questions were laid on the Table. 

2.~QWMtf_· 

Rttpti~ to·Unstratred"Qtiestions(N08. 2~115 and 211"1-213'') were 
laid on 1lhe Table. 

3. Ca.Uinc atU!iIdIiI( -to'.1Da'ftft JOt>1IJ'I'eItt Piblhl' ~ 
Sbri Harish Chandra Mathur called: the afttention of the Mindster of ... Wor" 

Honsing.,I!lId Supply to the explosion at Bali Fori in PaWDistriat of RajaMllan 
on .u.at;hl March, 1961. 

The Deputy Mmister of Works, Housing and' SUpplymi'ldtf a statemeot in 
ntgard·~to. 

'" Pal*"l laid on the Table 

'l'hA! fo11:owing papers WeI"e laiid on 1Ibe Table:-
(1) A copy each oftbe follDwing papers:_ 

(i) Annual Report of the Hindustan steel Limited tor the year 
195&-80 aleng with the Audited Accounts arid'the cMmDil!llts of 
the Comptroller and Awllior GeneraL therIeon. ,Lllnder-. sub.. 
section (1) of Section 639 of the Companies Act, 1956. 

(il) Review by ,the Government of the working of the above Com-
pany .. 

(2) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1961"· Pt1b&.med in N~NO'. Gi8.R.·- UW' dated the 
11th Febl'aary, 1961; 'under sub..section (2) of SeCtion 23 of the 
Prevention «':FOOd Adu1tentian Act, 19M .... 

• [P.T.O. 
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(3) A copy each of the following Notifications under sub-section (3) of 
Section 133 of the Motor Vehicles Act, 1939, making certain 
amendments to the Delhi Motor Vehicles Rules, 1940:-

(a) Notification No. F. 12/76/60-Transport published in the Delhi 
Gazette dated the 29th December, 1960. 

(b) Notification No. F. 12/251/58-Transport published in 1lhe Delhi 
Gazette dated the 5th January, 1961. 

(.) A copy of Report of the Konkan Coastal Shipping services Com-
mittee, 1959_60. 

(5) A copy of the Annual Report of the Hindustan ShipTcmi Limited 
for the year 1959-60 along with the Audited Accounts and the 
Comments of the Comptroller and Auditor General thereon, 
under sub-section (1') of Section 639 of the Companies Act, 1956. 

5. Report of Committee on PrIvate Members' Bills and Resolutions 
Sardar Hukam Singh presented the Eightieth Report of the ComtniIttee on 

Private Members' Bills and Resolutions. 

fl. The Budget (General) 1961-62-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 76 to 82 and 131 for which 
the Ministry of Scientific Research and Cultural Affadrs is responsible con-
cluded. 

One further cut motion on Demand No. 76 was moved and negatived. 

All the cut motions moved on the 21st March, 1961 were also negatived. 

The follOWing Demands were voted in full:-

Number 
of 

Demand 

MInistry of SclentUlc Research aDd Cultural Mairs 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

76 Ministry of Scientiftc Research and Cultural Affairs 

77 Archaeology 

78 Survey of India 

79 Botanical Survey 

80 Zoological Survey 

81 Scientific Research and Cultural Affairs 

82 Miscellaneous Departments and Expenditure UDder the 
Ministry of Scientific Research and Cultural A1f.airs . 

n.-EXPENDITURE MET FROM CAPITAL AND 
DISBURsEMmIT OF LOANS AND ADVANCES ... 

131 Capital 0ut18y of the Ministry of Scientific Research 
and Cultural Affairs 

1655 

Amount of 
Demand 

RI. 

1,21,55,000 

1,81,65,000 

15,27,000 

18,39,10,000 



(2) Discussion on Demands for Gnmis Nos. 61 to 63 and 126 tor which 
~ Ministry of Information and Broadcasting is TespOllSi.ble commenced. 

Thirty-eight cut motions--of which fourteen were on Demand No. 61, 
Mteen on Demand No. 62 and nine on Demand No. 63-were moved. 

The discussion was not concluded. 

7. Balf-&D-hoar dIscmsslon on matters arising out of answer to q1le8tlon 

Shri Chintamani Panigrabi raised a ha1:f-an-.hour discussion on points 
arising out of the answer given on the 2nd March, 1961 to Unstarred Ques-
tion No. 812 regB!"ding Pri.maTy and Secondary School TeaChers of Orissa. 

Dr. K. L. Shrimali replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd March, 1961.) 

• 1656 
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M. N. KAUL, 
Secretary • 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceed.mgsl 

Thursday, March 23, 1961/Chaitra 2, 1883 (Sakai 

No. 493 

1. Starred Questions 
Starred Questions Nos. l046-l05Q, 1052-1058, 1061, 1063 and 1065 were 

orally answered and supplementary questions were asked on all of them. 
Replies to tlw remaining questions wer~ laid on the Table. 

2. UDStarred Quest10Ds 

Replies to Unstarred Questions Nos. 2138-2181 and 2183--2206" were laid 
on .he Table. 

3. S:atemeut by MJDJster of State In the M1DJstry of Bome Affairs 

The Minister of State in the Ministry of Home Affairs laid on the Table 
a statement regarding the allotment O'f 1lhe land acquired by Government in 
Delhi. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Rules, under sub-section (2) of 
Section 3 of the All India Services Act, 1951:-

0) The I.P.S. (Cadre) Amendment Rules, 1961 published in Notifi-
cation No. G.S.R. 245 dated the 4th March, 1961. 

(ii) The All India Services (Death-cum-Retirement Benefits) Second 
Amendment Rules, 1961 published in Notification No. G.S.R. 
247 dated the 4th March, 1961. 

5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and tenth Report of the Esti-
mates Committee on the Posts and Telegraphs Department (Part I)-Posts 
and Telegraphs Directorate. 

[P.T.O. 
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6. The Budget (General) 1961-6Z-Demands fOr Grants 

(1) Discussion On Demands for Grants Nos. 61 to 63 and 126 for which 
the Ministry of Information and Broadcasting is responsible ooncluded. 

All the cut motions moved on the 22nd Ma,rch, 1961 were negatived. 

The following Demands wei'e v6ted in full:-

MJ.aiatry of mrormatloa and Broadc:astiq 

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

61 Ministry of Infonnation and Broadcasting 

62 Broadcasting 

Amount of 
Demand to 

be submitted 
to the vote of 

the House 

Rs. 

63 MiScellaoc()Us :beparqn~ts andE~~ under ihe 
Ministry of InfonriatlonIlM1htitdcilitit'ig . 

II.-EXPENDITURE MET FROM CAPITAL .. Alom 
DISBURSEMENT .OF LOANS AND ADVANCES 

126 Capital Outlay of the Ministry of Information and Broadcasting 4>52,83,000 

(2)~tission ()n Dem:anlls for Gratits Nos. 71 1073 1'drWhlc:fu the 
:Ministry of Law is responsiibJecommence4. Nineteen ~t motions-at which 
eleven were on Demand No. 71, seven on Demand No. 72 and one on Demand 
No. 73--were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th March, 1961.) 

1658 
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LOK SABRA 

BULLETIN-P.t\RT I 

[~rief Record of Proceedings] 

Friday, March 24, 1961/ChaitTa 3, 1883 (Saka) 

No. 494 

1. Oath or AJIlrmation 

Shri Daying Ering made and subscribed the oath in Engllsh and took 
IUs seat in the House. 

2. Starred Questious 

Starred Questions (Nos. 1081-1085, 1087-1094 and 1097) were orally 
answered and supplementary questions were asked on aU of them. Replies 
to remaining questions were laid on the Table. 

3. UDStarred Questloas 

Replies to Unstarred Questions (Nos. 2207-2258 and 2260-2269) were 
laid on the Table. 

4. Short Notice Question 

One Short Notice Question regarding Modern Satgram Col.lieries 
addressed to the Minister of Labour and Employment was orally answered. 
and supplementary questions were answered thereon. 

5. Statement by Prlm:e MinJster' 

The Prime Minister made a statement regarding the recent Common-
wealth Prime Ministers' Conference held in London, and also laid on t..'le 
Table a copy of the final Communique issued by the Conference. 

6. Papers laid on the Table 

'!he following p!!Ilpel'S were laid on the Table:-

(1) A copy of the Report of the Indian Delegation. to the 17,tlli Session 
of the Contracting Parties to the General Agreement on Tariffs 
and Trade held in Geneva from the 31st October to the 19th 
November, 1960. 

[p.T.O 
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(2) A copy of each of the following p8pen:-

(i) (a) Annual Report of the Rehabilitation Industries Corporation 
Limited for the year 1959-60 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of Section 639 of 
the Companiies A.ct.. 191$6. 

(b) Simplified Annual Accounts of the above Corporation for 
the year 1959-60. 

(c) Review by the Government on the working of the above 
Corporation. 

(it) The Jute (Licensing and Control) Order, 1961 pUiblished in 
Notification No. S.o. 55& dated the 10th March, 1961, under 
sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955. 

(3) A copy of each of the following papers:-

(i) Annual Report of the National Projects Corrstructlon Corpora-
'tion Limited for the year 1959-60 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon, under sub-section (1) of Section 639 
of the Companies Act, 1956. 

(ii) Review by 'bbe Government on the wO'.l'ting of the above Cor-
poration. 

(4) A note entitled "Incidence of indirect taxes on the CoJuRuner 
Price Index (A limited analysis)". 

'7. Report or Estimates Committee 

Shri H. C. Dasappa presented the Hundred and nineteen1lh Report of the 
DItima~ Commi~ on the Ministry of Works, Houiing and Supply-The 
Ashoka. Hotel& LW. (Reports and Accounts). 

8. Statement Be: Govemment Business 

The Minister of PM-liarrumtary Affairs made a stateIrumt regarding the 
Government business f&r the week commencing the 27th Maroh, 1961. 

9. The Budget (General) 1961·6Z-Demanc1s for Grants 

Discussion on Demands for Grants Nos. 71 to 73 for which the Ministry 
of Law is responsible concluded. 

Oro. cut motion No. 1039 on Demand. No. 71 moved by Shri K.. T. K. 
T8ng9mani the House divided, Ayes 12; Noes BO. The cut motion was ae-
oordingly negatived. <; .. 

All other cut motiOll'lS moved on the 23rd March, 1961 were negatived" 

1'" 



The following Demands were voted in ftIll:-
Mblfstry of Law 

Number 
of 

Demand 

Name of Demand 

I.-EXPE.NDrrvn MET FROM REVENUE 

7 I Ministry of Law 

72 Eleetionl 

73 Miscellaneous expenditure under the Ministry of Law 

Amount of 
Demand 

as. 

10. Motion re: Eightieth Report 01 CommIttee on Private Memben' BUIs 
and ResolutioDs 

Shri Jhulan Sinha moved the following motion.:-
"That this House agrees with the Eightieth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 22nd March, 1961". 

The motion was adopted. 

11. Private Members' BiUs-lntroduced 

(1) The Gift Tax (Amendment) Bill, 1961 (Amendment of sections 
22, 23, 25, 26 and 35) by Shri Ram Krishan Gupta. 

(2) The Indian Post Office (Amendment) Bill, 1961 (Amendment of 
sections 68 and 69) by Shri Ram Krishan Gupta. 

(3) The Subsidiary Banks Merger Bill, 1961 by Sb.ri Ram Krishan 
Gupta. 

(4) The Constitution (Amendment) Bill, 1961 (Amendment of Article 
226) by Shri C. R. Pattabhl Raman. 

12. Private Members' Bill--Withdrawn 
The Industrial Disputes (Amendment) BiU, 1960 (Insertion of new 

Chapter VAA). 
Shri T. B. Vitial Rao concluded his speech on the motion for considera-

tion of the Bill moved by him on the 10th March, 1961. 

The following members took part in the debate:-
(1) Shri Ramsingh Bhai Varma 
(2) Shri S. M. Banerjee 
(3) Shri Kashi Nath Pandey 
(4) Shri K. T. K. Tangamani 
(5) Shri Abid Ali 

Shri T. B. Vittal Rao replied to the debate. 
The Bill was withdrawn by leave of the House. 

1"1 
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13. Prlvate Members' BIll-UDder CoasicleratiCIID 
The Prevention of Hydrogenation of Oils Bill, 1958 by Shri Jhulan 

Sinha. 

The motion for consideration of the Bill was moved by Shri Jhu1an 
Sinha. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri Ranbir Singh Chaudhuri (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 27th March, 1961.) 

.1862 
GIPND-I.B I~12(D) LS-24-3-61-"'O. 

M. N. KAUL, 
Secretary . 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 27, 1961/Chaitra 6, 1883 (Saka) 

No. 495 

1. Starred Questions 

Starred Questions Nos. 1109--1111, 1113-1115, 1117-1121, 1123, 
1124 and 1126-1128 were orally answered and supplementary questions 
were asked on all of them. Replies to the remaining questions were laid 
on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2270-2360 and 2362-2373 were 
laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding World Peace Council Session in 
Delhi and Reported Interview by King of Nepal addressed to the Prime 
Minister were orally answered and supplementary questions were answered 
thereon. 

4. Calling attention to matter of urgent Public Importance 

Shri M. Elias called the attention of the Minister of Irrigation and 
Power to the inadequate supply of power from the Damodar Valley COl"-
poration to the Calcutta area. 

The Minister of. Irrigation and Power made a statement in regard 
thereto. 

5. Statemeats by MInister of Home AJrab.os 
(i) The Minister of Home Affairs made a statement regarding mid-term 

elections in Orissa. 

(ii) 'IIb.e Minister of Home Affairs also made a statement regarding the 
provisional figures of the census of India held in 1961 and laid a copy thereof 
on the Table. 

[P.T.O. 
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6. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. F. 12/48/60-Transport published in 
the Delhi Gazette dated the 19th January, 1961 making certain 
amendment to the Delhi Motor Vehicles Rules, 1940, under 
sub-section (3) of Section 133 of the Motor Vehicles Act, 1939. 

(2) A copy each of the following Notifications making certain fur-
ther amendments to the Indian Electricity Rules, 1956, under 
sub-section (3) of Section 38 of the Indian Electricity Act, 
1910:-

(i) G.S.R. No. 1494 dated the 7th December, 1960. 
(ii) G.S.R. No. 225 dated the 10th February, 1961. 

7. President's Assent to Bills 

Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the current session and assented to by the President 
since the last report made to the House on the 20th March, 1961:-

(1) The Orissa Appropriation Bill, 1961. 
(2) The U.P. Sugarcane Cess (Validation) Bill, 1961. 
(3) The Appropriation (Railways) Bill, 1961. 
(4) The Appropriation (Railways) No.2 Bill, 1961. 
(5) The Railway Passenger Fares (Repeal) Bill, 1961. 
(6) The Appropriation (Vote on Account) Bill, 1961. 

8. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and eleventh Report of the 
Estimates Committee on the Posts and Telegraphs Department (Part II)-
Postal Services and Railway Mail Service. 

9. The Oris.<la Budget, 1961-62 

Shri Morarji Desai presented a statement of the estimated receipts ~d 
expenditure of the State of Orissa for the yoor 1961-62. 

10. The Budget (General) 1961-62-Demanc1s for Grants 

Discussion on Demands for Grants Nos. 46 to 60 and 125 for which the 
Ministry of Home Mairs is responsible commenced. 

One hundred and forty-nine cut motion~ which twenty-three were on 
Demand No. 46, eight on Demand No. 48, ten on Demand No. 49, thirteen on 
Demand No. 50, eleven on Demand No. 51, three on Demand No. 52, thirteen 
on Demand No. 54, five on Demand No. 55, ten on Demand No. 56, forty on 
Demand No. 57, two on Demand No. 58 and eleven on Demand No. 6G-were 
moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th Maroh, 1961.) 

" M. N. KAUL, , 
Secretary . 

1664 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 28, 1961/Chaitra 7, 1883 (Saka) 

1. Starred QuestioDS 

Starred Questions' Nos. Il36 and 1138-1144 were orally answered and 
supplementary questions were asked on all of them. Replies to remaining 
questions wer-e laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2374-2444 and 2446-2487 were laid 
on the Table. 

3. CaUiDc attention to matter 01 arrent Public Importance 

Shri Prafulla Chandra Borooah called the attention of the Minister of 
Railways to the destruction by fire of timber worth crores of rupees at the 
Railway Timber Depot, Dhilwan. 

The Deputy Minister of Railways made a statement in reprd thereto. 

4. Papel'B laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-

0) Annual Report of the Ashoka Hotels Limited for the year ended 
31st March, 1960 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General there-
on, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(ll) Review by the Government on the working or the above Com-
pany. 

(2) A copy each of tlle following papers:-

(i) Annual Report of the Oil and Natural Gas Commission for the 
year 1959-60, under sub-section (3) of Section 23 of the Oil 
and Natural Gas Commission Act, 1959. 

(li) Notification No. G.S.R. 358, dated the 18th March, 1961, un-
der su~ion (1) of Seemon 28 of the Mines and MInerals 

• (Regulation and Development) Act, 1957. 
(P.T.a. 



(3) A copy of the Indian Police Service (Unifonn) Amendment Bules, 
1961 published in Notification No. G.S.R. 208 dated the 25th 
February, 1961, under sub-section (2) of Section 3 of the All 
India Services Act, 1951. 

(4) A copy of the Report of Assessment Committee on Vijnan Mandirs 
(Volumes I and ll). 

(5') A copy of the Naval Services (Army and Air Force Command) 
Regulations, 1961 published in Notification No. S.R.O. 80 dated 
the 11th March, 1961 as corrected by Notification No. S.R.O. 
106 dated the 25th March, 1961, under Section 185 of the Navy 
Act, 1957. 

(6) A copy of the Madhya Pradesh Rice Procurement (Levy) Amend-
ment Order, 1961 published in Notification No. G.S.R. 345 dated 
the 1mh Mai'ch, 1961, under sub-section (6) ()f Section 3 of the 
Essential Commodities Act, 1955. 

5. Report of EstJmates Committee 

Shri H. C. Dasappa pr.esented the following Reports of the Estimates 
Oommittee:-

(i) Hundred and twelfth Report on Posts and Telegraphs Depart-
ment-Part III-Telecommunications; 

(ii) Hundred and thirteenth Report on Posts and Telegraphs Depart-
ment-Part IV-Workshops and Stores Organisations .. 

6. Statement by Member 

Shri Hem Barua made a statement regarding certa.in matters arising out 
of the speech of the Minister of Mines and Oil on the 14th March, 1961 about 
the oil wen at Rudrasagar. 

The Minister of Mines and Oil made a statement in reply thereto. 
7. Government Bills-introduced 

(1) The Delhi (Urban Areas) Tenants Relief Bill, 1961. 

(2) The Essential Commodities (Amendment) Bill, 1961. 

8. The Orissa BuQet, 1961-tZ 

General Discussion on the Orissa Budget, 1961-62 commenced. 
The following members took part in the debate:-

(1) Soo Surendranath Dwivedy 
(2) Shri Chintamani Panigrahi 
(3) H. H. Maharaja Pratap Keshari Deo 
(4) Shri Jaganatha Rao 
(5) Dr. N. C. Samantsinhar 
(6) Sbri N. G. Banga 
(7) Shl'i Surendra Mahanty. 

Shri B.Gopala Heddi replied to the debate. 
~. 

The discussion was ooncluded. 
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9. '!'be Orissa Bad.ret, 1961-~ tor Grants 08 Aceout 
The following Demands for Grants On Account for 1961-62 in respeet of 

the Orissa Budget under the heads mentioned. below were voted in full:-

Number 
of 

Demand 
Name -of Demand 

• 

A-EXPENDITURE ON REVENUE ACCOUNT 

I Election and other expen<liture relating to the HOllIe DePart-
ment 

2 Jails 

3 Police 

4 Expenditure relating to the Planning and Coordination and 
Political and Service, Departments . . . 

S Community Developmer.t Projects, etc. 

6 River Valley Development 

7 Expenditure on ditplaced persons 

8 StamPll 

9 Ministers, Civil Secreteriat ar.d other expenditure.elatinlltc' 
the Finance Department 

10 Pensions 

I J Expenditure relating to the Education Department 

I2 Texation 

13 Land Revenue 

14 Excise 

IS Registlation 

16 Di8trict Admlnistl8tion and other expenditure relatir g to the 
Revenue Department 

17 Expenditure relating to the Indusuies Department • 

18 Civil and Sessions CoUrt.and other espenditurere1eting to the 
Law Department . 

19 Stationery and Printin g and other expenditure relating to the 
Commerce Department 

20 Labour and emigration a.nd employment organiaat~ 

21 Tribal and Rural Welfare DepartJllent 

22 MedJcal and other expenditure relating to the Health Depart-
ment . 

23 Public Health 

1867 

Amount of 
Demllldon 

account 

Rs. 

6,22,000 

8,OC,CClO 

7304' ,ceo 
2,.,8,000 

8!,ooo 
-.)9,000 

J2,c6,cco 

6,!/O,eoo 

2,49,000 

30,84,000 

"3,58,000 

1,01,000 

42,26,000 

34,01,000 

4,66,cco 

7,c6,cOO 

3,38,C(0 

39,80,000 

[p;T.O . 



Number 
of 

Demand 
Name of Demand 

Amount of 
Demaiid on 

aa:ount 

A-EXPBNDITURE ON REVENUE ACCOUNT-Comd. 

24 Jrrjgatjon~ 

2S Civil Works 

26 State Legislature 

27 Public Works common establishment aDd other expenditUre 
relating to the Works Department 

28 Electricity schemes . 
29 Taxes on Vehicles 

30 Transport schemes 

31 Forest 

32 Fisheries 

33 Cooperatio'l 

34 Contribution to Local Bodies 

3S Animal Husbandry 

36 Public Relations 

37 AgricultUre 

38 Supply Departmer.t • 

B-OTHER EXPENDITURE 

39 Hirakud Dam ·Project 

40 Community DeveloPment Projects 

41 Loans to Local Fwids, Government serv'nt~, etc. 

42 Compensation for abOlition of Zamindary system and 
expenditure relating to Revenue Department 

43 Electricity schemes outside the:Revenue Account and 
expenditure relating to the Works Department 

44 Aaricultural improvements and research 

45 State schemes of Government Tradinl! 

46 Road Transport schemes 

other 

othel 

47 Capital outla) on Public Health and Capital Account of Civil 
worb relating to Health (L.S.G.) Department . 

48 Capital outlay on industriildevelopmert 
49 Capital outlay OD pcihs (Chandbali) 

so Capital outlay on ports (Paradip) 

1668 

Rs. 

l,lI,03,OOO 

[1,09,000 

10,1I,OCC 

r 49,76,OCO 
2,20,CCC 

20,16,c(0 

21,28,c(0 

4,84,00C 

7,57,000 

r 2,75,COC 

14,92,000 

2,9C,OCO 

25,68,000 

3,63,OCO 

4,40,CCO 

[28,75,CCO 

14,91,000 

2,62,95·,((0 

II,64,000 

50 ,99,(C( 

r 33,cCO 

4,53,000 
16,000 

13,68,cc~ 



Number 
of 

Demand 
Name of Demand 

B-OTHER EXPENDITURE- comd. 

SI Subsidised industrial housing scheme 

S3 Capital Account of other works relatiJJB to Home Depart-
ment • 

S.. Capital OUtlay on Poreat 
S5 Capitalespe:aditure relating to Development (Coopaarioll) 

Deparnnent • • • • • • 

57 Capitalespenditure re1atina to Development (Veterwry) 
Department 

S 8 Capital Account of othez work~ relating to the Planning and 
Coordination (Grama Panchayat ) Department • 

60 Capital Account of Civil Works • 

10. Govemment Bill-Introduced. 
The Orissa Appropriation (Vote on Account) Bill, 1961. 

11. Government BtIl-PU9IId 

Amount of 
Demand on 

account 

R.a. 

60.000 

The Orissa Apj)1'Op'I'iation (Vote on Account) Sill, 1981 

'!'.he motion for consideration at. the Bill was moved by Shri B. Gopaia 
Reddi. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri B. Gopala Reddi. 
The motion was adopted and tine Bill was passed. 

12. The Budget (General) 1961-6Z-Demauds for Grants 
Discussion on Demands for Grants No. 46 to 60 and 125 for which the 

Ministry of Home Affairs is responsible continued. 
Four further cut motions were moved. 
The discussion was not concluded. 

13. Balf-an-hour dfscU8!don on matters arlainr out of answer to questloa 
Shri Chintamani Panigrahi ~ a half-an-hour discussion on points 

arising out of the answer given on the 28th February, 1961 to Starred Ques-
tion No. 333 regarding the Eastern Zonal Council. 

Shri B. N. Datar replied to the debate. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th March, 1961.) 

1669 
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LOa: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. March 29, 1961/Chaitra 8, 1883 (Saka) 

No. 497 

1. Starred QuestiODS 

Starred Questions Nos. 1174, 1177-1181, 1184-1187. 1189-1192 and 1194 
were orally answered and supplementary questions were asked on fourteen 
of them. Replies to remaining questions were laid on the Table. 

2. Uostarred Quest1011S 

Replies to Unstarred Questions Nos. 2468-2511 and 2513-2519 were 
laid on the Table. 

3. CaIIiDg attention to matter of urgent PubUe Importance 
Shri Naushir Bharucha called the attention of the Minister of Labour 

and Employment to the reported death of twenty-bhree persons and in-
juries to othen; in a fire which broke out in an oil factDry at Jalgaoo 00 
17th March, 1961. 

The Deputy Minister of Labour promised to lay a statement on the 
Table later after ascertaining the facts. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy eech of flhe following Reports under sub-section (1) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the Indian Rare Earths Limited for the year 
1959-60 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. . 

(il) Annual Report of the Travancore Minerals Limited for the 
year 1959-60 along wi~ the Audited Accounts and flhe 
comments of the Comptroller and Auditor General thereon. 

(2) Statement showing the 'Result of the economy measures taken 
during the quarters ended the 31st March, 1960 <and supple-
mentary information for the three previous quarters of the 
year 1959-60), 30th June, 1960 and 30th September, 1960.' 

• [P.T.O. 
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(3) A copy each of the following papers:-

(i) Annual Report of the National Newsprint and Paper Mills 
Limited for the year 1959-60 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of Section 639 of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the above Com-
pany. 

(ill) Report (1960) of the Working Group for the Cotton Textile Indus-
try appointed by the National Industrial Development Cor-
poration. 

(iv) Government Resolution No. 22(l)~Tex(B)/60, dated the 24th 
March, 1961 on the above Report. 

(4) A copy of the Revised Estimates for the year 1960-61 and Budget 
Estimates for the year 1961-62 of the Employees' State Insur-
ance Corporation, under Section 36 of the Employees' State·· ) 
Insurance Corporation Act, 1949. 

5. l'lessare from. ~7a Sabha 

Secretary reported the following message from Rajya Sabha:-

That at its sitting iheldon the 27th Mareh, 1961 Rajya Sabha had 
pa$Sed the Telegraph Laws (Amendment) Bill, 1960, passed 
by Lok Sabha on the 23rd December, 1960, with amendments 
and had returned the Bill with the request that the concurrence 
of Lok Sabha to the amendments he communicated to Rajya 
Sabha. 

6. Bill ~ ~ by ~jya ,Sab~laid on the Tabl" 

Secretary laid on the Table the Telegraph Laws (Amendment) Bill, 
1961, which. had been returned by R!tjya Sabha with amendments. 

7. Report of Committee on Private Members' Btl1s and Besolutions 

8hri Yadav Narayan Jadhav presented the Eighty-first Report of the "'i 
Committee on Private Members' Bills and Resolutions. 

8. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and fourteenth Report of 
the Estimates Committee on the Ministry of Transport and Communications 
(Departments of Communications and Civil Avietion}-Overseas Communi-
cations Service. 

9. ~tatement by Parliamentary See~ to the ~ of.· External Affairs 

The Parliamentary Secretary to the Minister of External Affairs made a 
statement correeting the ~ly given on the 24th March, 1961 to a supple-
~el'l:t1rry by Shri ~ntam8ni. Panigrahi on Starred Question No. 1092 
regarding Uranium ~ at Jaduguda (Bihatr). 
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10. The Budget (General) 1961-6Z-Demands for Graats 

(1) Discussion on Demands for Grants Nos. 48 to 80 and 125 for which 
the Ministry of Home Mairs is responsible concluded. 

All 1lhe cut motions moved On the 27th and 28th March, 1961 were 
negatived. 

The following Demands were voted in full:-

M.lDistry of Dome AJralrs 

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM RBVBNUE 
46 Ministry of Home Affairs 

41 Cabinet 

48 Zoaal CouncIls 

49 Administt'IItion of Justice 

50 Police 

51 Census 

52 Statistics 

53 Privy Purses and Allowances of 

54 Delhi 

55 Himac:bal Pradesh 

56 Andaman and N1cobar IaIaada 
51 Manipur 

58 Tripura 

Indian Rulers 

59 Lacc:adive, Miniooy and AmiDdiri Islands 

• • 
• • 
• • 

• 
• 

• • 
• • 
• • 
• 

60 MisceUaneous Depat Menta and Expenditure under 
the Ministry of Home A1fain. . . 

n.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

125 Capital Outlay of the Ministry of Home Atrairs 

Amount of 
Demand 

RI. 

6,50.70.000 

3.06.19,000 

1044.32.000 

3,91.000 

13.60.59.000 

8.10,28,000 

2,73,14,000 

3,66,11,000 

5,14,61,000 

25,14,000 

(2) Discussion on Demands for Grants Nos. 97 to 101 and 138 to 140 for 
which the Ministry of Works, Housing and Supply is responsible commenced. 

Seventy-two out motions were moved. 

The discussion was not concluded. 

(Lok Sabba adjourned till 11 A.M. on ThU1'Sday, the 30th March, 1961.) 

M. N. KAUL, 
Secretary. 

18'12 
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LOK SABRA 

BULLETIN-PART I 

[Brief Reco.rd· of Proceedings) 

Thursday, March 30, 1961/ChaitTa 9, 1888 (Saka) 

No. 498 

1. Starrect Qaest10Ds 
Starred Questions Nos. 1l~1202, 1204-1206 and 1211-1214 were 

orally answered and supplementary questions were asked on all of them. 
Replies to. the remaining questions were laid. On the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2520-2558 were laid on the Table. 

3. Adjournment Motion 

The Speaker withheld his consent to the moving o.f an adjournment 
motio.n given notice of by Sarvashri S. M. Banerjee and K. T. K. Tangamani 
regarding alleged interference by the local administration in the election 
campaign in connection with the bye-election from New Delhi constituency 
to be held on the 2nd April, 1961. 

4. CalliDg attention to matter of urrent Public ImportaDee 

Shrimati Maimoona Sultan called the attention of the Minister of Rail-
ways to the destruction by fire of timber worth seve-ral thousands of rupees 
at the Railway Timber Depot, Nawadah (Bihar). 

The Deputy Minister of Railways made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers:-

(i) Audit Report, Defence Services, 1961 under Article 151(1) of 
the Constitution. 

(ii) Appropriation Accounts of the Defence Services for the year 
1959-60 and Commercial Appendix thereto. 

(2) A copy of Notiiication N1l. H(T)l4-168/58 published in Himachal 
Pradesh Gazette dated the 25th November, 1960 making certain 
amendment to the Punjab Motor Vehicles Rules, 1940 as 
applied to Himachal Pradesh, under sub-section (3) of Section 
133 of the Motor Veruc!es Act, 1939. 

6. Reports of Estimates Committee 
Shri H. C. Dasappa presented the follOWing Reports of the Estimates 

Committee:-

• 

(i) Hundred and fifteenth Report on the Ministry of 'transport and 
Communicatio.ns (Departments of Communications and Civil 
Aviation }-Training and Employment of Civil Pilots. 

[P.T.O . 
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(ii) Hundred and sixteenth Report on the Ministry of Transport and 
Communications-Hindustan Shipyard Limited (Reports and 
Accounts); 

7. The Buqet <QeDeral) 1911-U-Demande lor 6rUta 
(1) Discussion On Demands for Grants Nos. 97 to 101 and 138 to 1.0 for 

whioh the Ministry of Works, Housing and Supply is responsible concluded. 

All the cut motions moved on the 29th March, 1961 were negatived. 

The following Demands were v~ in full:-
MInIstr7 or Worb, BoasIDc IUUl lu_, 

.. ----.~........ -. .,.' .. ". 

Number 
of 

Demand 
Name of Demand 

-------------------------------

I.-EXPENDITURE MET FROM REVENUE 

97 Ministry of Works, Housing and Supply 

98 Supplies 

99 Other Civil. Works 

100 Stationery and Printing 

RI. 

S9.53,ooo 

2,82.84.-000 

3O.46.4OPoo 

101 Miscellaneoua DepartmerIts aDd Bxpenditure under the 
Ministry of Works, Housing and Supply . 60,91,000 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

138 Delhi Capital Outlay 11,19.52.,000 

139 Capital Outlay on Buildings 8,88,2S,000 

140 Other Capital Outlay of the Ministry of Works, Housing 
and Supply 2,17,%1,000 

(2) Discussion on Demands for Grants Nos. 64 to 66, 127 and 128 for which 
the Ministry of Irrigation and Power is responsible commenced. 

Twenty-one cut motions were moved. 

The discussion was not concluded. 

8. Ba.~f-an·hour dlscUlSion on matters arlstn&' out of auswer to question 

Shri Inder J. Malhotra raised a !half-an_hour- discussion on points arising 
out of the answer given on the 9th March, 1961 to Unstarred Question No. 1397 
regarding establishment of a Seed Multiplication Corporation. 

Dr. Panjabrao S. Deshmukh replied to the debate. 

(Lok Sabha adjourned tt11 11 A.M. on Saturday, the 1st April, 1961.) 
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M. N. KAUL, 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, April 1, 1961/Chaitra 11, 1883 (Saka) 

No. '99 
1. Starred Questions 

Thirteen Starred Questions Nos. 1222-1232, 1232-A and 1234 were orally 
answered and supplementary questions were asked on twelve of them. 
Replies to remaining questions were laid on ·the Table. 

2. UDStarred Quest10as 

Replies to Unstarred Questions Nos. 2559-2826, 2628, 2630, 2632-2642, 
and 2544--2646 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Ankaleshwar Oillleld addressed to 
Minister of Steel, Mines and Fuel was orally answered and swpplementary 
questions were answered thereon. 

4. CallIDc' atteld10n to Matter of Urpnt Public Importaac,e 

Shri Naushir Bharucha called the attention of the Prime Minister to the 
proposed lifting of ban on trade with Goa. 

The Prime Minister made a statement in regard thereto. 

S.Papers laid on the Table 

':l'he following papers were laid on the Table:-

(1) A copy eacll of the following papers:-

(i) Report -(1960) of the Working G1'01Jp for the Rehabilitation and 
Modernisation of the Art Silk Industry appointed by the 
National Industrial Development Corporation. . 

(ii) Government Resolution No. 24(29)Tex(D) !60, dated the 301h 
Maroh, 1961 on the above Ret><n't. 

(2) A copy eac:h of the following papers:-

(i) The Gift Tax (Second Amendment) Rules, 1961 published in 
Notification No. G.S.R, 193 dated the 18th February, 1961, 
under sub-section (4) of Section 46 of the Gift Tax Act, 1958. 

[p.T.O . 
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(ti) Scheme for the reconstruction of ·the New Bank of India Limited 
and its amalgamation with the Bank of Baroda Limited, pub-
lished· in Notification No. S.O. 600 dated the 18th March, 1961, 
under sub-sedicm (11) of Section 45 of the Banking Compa-
nies Act, 1949. 

(3) A copy each of ~he following pa.pers:-

(i) Annual Report of the Tripura State Bank Limited for the year 
ended the 31st December, 1958 along with the Audited Accounts 
and the Comments of the CQmptroller and Auditor General 
thereon, under su:~section (1) of Section 639 of the Compa-
nies Act, 1956. 

(ii) Report on . the working of the above Company (in liquidation) 
during the year ended. the 31st December, 1958, prepared in 
terms of Section 619A of the Companies Act, 1956. 

6. Messages from B.ajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That .Rajya Sabha. had no recommendations to make to !.ok Sabha 
in regard to the Orissa Appropriation (Vote on Account) Bill, 
1961, passed by Lok Sabha on the 28th March, 1961. 

Oi) That at its sitting held- on the 3(}th March, 1961, Rajya Babha had 
agreed Without any amendment to the Insurance (Amendment) 
Bill, 1961, passed by LokSa'bha on the 20th March., 11161. 

(iii) That at its s~tting held on the 30th March, 1961; Rajya Sabha had 
passed the Minimum Wages (Amendment) Bill, 1961. 

7[ BDl· piuIMJd .,. BajyaSabb,a.-olaid on the Table 

Secretary laid on the Table the Minimum Wages (Amendment) Bill, 
1961, as passed'Dy,Rajya Sabha. 

8. Reports of Estimates Committee 

Shri H. C. Dasappapresented the following Reports. of .the .. rEstimates 
Committee:-

(i) Hundred and twentieth Report on the Ministry of Commerce and 
Industry-Sindri F-ert.ili.zers and Chemicals Limited (Reports and 
Accounts). 

(ii) Hundred and twenty-second Report on the Ministry of Commerce 
and IndusU'y~National Industrial . Development Corporation 

> I:Jm.ited. 

9. Statement by ~er of Mines and OU 

The Minister of Mine'S and '011: made a statement regarding the Oil Well 
No. 1 at Rudrasagar . 

. 10 .. Statementre: Goy~t Business 

On ·behalf of the ~ister of Parliamentary Affairs, the Deputy Minister 
Of Defen.ce made a statement regarding the Government business for the 
week.commencing the 3rd April, 1961-
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11. The Budget (General) 1961-6Z-DemaDCls for GnAts 

(1) Discussion on Demands tor Grants Nos. 64 to 66, 127 and 128 for 
which the Ministry of Irrigation and Power is responsible concluded. 

All the cut motions moved on the 30th March, 1961 were negatived. 

The following Demands were voted in full:-

Ministry of Irrigation and Power 
----------.--------

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

127 

128 

Ministry of Irrigation and Power 

Multi~p\upose . River Schemes 

Miscellaneous Departments and Other Ex-
penditure under. the Ministry of Irription 
anll Power 

n.-ExpENDITURE MET FROM CAPI-
TAL .. AND DISBURSEMENT OF 
LOANS AND ADVANCES 

Capital Outlay on Multi-purpose River 
'. Schemes 

Other Capital Outlay of the Ministry of Irriga-
tion' and Power 

Amount 
of 

Demand 

Rs. 

3,06,85,000 

(2) Discussion on Demands for Grants Nos. 16 to 20 and 113 for which 
the Ministry of External Affairs is responsible commenced. 

• 

The discussion was not concluded. 

12. Motion Re: Eighty-first Report of Committee 0I.n Private Members' B1lJs 
and Resolutions 

Sardar Hukam Singh moved the following motion:-
"That this House agrees with the Eighty-first Report of the Com-

mittee on Private Members' Bills and Resolutions presented. 
to the House On the 29th March. 1961." 

The motion was adopted. 

13. Private Member's Resolution-Withdrawn 
Discussion on the f:>llowing Resolution by Shri Prakash Vir Shastri 

and the amendments thereto moved on the 17th March, 1961, continued:-
"This House is of opinion that Devnagri be adopted as a common 

script for all regional languages in order to bring them closer 
to each other." 

The following members took part in the debate:-
(1) Shri E. V. K. Sampath 

1677 
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(2) Shri P. T.Thanu Pillai 
(3) Shri Arun Chandra Guha 
( 4) Sh ri Sinhasan Singh 
(5) Shri R. K. Khadilkar 
(6) Shri Jagdish Awasthi 
(7) Shri Shankar Deo 
(8) Shri B. N. Datar 

Shri Prakash Vir Shastri replied to the debate. 

The amendments moved by Shri N. R. M. Swamy on the 17th March, 
1961, were negatived. 

The Resolution was withdrawn by leave of the House. 

14.. Private Members' Resolution-Under CODSideration 

Shrimati Renu Chakravartty moved the following Resolution:-
''This House is of opinion that all the coal mines in private sector 

be nationalised." 

Shri Shibban La} Saxena commenced. his speech on the Resolution 
which was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday. the Srd April, 1961.) 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 3, 19611Chaitra 13, 1883 (Sitka) 

No. 580 

1. Starred Questtoas 

Starred Questions Noq. 1257-1259, 1261-1264, 1266, 1267 and 1269-72 
were orally answered. Replies ,to the remaining questions were laid on 
the Table. 

2. UDStarred QuestloDs 

Replies to Unstarred Questions Nos. 2647-2705 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Assam Migrants Camps 
Bengal addressed to the Minister of Rehabilitation and Minority 
was orally answered. 

4. Adjournment Motions 

in West 
Affairs 

The Speaker withheld his consent to the moving of three adjournment 
motions given notice of by Sarvashri Rajendra Singh; S. M. Banerjee and 
K. T. K. Tangamani; and Raja Mahendra Pratap regarding the recent police 
firing on the Adivasis in Bastar resulting in the death of about 12 persons 
and injuries to several others after the Minister of Home Affairs made a 
statement on the subject. 

5. Calling attention to matter of urgent Public Importance 

Shri Indrajit Gupta called the attention of the Prime Minister to the 
despatch of 1,600 Portuguese .troops from Lisbon to Goa. 

The Parliamentary Secretary to the Minister of External Affairs· made 
a statement in regard thereto. 

6. Papers laJd on the Table 

• 

The following papers were laid on the Table:-

(1') A copy of Notiftce.tion No. G.S.&. 414 dated the 22nd March, 1961 
making certain alterations in Schedule VI of the Companies 
Act, 1956, under sub-section (3) of Section 641 of the said Act. 

(2) A copy of the Displaced Persons (Compensation and Rehabili-
tation) Third Amendment Rules, 1961 published in Notifllcation 
No. G.S.R. 370 dated the 18th March, 1961, under sub-Section 
(3) of Section 40 of the Displaced Persons (Compensa,tion and 

- Rehabilitation) Act, 1954 . 
(P.T.O. 
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7. Me3S&ge from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 30th March, 1961, Hajya Sabha had passed. ,the Orissa State Legis-
lature (Delegation of Powers) Bill; -~1. 
8. Bill passed by Rajya-"Sa~ta8n l1te -Table 

Secretary laid On the Table the .Qxi&sa State Legislature (Delegation of 
Powers) Bill, 1961, as passed_ by RajYll Sabha. 

9. President's Assent to Bill 
Secretary laid on the Table theoris;;- Appropriation (Vote on Account) 

Bill, 1961, passed by the Houses af~Parliament during the current session 
and assented to by the President since the-last report mtUietQ .t~e .~ on 
the 27th March, 1961. .... .... .' . 

1>0: MPertot pUblic AcCountsCODlIIiittee 
. ShrI' Upe~dranath:&.~an p;esented "the Thirty-fifth Report of till! 

Public Accounts Committee on the Appropriation Accounts (Defence Ser-
vices), 1958-59 and Audit Report (Defence Services), 1960. 

11. Report of Estimates Committee 
Shri H. C. Dasappa presented the Hundred and thirtieth Report of the 

Estimates Committee on the Ministry of Food and Agriculture (Department 
of Agriculture) on the subject 'Exploratory Tubewells Organisation'. 

12. T)le Bndcet (General) lKHl2-Demalldsfor Grants 
Discussion on Demands for Grants Nos. 16 to 20 and 113 for which the 

Ministry of External Affairs i:; responsible concluded. 
Sixty-1l!ve cut motions were moved and negatived. 
The following Demands were voted in full:-

Mlnistryef Extemal AJIa1rs 
-------- ----- -----------------

Number· 
of 

Demand 
Name of Demand 

!.--EXPENDITURE MET FROM REVENUE 

16 

17 
18 

19 

20 

Tribal Areas 

Naga HilIs-Tuensang Area 

External Affairs 
State of Pondicherry 

Miscellaneous Expenditure under the Ministry of External 
Affairs 

H.-EXPENDITURE MET FROM CAPITAL AND DIS- . 
BURSEMENT OF LOANS AND ADVANCBS· 

113 Capital Outlay of the Ministry of EKtemalAtfairs 

Amount of 
Demanci 

Rs. 

11,%2,77,000 

3,95,80,000 

(Lok Sabha adjourned till Ii A.M. on Tuesday; the 'tb April, 1961.) ... ' 
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LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 4, 1961/Chaitra 14, 1883 (Saka) 

No. HI 

1. Starred Qaf.8tloDS 

Starred Questions Nos. 1285, 1286, 1288-1290, 1293-129U. 1298, 1299, 
1301-1303 and 1305-1307 were orally answered. Replies to the remaining 
questions were laid on the Table. 

2. UDStarred Qaestlou 

Replies to Unstarred Questions Nos. 2706-2767 were laid on the Table. 

3. Calling attention to matter or orrent Public Importance 

'Shri Narayan Ganesh Goray called the attention of the Prime MJniste-r 
to the situation in the township of Trisuli Bazar, Nepal leading to reported 
evacuation by some Indians engaged in tthe construction of the Indian aided 
hydro-electric project affecting the work on the said project. 

The Parliamentary Secretary to the Minister of External A1fairsmade a 
statement in regard thereto. 

4. Papers laid on the Table 
A copy of Notification No. G.S.R. 390-A dated the 21st Mal'ch, 1961 

rescinding the Rice and Paddy (Andhra Pradesh) Price Control Order, 1960, 
was laid On the Table under sub-section (6) of Section 3 of the Essential 
Commodities Act, 1955. /' 

5. Mes.ce from RaJ,-. Sabba /' 

~ Secretary reported a message from Rajya Sabha that at its sitting held 
on t.he 28th March, 1961 Rajya Sabha had passed the Motor Transport 
Workers Bill, 1960, paS8edby Lok Sabha On the 15th December, 1960, with 
amendments and had returned the Bill with the request that the con-
currence of Lok Sabha to the amendments be communicated to Rajya Sebha. 

6. Bill as amended b,- RaJ,-. &abba-laid on the Table 

Secretary laid on the Table the Motor Transport Workers Bill, 
which had been returned by Rajya Sabha with amendments. 
, 
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7. Reports of Estimates Committee 

Shi'i H. C. Dasappa presented the following Reports of the Estimates 
Committee:-

(1) Hundred and ninth Report on the action taken by Government 
On the recommendatil)ftS .contained in t.he Eighth Report of the 
Estimates Committee (First Lok Sabha) an the Ministry of 
Defence-Naval Dockyard, Bombay. 

(2) Hundred and twenty-first Report on the Ministry of Commerce 
and Industry-Coffee Board, Bangalore (Reports and Accounts). 

8. Report of Committee on Absence of Members from the SlttiDgs of the 
H01I8e 

Shri Mulchand Dube presented the Twenty_third Report of the Com-
mittee on Absence of Members-from the Sittings of the House and also laid 
on the Table a list showing names of members who were continuausly absent 
from the sittings of the House for 15 days or more during the Twelfth 
Session. 

9. Tltfflhctget (Geilerlll) 19fJl:.6I-ntmuut. for G .... 

Discussion on Demands for Grants Nos, ttito 70 and 129 for. which the 
Ministry of Labour and Employment is responsible cOIIlIIlenced. 

One hundred and forty-two cut motions were moved and negatiVed. 

The following Demands were voted in full:-

Number 
of 

Demand 

Ministry of LabOW'and Employment 

Name of Demand Amount of 
Demand 

----_._-_._---------------------

1.- EXPENDITURE MET FROM REVENUE 

67 Ministry of Labour and Employment 

68 Chief Inspector of Mines 

69 Labour and Emp[oym.ent 

70 Miscellaneous Departments and Other Ex-
penditure under the Ministry of Labour and 
Employment . 

II.-EXPENDITURE MET FROM CA. 1-
TAL AND DISBURSEMENT OF 
LOANS AND ADVANCES 

Capital Outlay of the Ministry of Labour and 
Employment . . . . . . 

Rs. 

;;u.I8,ooo 

96,000 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 5th April, 1961.) 
~~ 
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LOK SABRA 

BULLETIN-PART I 

{Brief Record' of Proceedings] 

We4M8flu,lI, April 5, 1961/Chait'l'4 15, 1883 (Salce) 

No.50Z 

1. Oath or A1Ilrmatlon 

Sbri Balraj M.a.c:l'hok made and subsoribed the oath in Hindi and took his 
seat in the House. 

2. Starred Questions 
Starred Questions Nos. 1316-1324 and 1353 were orally answered. Replies 

to the remaining questions were laid on the Table. 

3. UDStarred QuestioDs 
Replies to Unstarred Questions Nos. 276~2852 were laid on the Table. 

4. Calling attention &0 matter of II1'l'ent Publio Importaaoe 

.Sbri Premji R. Assar .~ed ·tthe attention of the Prime Minister to the 
situation arising ,Qut of the reported decision of the Government of Ceylon 
not to issue ration cards to perSons Of Indian origin. 

The Parliamentary Secretary t~' the Minister of External Affairs made a 
statement in regard thereto, 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Coal Board for the year 1959-60. 
(2) A copy of the Orissa House Rent Control (Amendment) Ordinance, 

1961 (Orissa Ordinance No. 2 of 1961) promulgated by the 
Governor of Orissa on the 10th February, 1961, under Article 
213(2) (a) of the Constitution read with clause (c) (iv) of the 
Proclamation dated the 25th February, 1961, issued by the 
President in relation to the State of Orissa.. 

(3) A eopy each of the following papers:-
(i) Annual Report: of the National Small Industries Corporation 

Limited for the year 1959-60 along with the Audited Ac-
counts and the Comments of the Comptroller and Auditor 
General thereon, under sub-section (1') of Section 639 ot the 
Companies Act, 1956. 

(P.T.O . 
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(ii) Review by the Government on the working of the above Cor-
poration. 

(4) A copy each of ilhe following Noti.filcations under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 355 dated the 18th March, 1961. 

(ll) G.s.R No. 356 dated the 16th March, 1961. 

(iii) G.S.R. No. 402 dated the 25th March, 1961. 

(iv) G.S.R. No. 403 dated the 25th March, 1961. 

(5) A copy of Notification No. G.S.R. 400 dated the 25th March, 1961 
making certain further amendment to the Customs and Central 
Excise Duties Export Drawback (General) Rules, 1960, under 
sub-5ection (4) of Section 43B of the Sea Customs Act, 1878 and 
Section 38 of the Central Excise and Salt Act, 1944. 

6. Report 01 Estimates Committee 

Shrl H. C. Dasappa presented the Hundred and twenty-third Report of 
the Estimates Committee on the Ministry of Commerce and Industry-Deve-
lopment Wing. 

7. statement by MinIster 01 Food and Agriculture 

The Minister of FOOd and Agriculture made a statement in connection 
with the question of withdrawal of zonal restrictions on tale movement of 
wheat and wheat products. 

8. The Budget (General) 1961-62-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 74, 75 and 130 for which the 
Ministry of Rehabilitation is responsible commenced. 

Nineteen cut motions were moved and negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

MinIstry of RebabWtatloJl 

Name of Demand 

I.-BXl'RNDITURE MET FROM REVENUE 

74 Ministry of Rehabilitation . 

75 ExPenditure on Displaced Persons and Minorities 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSB~OF l..OANS AND ADVANCES 

130 Capital Outlay of the Ministry of Rehabilitation 
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(2) Discussion on Demands tor Grants Nos. 86 to 98 and 133 to 137 tor 
which the Ministry of Transport and Communications is responsible com-
menced. 

One hundred and nineteen cut motions were moved. 

The discussion was not concluded. 

9. Balf-an-hour dJseUSllllan On matters ariBIDg out of answer to question 

Shri Prakash Vir Shas.tr-i raised a half-en-hour diseus&ion on points 
arising out of the answer given on the lOth March, 1961 to StalTed Question 
No. 731 regarding Commercialisation of Education. 

Dr. K. L. Shrirnali replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th April, 1981.) 
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M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Reeord of Proceedings} 

Thursdall, April 8, 1961/Chaitra 16, 1888 (8ckc) 

No. AS 

1. Starred Questions 

Starred Questions Nos. 1357, 1359, 1360, 13U-64, 1366, 1367 and 1369-72 
were orally answered. Replies to the remaining questions were laid on the 
Table. 

2. UDStarred Questions 

Replies to Un starred Questions Nos. 2853-2891 were laid ort the Table. 

The Speaker withheld ~is consent to the moving of two adjournment 
motions given notice of by Sarvashri Hem Barua; S. M. Banerjee and 
M. Elias regarding the kidnapping of Lt. Co1. Bhattacharjee, an oftI.cer of 
the Government of India, by Pakistani armed policemen from Baira village 
in Wem Bengal. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Gen.ga BrMlmaputra Water Transport 
Board for the year 1960. 

(2) A copy of the Metalliferrous Mines Regulations, 1961 published in 
Noti6cation No. G.S.R. 337 dated the 11th March, 1961, under 
sub-section (7) of Section 59 of the Mines Act, 1952. 

5. MJnutes of Estimates Committee-laid on the Table 

The minutes of sittings of fue Estimates Committee relating to the llOth. 
Hlth, 112th and 113th Reports on the Posts and Telegraphs Department and 
114th Report on Overseas Communications Service, were laid on the Table. 

[P.T.O. , 
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6. Beporis 01 Estimates Committee 

Shri H. C. Dasappa presented the following Reports of the Estimates Com-
mittee:-

(i) Hundred and twenty-fourlh Report on the Ministry of Defence--
Hindustan Aircraft Limited, Bangalore (Reports and Accounts); 
and 

(il) Hundred and thirty-third Report on the Ministry· of Community 
Development and Cooperation (Department of Cooperation)-
National Cooperative Development and Warehousing Board. 

7. Statement by Deputy MInister 01 Works, BouslDg aDd Supply 

The Deputy Minister of WOI'ks, Housing and Supply made a statement 
correcting the reply given on the 8th March, 1961 to a supplementary by 
Shri P. K.. Kodiyan on Starred Question No. 659 regarding residential 
accommodation for employees in new industries. 

8. The Budget (General) 1961-62-Demands for Grants 

Discussion on Demands for Grants Nos. 86 to 96 and 133 to 137 for which 
the Ministry of Transport and Communications is responsible continued. 

The discussion was not concluded. 

(!.ok Sabha adjourned till 11 A.M. on Friday, the 7th April, 1961.) 

1687 
GIPND-LS 1-62 (0) LS-6-4-61-750. 

M. N. KAUL, 
Secretary. 

• 



• 

LOIt SABBA 

BULLETIN-PART I 

[Brief Record of Proceedblgs] 

Frida'll, April 7. 1961/Chaitra 17, 1883 (Saka) 

No. 1M 

1. starred QuestloJas 

Starred Questions Nos. 1381-1386, 138S-1391, 1394, 1395. and 139'1-1399 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to UnstarredQuestions Nos. 2892-2899, 2901-2916 and 2918-2972 
were laid on the Table. 

3. Adj01l1'lUDt!Dt Motion 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Shri Premji R. Assar regarding entry of Pakis-tani 
trooPs into Indian territory and firing on Indian troops on the Kathua border 
of Jammu and Kashmir on the 5th April, 1961. 

" 
4. Calling attention to matter of urgent Public Importance 

Shri T. N. Viswanatha Reddy called the attention of 1Ihe Minister of Health 
to the reported incidence of polio in an epidemic form. in the districts of 
Krishna, Guntur and Nellore of Andrhra Pradesh and the steps taken to 
prevent the infection. 

The Minister of Health made a statement in regard thereto. 

5. statement re: Govenuaent BuslnC!lli 

The Minister of Parliamentary Affairs made a statement regarding the 
Govenun.ent business for the week commencing the 10th April, 1961. 

, [p.T.O. 
1688 



6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) The following statements showing the action taken by the Govern-
ment on various assurances, promises and undertakings given by 
the Ministers during the various sessions of Second Lok Sabha:-

(i) Firlt Statement . 

(ii) Supplementary Statement No. III 

(iii) Supplementary Statement No. VII 

(iv) Supplementary Statement No. XII 

(v) Supplementary Statement No. XVII. 

(vi) Supplementary Statement No. X'!XUI 

(vii) Supplementary Statement No. XXI 

(viii) Supplementary Statement No. XXV. 

Thirteenth Session, 196t. 

Twelfth Session, 1960. 
Eleventh Session, 1960. 

Tenth Session, 1960 ~ 
Eighth Session, 1959." 

Seventh Session, 1959. 

Sixth Session, 1958. 

Fifth Session, 1958. 

(2) A copy of Notification No. H(T)14-925/58 published in Himachal 
Pradesh Gazette dated the 3rd December, 1960 making certain 
amendments to the Punjab Motor Vehicles Rules, 1940 as applied 
to Himachal Pradesh. under sub-section (3) of Section 133 of 
the Motor Vehicles Act, 1939. 

(3) A copy of Notifioation No. G.S.R. 388 dated the 18th Marolt, 1961 
under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955. 

1. Beport of Public Aoooants Committee 

Sbri Upendranath Barman pr2sented the Thirty-sixth Report of the Public 
Accounts Committee on the Audit Report on the Accounts of bhe Damodar 
Valley Corporation for the year 1958-59. 

8. Beports of Estimates Committee 
Shri H. C. Dasappa presented the following Reports of the Estimates Com-

mittee:-

(i) Hundred and Seventeenth Report on Action taken by Government 
on the recommendations contained in the Fifty-fourth Report 
of the Estimates Committee (First Lok Sabha) on the Ministry 
of Defence---Ordnance Factories (Organisation and Finance). 

(ii) Hundred and Twenty-sixth Report on the Ministry 01 Food and 
Agriculture (Department of Food). 

9. Leave of Absence 
The following members were granted leave of absence from the sittings 

of the HOuse for the periods mentioned against each:-

(I) Shri A. K. Gopalan 2111t November, to 15th December 
1960. (Twelfth Session). 

(2) 8hri Chandikeshwar S~ Singh 14th November to 16th December, 1960 
Ju Deo. "'.- (Twelfth Session). 

(3) Shri V. N. Swami. 2nd December, to 16th December, 
1960 (Twelfth Session). 
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(4) Shri J. Ramesbwar Rao 

(s) Shri U. Muthuramalinga Thevar 

(6) Dr. M. V. Gangadhara Siva 

(7) Shri B. Pocker 

(S) Seth AdlaI Singh 

(9) Shri Narasingha MaUa Deb 

(10) Shri R. KanakaBabai 

(n) Shri K. K. Warior 

(12) Thakore Shri Fate~inhji Ghodasar 

(13) Shri Atulya Ghosh 

(14) Shri A. Doraiswamy Gounder 

(IS) Shri K. Ashanna 

(16) Shri Kansari Halder 

(17) Shri Joginder Sen Mandi ' 

(IS) Sardar Baldev Singh 

14th February to 30th March, 1961 ('Chir-
teenth Session). ' 

14th February to 13th April, 1961 (Thir-
teenth Session). 

14th February to 1St March, 1961 (TlUrteenth 
Session). 

14th February to 7th April, 1961 (Thir-
teenth Session). 

14th February to 2Sth February, 1961 
(Thirteenth Session). 

14th February to 13th April, 1'961 (Thir-
teenth Session). 

14th February to 13th April, 1961 (Thir-
teenth Session). 

2Sth February to 20th April, 1961 (Thir-
teenth Session). 

14th February to 4th March, 1961 (Thir-
teenth Session). 

14th February to 14th March, 1961 (Thir-
teenth Session). 

14th February to 15th Marcil, 1961 (Thir-
teenth Session). 

14th February to 14th March, 1961 (Thir-
teenth Session). 

5th December, to 23rd December, 1960 
(Twelfth Session) and 14th February to 
13th March, 1961. (Thirteenth Ses-
sion). 

27th February to 2181 March, 1961 (Thir-
teenth Session). 

14th February to loth Marcil, 1961 (Thir-
teenth Session). 

10. Motioas for E!ectioD to Committees 

(i) Shri H. C. Dasappa moved the following motion:-

"That >the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 311 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, thirty members from 
amo.ng themselves to serve as members of the Committee on 
Estimates for the term beginning on the 1st May 1961 and 
ending on the 30th April, 1962." ' 

The motion was adopted. 

(ii) Shri Upendranath Barman moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 309 of the Rules 01. Procedure 

[P.T.O. 
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and Conduct of Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the Committee on 
Public Accounts for the term beginning on the 1st May. 1961 and 
ending on the 30th April, 1962." 

The motion was adopted. 

11. MeUcm .re: Association of Members of Rajya Sabha with Public AOOOIIDts 
Comm1ttee 

Shri Upendranath Barman moved the following motion:-

"That this, House recommends to Rajya Sabha that they do agree to 
nominate seven members from Rajya Sabha to associate with 
the Committee on Public Accounts of the House for the term 
beginning on the 1st May. 1961 and ending on the 30th April, 
1962, and to communicate to this House the names of the 
members so nominated by the Rajya Sabha." 

The motion was adopted. 

(12) The Budget (General) 1961-62-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 86 to 96 and 133 to 137 for 
which the Ministry of Transport and Communications is responsible con-
cluded. 

'All the cut motions moved on the 5th April. 1961 were negatived. 

The following Demands were voted in full:-

MiDJstry of Transport and Communications 

Number 
of 
~d 

Name of Demand Amountaf 
Demand 

1 2 3 

RI. 
I.-BXPENDITURE MBT FROM RBVENUE 

86 Ministry of Transport and Communications. 64,12,000 

87 Indian Posts and Telegraphs Department «including 
working expenses) . 68,68,29,000 

88 Posts and Telegraphs Dividends to General Revenues and 
Appropriation to Reserve Funds 10,60,37.000 

B9 Mercantile Marine 69.98,000 

90 Light-houses and Light-ships 1,38,00.000 

91 Meteorology 1,83,42.000 

92 Overseas Communications Service 1,33,88,000 

93 Aviation . 6,04,03,000 

94 Centtal R~ FUnd 4,00,03,000 
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I 2 3 

Rs. 

95 Communications (inc1udiDg National Highways) 5,97,67,000 

96 Miscellaneous Departments and other Expenditure 1Ulder 
the Ministry of Transport and Communications 2,54,25,000 

H.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

133 Capital Outlay on Indian Posts and Telegraphs 
(not met from Revenue) . . . 

'34 Capital Outlay on Civil Aviation 

135 Capital Outlay on Ports 

136 Capital Outlay on Roads 

137 Other Capital. Outlay of the Ministry of Transport and Com-
munications 

---------"------

18,69,34,000 

3.99.,58,000 

2,64.46,000 

29,48,92,000 

(2) Discussion on Demands for Grants Nos. 1 to 5 and 109 for which the 
Ministry of Commerce and Industry is responsible commenced. 

One hundred and forty-three cut motions were moved. 

The discussion was not concluded. 

(13) Private Members' BIll-UDder consideration 

0) The Prevention of Hydrogenation of Oils Bill, 1958 by Shri Jhulan Sinha 
Discussion on the motion for consideration of the Bill moved by 
Shri Jhulan Sinha on the 24th March, 1961, continued. 

The following members took part in tbe debate:-
(1) Shri Ranbir Singh Chaudhuri 
(2) Shri Harish Chandra Mathur 
(3) Shri Amjad Ali 
(4) Shri R. K. Khadilkar 
(5) Dr. N. C. Samantsinhar 
(6) Shri Kanhaiya Lal Balmlki 
(7) Pandit Krishna Chandra Sharma 
(8) Dr. M. S. Aney 
(9) Dr. Sushila Nayar 

(10) Shri A. M. Thomas. 

Shri J,hulan Sinha replied to the debate. 

Voting on the motion was postponed till Friday; the 21st April, 1961. 

[P.T.O. 
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(ii) The Hindu Succession (Amendment) Bill, 1958 (Amendment of section 
14) by ShTi P. Subbiah AmbaLam 

The motion for consideration of the Bill was moved by Shri P. Subbiah 
Ambalam. 

An amendment for circulation of the mn for toh'e put'pQ8e of. eliciting 
opinion thereon was moved by Shri p. T.Thanu Pillai. 

The following members took part in the debate:--
(1) Shrimati Renuka Ray 
(2) Shrimati Uma NehrU 
(3) Shri N. R. M. Swamy 
(4) Shri P. T. Thanu Pillai 
(5) Shri Subiman Ghose 
(6) Shri K. R. Achar 
(7) Shf"i V. P. Nayar 
(8) Shri Balasaheb Patil 
(9) Shri C. R. Basappa. 

The discussion was not concluded. 

(14) KaIt-an-hour ciiacusslon on matters arlslng o1it of 8JlS"Wet"'to question 

~i Braj Raj Singh raised a half-an-hour discussion On points arising out 
of the answer given today to Starred Question No. 1388 regarding civilian 
-pilots. 

Shri S. M. Banerjee took part in the ch!bate. 

Shd Ah~ed Mohiuddin replied to the debate. 

(Lok Sabha adjourned till 11 A.M· on Monday, the 10th April, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda11, April 10, 19611Chaiw4 20, 1883 (Saka) 

Nu.505 

1. Starred Questions 
Starred Questions Nos. 1404-1412, 1414, 1416, 1417, 1419, 1421 and 1421 

wet"e orally answered. Replies to the remaining questions were laid on the 
Table. 

2. UDStarnd Qaest10aS 
Replies to Unstarred Questions Nos. 2973-3035 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Increase in rates of Kerosene 011 
addressed to the Minister of Steel, Mines and Fuel was orally answered. 

4. Obituary Reference 

The Speaker made a reference to the passing away of Dr'. Natabar Pandey 
who was a member of the first Lok Sabha. 

Thereafter members stood in silence for a short while as a mark of res-
pect. 

6. Statemeats by Ministers 

(i) The Minister of Home Mairs made a statement regarding the condi-
tion of Lt. Col. Bhattacharya who had been kidnapped by Pakistani armed 
policemen from Baira village in West Bengal. 

(H) The Minister of Defence made a statement regarding entry ot Pakis-
tani troops into Indian territory and firing on Indian troops on the Kathua 
border of Jammu and Kashmir on the 3rd April, 1961. 

6. Papers 1ald on the Table 

/ 

The following papers were laid on the Table:-
(1) A copy of Notification No. 21/13/00-Delhi published in Delhi 

Gazette dated the 18th March, 1961 making certain amendment 
to the Delhi Municipal Corporation (Facilities for Mayor) Rules, 
1958, under sub-section (2) of Section 479 of the Delhi Municipal 
Corporation Act, 1957. 

[p.T.O. 
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(2) A copy of Notification No. S.D. 2688 dated the 4th November, 1960, 
under proviso to sub_section (2) of Section 1BA of the Industries 
(Development and Regulation) Act, 1951. 

7. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundi'ed and twenty-eighth Report of 
the Estimates Committee on the Ministry of Food and Agriculture (Depart-
ment of Food)-Central Warehousing Corporation. 

8. The Budget (General) 1961_62-Demands for Grants 

Discussion On Demands for Grants Nos. 1 to 5 and 109 for which the 
Ministry of Commerce and Industry is responsible continued. 

The discussion was not concluded. 

9. BaH_a-hour discussion on matters arising out of answer to question 

Shri Aurobindo Ghosal raised a half-an-hoUi' discussion on points arising 
out of the answer given on the 28th February, 1961 to Starred Question No. 
397 regarding development of Calcutta. 

Shri Gulzarilal Nanda replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th April, 1961.,) 

It , 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Bee.ord of Proceed.inlSl 

Tuesday, April 11, 19611ChaitTa 21, 1883 (Salc4) 

No. A6 

1. Starred Qaestloas 
Starred Quest~ons (Nos. 1433--1436, 143S-1441, 1444-1447 and 1401-

1454) were orally answered. Replies to remaining questions were laid on 
the Table. 

2. UDStarred Qaestkms 
Replies to Unstarred Questions (Nos. 3036-3071) were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Coffee (Amendment) Rules, 1961 publiabed in 
Notification No. G.S.R. 451 dated the 1st April, 1961, under IUb. 
section (3) of Section 48 of the Coffee Act, 1942. 

(2) A copy each of the following papers:-

(1) Annual Report of the National Industrial Development Cor. 
poration Limited for the year 1959.60 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub.section ( 1 ) of Section 639 of the 
Companies Act, 1956. 

(ii) Review by the Government of the working of the above Cor-
poration. 

4. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and twenty-fttth Report of 
the Estimate3 Committee on Ministry of Steel, Mines and Fuel-The Neyveli 
Lignite Corporation Limited. 

5. Presen4atlon of Petition 

Shri Arjun Singh Bbadauria presented a petition signed by a petitioner 
regarding the Finance Bill, 1961. 

[P.T.O. 
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6. The Budget (General) 1961-62-DemaDc1s for Granta 

(1) Discussion on Demands for Grants Nos. 1 to 5 and 109 for which tb.~ 
Ministry of Commerce and Industry is responsible concluded. 

The cut motions moved on the 7th April. 1961 were not presged and hence 
deemed to have been withdrawn by the te.e of the House. 

The following Demands were voted In full:-

MinIstry of· Commerce lUIdlb4ustry 

Number 
"'of 

Demand 
Name of Demand 

2 

3 

4 

5 

I.-BXPENDlTURB MET FBOM,BBVENUE 

Ministry of Commerce and Industry 

Ind.ustries 

Salt 

Commercial Intelligence and Statistics 

Miscellaneous Departments and Expenditure 
un,der the Minilltry Qf Commta:e IUd. 
IndUStry 

II.-HXPBNDlTURE MET FROM CAPI-
TAL AND DISBURSEMENT OF LOANS 
AND ADVANCBS 

109' Capital Outlay of the Ministry of CommeJ.oce 
aud Industry . . . . . 

Amount m 
Demand 

Re. 

2,16,20,000 

(2) Discussion on Demands for Grants Nos. 8 to 12 and III for which the 
Ministry of Defence is responsible comJ:Xl.enced. 

Thirty-two cut motions were moved. 

The cliscuss.ion. was not concluded. 

7. Balf-aD_hour discussion on matters arisiDc out of aDSwer.~ ~ 

Shri Inder J. Malhotra raised a half-an-hour discussion Qn .points arising 
out of the answer given on the 17th March, 1961 to Starred Question No. 952 
regarding Agricultural Commission. 

Shri S. K. Patil replied to the Oebate. 

(Lok Sabha adjouljilJtill 11 A.M. on Wednesday, the 12th April, 1981.) .. 
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LOK SABRA 

aUlLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, ApriZ 12, 1961/ChaitTa 22, 1883 (Saka) 

No. 50'7 
1. Starred Questions 

Starred Questions Nos. 1459-1462, 1465-1467 and 1470--77 were orally 
ansWeI"ed. Replies to remaining questions were laid on .the Table. 

2. UDStarred Queiltloas 

RepLies to Unstarred Questions Nos. 3072-3144 and 3146-3217 were laid 
on the Table. 

3. C&1Unc attention to matter of Ill'PDt Public Importance 
Shri Radha Raman calJed the attention of the Minister of Transport and 

Communications to the reported death of a number of Indian pusengers and 
crew due to fire on SS Dars of BISN Company in the Penian Gulf. 

The Minister of State in the Ministry of Transport and Communications 
mad~ a statement in regard thereto. 

4. Paper laid on the Table 

A copy of Notification No. G.S.R. 464 dated the 1st April, 1961. was laid on 
the Table under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955. 

5. Ikporiof Con,amittee on Private Members' BII.1s and BesoI_tIona 

Sardar Hukam Singh presented the Eighty-second Report of ,the Com-
mittee on Private Members' Bills and Resolutions. 

6. Reports of Estimates Committee 
Shri H. C. Dasappa presented the following Reports of the J!'Atimat.es 

Committee:-
(i) Hundred and twenty-seventh Report on the MUustry of Food and 

Agriculture (Department of Food)-(a) Directorate of Sugar 
and Vanaspati, and (b) National Sugar Institute, Kanpur. 

(ii) Hundred and thirty-first Report on the Ministry of Food and Agri-
culture (Department of Agriculture)-Central Mechanized Farm, 
Suratgarh. 

[P.T.D.· 
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7. The Budget (General) 1961-62-Demands tor Grants 

0) Discussion on Demands for Grants Nos. 8 to 12 and 111 for which 
the Ministry of Defence is responsible concluded. 

The cut motions moved on the 11th April, 1961 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Mm&try of Defence 

Name of Demand 

I.-BXPBND~ MET F,ROM REVENUE 

8 Ministry of l)efence 

9 Defence Services, Effective-Army 

10 Defence Servioes, Bft'ectiv_Navy 

II Defence Servioes, Effectivc>-Air Force 

12 Defence Ser"riCes, Non-Bft'ec:tive-Cbarges . 

Amount of 
Demand 

RI. 

40,18,000 

1.,.,.".65,000 

IS,3'7;tio.ooo 

57,69,02,000 

17,04,95.000 

n.-EXPENDITURE MET FROM CAPITAL AND 
mSt4UR'SEMmn' OF LOANS AND ADVANCES 

III Defence Capital Outlay 30,21,88.000 

(2) Discussion on Demands fol' Grants Nos. 6, 7 and 110 for which the 
Ministry of Community Development and Coopel'atiQn is respooaible 
commenced. 

F~ty-ei.cbt cut motiQUs were moved. 

The discussion was not concluded. 

8. BaU.ali~hOUr dI!IIeueston 011 matters arising oat 01 answer to queSitlen 

Shri Chintamani Panigrahi raised a halt-an-hour discussion on ~ints 
arising out of the answer given on the 13th March, 1981 to Starred. Ques-
tion No. 790 rega~ding Orissa Land Reforms Aet. 

5hri Gulzarilal Nanda replied to the debate. 

(Lolt Sabha adjourned till 11 A.M. on Thursday, the 13th A.Pril, 1961.) 

1/ 
.:f 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Thu1'fld411, April 13, 1961/ChaUIra 23, 1883 (Saka). 

No. 508 

1. Starred Questions 
Starred Questio~s Nos. 1482-1490, 14t2 and 1494 were orally answered. 

Rt'plies to remaining questions were laid on the Table. 

2. Vuta.rred Questions 

Replie;; to Unstarred Questions Nos. 3218-3293 and the statement by the 
Minister Of Home Affairs correcting the statement laid on the Table on 
the 31st August, 1960 in fulfilment of the assuranceiiv~m in the reply to 
Unstarred Question No. 822 on the 8th March, 1960 were laid on the Table. 

3. Obituary RetereDee 

The Speaker made a reference to the p~ing away of Shri Dasrath 
Prasad Dwivedi who was a member of the first Lok Sabha. 

Thereafter members stood in silence for a short while a. a mark of 
respect. 

4. CalUn« attention to Matter of Utgent PublIc impertanee 
Shri S. M. Banerjee called the attention of the Minister of Finance to 

the reported statement of the Chief Minister of Mysore about the possibi. 
lity of closure of the nationalised Gold Mines at Kolar in the absence of 
Central aid. 

Thc Minister of Finance made a statement in regard thereto. 

5. Papers lald on the Table 

The following papers were laid on the Table:-

(1) A copy of Notificahon No. G.S.R. 260 dated the 4th March, 1961 
making certain further amendments to the Colliery Control 
Order, 1945, under sub-section (6) of ~ction 3 of the I:ssen-
tial Commodities Act, 1955. 

[P.T.O. 
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(2) A copy each of the following papers under sUb-section (2) of l 
Section 16 of the Tariff Commission Act, 1951:-

(a) Report (1961) of the Tariff Commission on the revision of sell-
ing prices of ferro-silicon manufactured by the Mysore Iron 
and Steel Works, Bhadravati. 

(b) Government Resolution No. PS-30(11)/59, dated the 4th April, 
1961. 

(3) A copy of the Mining Leases. (Modification of Terms) Amend-
ment Rules, 1961 published in Notification No. G.S.R. 455 
dated the 1st April, 1961 under sub-section (1) of Section 28 
of the Mines and Minerals (Regulation and Development) 
Act, 1957. 

(4) A copy of Notification No. G.S.R. 351 dated the 18th March, 1961, 
making certain amendment to Schedule III to the Indian 
Administrative Service (Pay) Rules, 1954, under sub-section 
(2) of Section 3 of the All India Services Act, 1951. 

(5) A copy each of the following Notifications under sub-section (4) 
of Section 43B of the Sea Customs Act, 1878 and Section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960:-

(a) G.S.R. No. 425 dated the 1st April, 1961. 

(b) G.S.R. No. 426 dated the 1st April, 1961. 

(6) A copy each of the following Notifications under sub-section (4) 
of Secloion 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 431 dated the lst April, 1961. 

(b) G.S.R. No. 432 dated the 1st April, 1961. 

(7) A copy of the Central Excise (Fourth Amendment) Rules, 1961 
published in Notification No. G.S.R. 449 dated the 1st April, :;. \·1 

1961 under Section 38 of the Central Excises and Salt Act, .) 
1944. 

6. Reports of EstImates Committee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Committee on th/ Ministry of Food and Agriculture (Department of Agri-
culture):-

(i) Hundred and twenty-ninth Report on Directorate of Marketing 
and Inspection. 

(ii) Hundred and thirty-second Report on Indian Central To:.l>a,cco 
Committee (Reports and Accounts). 
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7. Motion for Electloll to Committee 

Dr. K. L. Shrimali moved the following motion:-

"That in pursuance of clause (xii) of section 19(1) of the Visva-
Bharati Act. 1951 read with clause (5) of statute 10 of the 
First Statutes of the University, the members of Lok Sebha do 
proceed to elect. in such manner as the Speaker may direct, one 
member from among themselves to.be a member of the Samsad 
(Court) of the Visva-Bharati in place of Shri Atulya Ghosh 
whose term of membership expires on the 6th June, 1961." 

The motion was adopted. 

8. The Budget (General) 1961-U-Demands for Grants 

Discussion on Demands for Grants Nos. 6, 7 and 110 for which the 
Ministry of Community Development and Cooperation is responsible con-
cluded. 

One further cut motion was moved and negatived. 

The cut motions moved on the 12th April, 1961 were also negatived. 

The following Demands were voted in full:-

MInIstry of Communlty DeveiopmeDt aDd ()o-operatlcm 
------------_._._---
Number 

of 
Demand 

Name of Demand 

I.-EXPENDI'n1RE MET PROM REVENUE 

6 Ministry of Community Development and CcHIperation 

7 Community Development Projects, National Extension 
Service and (h.operadon . . ' .. 

n.-BXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCE6 

lIO Capital Outley of the Ministry of Community Development 
and ~peration 

9. Belport of Basineas Advillory Oommittee 

Amount of 
Demand 

RI. 

Shri H. Siddananjappa presented the Sixty_third Report of the BUliness 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. OIl Friday. the 14th April, 1961) 
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LOR SABBA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Friday, April 14, 1961/Chaitra 24, 1883 (S41c4) 

No. 509 

1. Starred questions 
Starred Questions (Nos. 1519, 1521-1525, 1528, 1530-1537) were orally 

answered. Replies to ,remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to U1l6tarred Questions (Nos. 3294-3345) were laid on the Table. 

3. Adjo1l1'lUllent Motions 

The Speaker withheld his consent to the moving of three adjournment 
motions given notice of by Sarvashri S. M. Banerjee; Braj Raj Singh and 
Arjun Singh Bhadauria; and Hem Barua regarding failure of electricity in 
Delhi on the 13th Apl'il, 1961 due to brea.k...clown of power supply from 
Nanga!. 

4. Papers laid 011 the Table 

The following papers were laid on the Table:-

(1) A copy e8£h of the following Rules under 9ub4eCtion (3) of 
Section 49 of the Tea Act, 1953:-

(i) The Tea (Amendment) Rules, 1961 published in Notificatlon No. 
G.S.R. 452 dated the 1st April, 1961. 

Ui) The Tea (Second Amendment) Rules, 1981 published in Notift. 
cation No. G.S.R. 453 dated the 1st April, 1961. 

(2) A copy each of the following papers:-

(i) Agreement dated the 6th March, 1961 between xe.r.. Hindus-
tan Machine Tools Limited, Bangalore and Messrs. Limex 
of German Democratic Republic for the manufacture of 
different kinds of machine tools; 

(ii) Agreement dated the 16th March, 1961 between Messrs. Hltub ..... 
tan Machine Tools Limited, Bangalore and Messrs. R':':1aults 01 
France for the manufacture of special,PutpOae machines; 

[P.T.O. 

1703 



(iii) Agreement dated the 7th February, 1961 between the Heavy 
Engineering Corporation Limited, Ranchi and Messrs. TechnCt-
export of Czechoslovakia for the preparation of the Detailed 
Project Report for the first phase of the third stage of the 
Foundry Forge Plant at Ranchi, Bihar; 

(iv) Supplemental Agreement dated the 311St March, 1961 between 
Heavy Engineering Corporation Limited, Ranchi and Messrs. 
Technoexport of Czechoslovakia for the supply of spare parts 
fO!' the first stage of the Foundry Forge Plant including 2600 
tons hydraulic press and roll machining and heat treatment 
shop; 

(v) Supplemental Agreement dated the 31st March, 1961, between 
the Heavy Engineering Corporation Limited, Ranchi and 
Messrs. Technoexport of Czechoslovakia for the supply of 
machinery and equipment for the establishment of the second 
stage of the Foundry Forge Plant, inclusive of roll machining 
and heat treatment shop and spai"es thereof. 

5. Re~ of JW.t~ (1Obblttee 

Shri H. C. Dasappa presented the following Reports of the Estimates Com-
mittee On the Ministry of Finance:-

0) Hundred and fourth Report regarding Action taken by Government 
on the recommendations contained in the Forty..sixth Report on 
Government of India Mints and Assay Department. 

(ii)Hundred and eighteenth Report regarding Action taken by Govern-
ment on the teeOlMnendations contained in the Fifty.4ifth 
Report on the Ministry of Finance-Departtnent of Expenditure. 

6. Motion re: SJxty-tbird Report of Business Advisory Commlttee 

Shri Satya Narayan Sinha moved the following rnotion:-

"That this House agrees with the Sixty-third Report of the Business 
Advisory CGmmittee presented to the House on the 13th April, 
1961." 

'!'be motion was adopt.eQ. 

7. The Budcet (General) 1961-ft;-..Demands tor Grants 

lJiscussiOh on. i:>elbands tor Grants NOs. 83 to 85 and 132 for which the 
Ministry of Steel, Mines and FUel is responsible commenced. 

Sixty_six cut motions were rnowel.. 

'l'be ctiemusion was not concluded. 
'1\:' 

8. MoUoa re: E1cbt7-sAoad &eport of CommJttee 011 Private Members' Bills 
aDd BesolutioDS 

Sardar Amar Singh SlUgal moved the following motion:-
"Thiat this Ho.ue agrees with the Eighty_second !report of the Com. 

mitwe GIl Private Members' Bills and Resolutioas presented to 
tl1e HO\1lije on the 12th April, 1961." 

Thet motion was adopted. , 
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9. Private Member's Resolution-Negatived 

Discussion on the following &solution by Shrimati Renu Chakravartty 
moved on the 1st April, 1961, continued:-

"This House is of opinion that all the coal mines in private sector be 
nationalised." 

The follOWing members took part in the debate:-
( 1) Shri Sh1bban Lal Saksena 
(2) Shri Braj Raj Singh 
(3) 8hri Diwan Chand Sharma 
(4) Shri S. M. Banerjee 
(5) Shri T. B. Vittal Rao 
(6) Sardar Swaran Singh. 

The Resolution was negatived. 

10. Private Member's Besolation.-under consideration 

Shri D. A. Katti moved the following Resolution:-
"This House is of opinion that all the Constitutional safeguards except 

those relating to the reservation of seats in the legislatures, 
granted and provided to the Scheduled Castes, be extended to 
the Buddhist converts from the Scheduled Castes." 

One amendment was ruled out of order. 

One amendment was moved by Shri Shree Narayan Das. 

The following members took part in the debate:-
(1) Shri N. R. Ghosh 
(2) Shri Braj Raj Singh 
(3) Shri Ranbir Singh Chaudhuri 
(4) Shri Naval Prabhakar 
(5) Shri Shree Narayan Das 

The discussion was not concluded. 

(Speech unf!ni8hed) 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 15th April, 1981.) 
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LOKSABBA 

BULLETIN-PART 1 

[Brief Record of Proceedings] 

S4tu7'dall, April 15, 1961/ChaiU"a 25, 1883 (Sa.1c4) 

No. 510 
1. Papers LaId on th~ .Table 

A copy each of the following Notifications was laid on the Table under 
suIHectlon (6) of Section 3 of the Essential Commodities Act, 1955:-

(I) The Rajasthan Rice (Export Control) Order, 1961 publlahed in 
Notification No. G.S.R. 472 dated the 4th April, 1961. 

(ii) Notification No. G.S.R. 503 dated the 5th April, 1961 resclnding-
(a) The Bombay Wheat (Movement Control) Order, 1956; 

(b) The Inter-Zonal Wheat Movement Control Order, 195'1; 

(c) The Wheat (South Zone Export Control) Order, 1958; 

(f) The West Bengal Wheat (Export Control) Order, 1958; 

(,) The Delhi (Restriction on 'Import ot Wheat Atta) Order, 
1959; and 

(h) The Delhi Wheat and Wheat Products (Export Control) Order, 
1959. 

(iii) The Manipur Foodgrains (Movement) Control Amendment 
Order, 1961 published in Notification No. G.S.R. 504 dated the 
5th APril, 1961. 

(iv) The Bihar Foodgrains (Movement Control) Amendment Order, 
1961 published in Notification No. G.S.H. 505 dated the 5th 
April, 1961. 

.(v) The Uttar Pradesh Foodgrains (Reiltrictions on Border Move-
ment) Amendment Order, 1961 published in Notification No. 
G.S.R. 506 dated the 5th April, 1961. 

(vi) The Rajasthan Foodgrains (Restrictions on Border Movement) 
Amendment Order, 1961 published in Notification No. G.S.R. 
50'1 dated the 5th April, 1981. 

(vii) The Madhya Pradesh Foodgrains (Restrictions on Border Move-
ment) Second Amendment Order, 1961 published in Notification 

No. G.S.R. 508 dated the 5th April, 1961. 
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. (viii) Notification No. G.S.R. 509 dated the 5th April, 1961 cancelling 
the Assam Wheat and Wheat Products (Export) Control Order, 
1958 . 

. (ix) Notifl.cation No. G.S.R. 510 dated the 5th April, 1961 cancelling 
the West Bengal Wheq,t or Wheat Products (Restrictions on 
Rail Bookings) Order, 1959. 

(x) The Madhya Pradesh Roller Mills (Regulation of Use of Wheat) 
Order, 1961 published in Notiftc&tion No. G.S.R. 511 dated the 
6th April, 1961. 

.(xi) The Bihar Foodgrains (Movement Control) Second Amendment 
Order, 1961 published in Notification No. G.S.R. 512 dated the 
10th April, 1961. 

2. Statement Be: Government ~ 
The Minister of Parliamentary Mairs made a statement regarding the 

Government business for the week commencing the l'lth. April,. 19CJl, " 
3. The Budcet (General) 1961-6Z-Demands for Grants 

(1) BillcuasiOJl oR Demands.for Orants NO$. 83 to 85 and 132 for wb'ch 
the ~ftry of Steel, M'mes and Fuel is re3ponsible concluded. 

The cut mGtions moved on the 14th April, 1D61 were negati\'ed. 
The following Demands were voted in full:-

Millistry of Steel, MInes aDd Fael 
---~-- ----------------------"---
Number 

of 
Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

RI. 

83 Ministry of Steel, Mines and Fllel 36,48,000 
84 Geological Survey 2,9O.7S,000 
8S Miscellaneous Departments and Other Expenditure under 

the Ministry of Steel, Mines and Fuel 31.I9,SI,OOO 

II.~E~ENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

132 Capital Outlay of the Ministry of Steel, Mines and Fuel 72,16,91,000 

(2) Discussion on Demands for Grants Nos. 37 to 42 and 121 to 123 for 
which the r.rnistry of Food ~d.Agriculture is responsible commenced. 

One hundred and seven cut motions were moved. 
The discussion was not concluded. 

4. Half-AD-Hour Discussion OIl Matters Arising OUt of Answer to Question 
Shri Rajendra Singh raised a half-an-hour discusaion On points arising 

out of the answer given on the 4'h April, 1961 to Starred Question No. 1289 
regarding Alarm Chains on North Eastern Railway. 

Shri S, M. Banerjee and Shri S. V. Ramaswamy took part in the debate. 
Shri Jagjivan Ram repH,cl to the debate. 
(Lok Sabha adjourn~ till 11 A.M. on Monday, the 17th April, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceed.ingsl 

M~, Aprit 17, 19.6UChaitra 27. l~ (~4k4) 

No. 611 

1. starred QaestloDs 
Starred Questions Nos. 1553-1555. 1558, 1559, 1562-1567, 1569, 1570 and 

1572-157; were o~ly 4I!J1we1'ed and repJies to remAllnillJ qu~tiQJla were 
laid on the Table. 

2. UIlStan'ed Questioas 

Replies to Unstarred Questions Nos. 3346-3416 and 3418-3420 were laid 
on the Table. 

3. Papers laJd on tile Table 

The following papers were laid on lhe Table:-

(1) A copy ea<:h 01 the following Orders, under sub-section (6) of 
Section 66A of the Wakf Act, 1954:-

0) The Hyderabad Muslim Wakfs Board (Dissolution) Order, 1961 
published in Notifica.ticm No. G.S.R. 326 dated the 4th Mareh, 
1961. 

(ii) '!'he Mysore Board of Wakfs and the Coorg Muslim Wakf Board 
(Dissolution) Order, 1961 published in NotificaHon No. G.S.R. 
327 da,ted the 4th March, 1961. 

(2) A copy of Notification No. 5.0. 3067 dated the 2~ December, 1960 
making certain amendment to the Indian Telegraph Rules, 1951, 
under sulrsect.ioo. (5) of Section 7 of the Indian Teolegraph Act, 
1885. 

4. Presl4eDt's AsleDt to BIUa 
Secretary laid On the Table the follOWing Bms P8SIed by the Houses of 

Parliament during the current session and assented to by the President since 
the last report made to the House on the 3rd April, 1961:-

" 

(1) The Two-Member Constituencies (Abolition) Bill, 1961. 

(2) The Banking Companies (Amendment) Bill, 1961. 

(3) The Ins1.H'llnce (Amendment) Bill, 1961. 
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5. Report of Estimates Committee 

Shri H. C. Dasappa presented the Hundred and thirty-fourth Report of 
the Estimates Committee on the Ministry of Finance (Department of Eco-
nomic Affairs)-Life Insurance Corporation of India, Bombay. 

6. The Budget (General) 1961-6Z-Demanda for Grants 

Discussion on Demands for Grants Nos. 37 to 42 and 121 to 123 for which 
the Ministry of Food and Agriculture is responsible continued. 

1'he discussion was not concluded. 

7. BaIt-au-bour d1scUSlion on matters arislng out of a.aswers to questions 

Shri V. P. Nayar raised a half-an-hour discussion on points arising out 
of the answers given on the 14th March, 1961 to Unstarred. Questions Nos. 
1587, 1588, 1589, 1590 and 1591 regarding damage to coconut crops in Kerala. 

Dr. Panjabrao S. Deshmukh replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 18th April, 1961.) 
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1.oK. SABRA 

'BULLETIN-PART I 
[Brief Record of ProceedinJs] 

TveadGtl. April 18, 186l1C'*tra :as, 1888 (Sa1ccI) 

No.m 

1. Starred QaestiODll 
Starred Questions NOB. 1577-1580, 1582-1585, 1587-1589, 1591, 

1593-1595 ald 1699-1602 were DralIy IU14wered. Replieato the :remaining 
questions were laid on the Table. 

2. UDStarred QUesUOIIII 

Replies to Unstarred Questions Nos. 3421-3W andU9a...-uc12 and 
3504-3513 were laid on the Table. 

3. Papers laicl OD the Table 

The following papers were laid on the 1'M1e! 

(1) .A copy each of the following pa»era1-
(i) Annual Report of the Orissa Mining Corporation Lilniteci, Bhu-

baneswar, for the year 1959·60 along with the Audited 
Accounts and~ Qf the CoIQptraller aod Auditor 
Geueral thereon, under Bub-section (1) of SectiGIl 639 of the 
CQm.pan.ies Act. 1956. 

(ll) Beview by the Governmeat of the woriUlal Off .tiIe above Coc-
poration. 

(2) A copy of Notifiat.ion No. US1 dated the UtbFebnary, UlBI 
making certain amendment to the General Regulations of .the 
Industrial F.inance Corporation of India, under sub-section (3) 
of Sectiou 43 of the l.D.dustrial .Fiuance Corporatio,n Act, ~. 

(3) A copy each of the followm, Notiilcationa UDder au.b-.ecUon ") 
of. Sectio.u 8 of the Hindu Marriate Act, 1955:..:-

(i) No~ No. F.2.2(5)f55 .. LSG published in· Delbi ..Quette 
dated the 27th September, 1956 contain.in& the Delhi Hindu 
Marriage Registration Rules, 1966. 

(ll) :NotificatiaD No. F. 2O(5)/60-Judl publilbed .in Delhi .Quette 
dated the 16th March, 1961 making certain amendment to 
the Delhi Hindu Marriage RegiBtration Rulea, 1956. 

[p.T.O. 
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4. The Budget (GeDeral) 1961-62-,))emands toJ' GJ'aDte 

(1) Discussion on Demands for Grants Nos. 37 to 42 and 121 to 123 for 
which the Ministry of Food and Agriculture is responsible concluded. 

The cut motions moved on the 15th April, 1961 were negatived. 

The following Demands were voted in full:-

NumberJ 
II1II of 
Demand 

37 

38 

39 

40 

41 

In 

In 

123 

Ministry of FOOd and Agriculture 

Name of Demand 

I.-EXPENDITURE MET IFROM REVENUE 

Ministry of Food and Agriculture 

Forest 

Agriculture 

Agricultural Research 

Animal Husbandry • 

Miscellaneous Departments and other Ex-
penditure under the Ministry of Food and 
Agriculture •• 

II.-EXPENDITURE MET FROM CAPI-
TAL AND DISBURSEMENT OF 
LOANS.:AND ADVANCES 

Capital"'OUtlaY.OD Forests 

Purchase of Foodirains 

Other Capital Ouday of the Ministry of Food 
. and Agriculture 

Amount of 
Demand 

RI. 

68,17.000 

188.38,000 

3,94,03.000 

5,73.49,000 

(2) Discussion On Demands for Grants Nos. 21 to 36 and 114 to 120 for 
Which the Ministry of Finance is responsible commenced. 

Fifty-one cut motions were moved. 

The discussion was not concluded. 

5. lIaU-an-h~ discussion on m.atters arising out of aDSWer to question 
Shri T. B. Vittal Rao raised a half-an-hour discussion on points arising 

out of the answer given on the 1st April, 1961 to. Unstarred Question No. 2637 
regarding Scales :0£ Pay of Teachers of Degree Colleges etc. 

Shri. Humayun Kal»fr replied to the debate. ,. . 
(Lok Sabha adJOUl"fted till 11 A.M. on Wednesday. the 19th April, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. ApriL 19, 1961/Chaitra 29, 1883 (Saka) 

No. 51S 

1. Starred Questioas 
Starred Questions Nos. 1611-1615, 161a, 1620, 1621 and 1623-1629 were 

orally answered and replies to remaining questions were laid on ·the Table. 

2. UDStaneCI Questions 
Replies to Unstarred Questions Nos. 3514-3523, 3525-3558 and 316O-!571 

were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Rules under sllb~secUon (3) ot Section 
40 of the Displaced Persons (Compensation and Rehabilitation) 
Act, 1954:-

(i) The Displaced Persons (Compensatio:} and Rehabilitation) JroW'th 
Amendment Rules, 1961 published in Notification No. G.S.R. 460 
dated the 1st April, 1961. 

(il) The Displaced Persons (Compensation and Rehabilitation) Fifth 
Amendment Rules, 1961 published in Notification No. GAR. 492 
dated the 8th April, 1961. 

(2) A copy of Report of the Study Team on Cooperative Training 
(Volumes I and II). 

4. PresicIeDt's Mesma'e / 

The Speaker comm~ted to Lok Sabba the following message dated the 
18th April, 1961 from the President:-

"WHEREAS after the Dowry Prohibition Bill, 1959, has been passed by 
the !.ok Sabha and t4'ansmitteQ to 1he Rajya Sabba, the Raj,.. 
Sabha and the Lok Sabba have ft.n.aJly disagreed as to the amend-
ments to be made in the said Bill; 

[p.T.O. 
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NOW, THEREFORE, in exercise of the powers conferred by clause (1) 
of article 108 of the Constitution, I, Rajendra Prasad, hereby 
notify my intention to summon the Rajya Sabha and Lok Sabba 
to meet in a joint sitting for the purpose of deliberating and 
voting on that Bill." 

5. Report of C1Jmmittee on Private Members' Bills and Resolutions 

Sardar Hukam Singh presented the Eighty-third Report of the Com-
mittee on Private Members' Bills and Resolutions. 

6. The Budget (General) 1961-62-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 21 to 36 and 114 to 120 for 
which the Ministry of Finance is responsible concluded. 

The cut motions moved on the lath April, 1961 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Ministry of Finance 

Name of Demand 
Amount of 
Demand 

------------------------_ ... _----- . 

I 

21 

22 

25 

26 

27 
28 

33 

3 4 ._----... _-_. 

I.-EXPENDITURE MET FROM REVENUE 

Ministty of Finance 

Customs 

Union Excise Duties 

Taxes on Income including Corporation Tax, etc. 

Opium 

Stamps 

Audit 

Currency 

Mint '"d 

TerritAiat~d Political Pensions 

Superannuation Allowances and Pensions 

Miscellaneous l Departments and other 
Expenditure under the Ministry of Finance 

Planning Commission 

1713 

RI. 

1,60>440000 

3,68,52,000 

8,20,65,000 

5>43,23,000 

4,791}6,OOO 

6,33,25,000 

21,62,000 



, 
I 2 3 

------------------------------------------.--------

34 

3S 

II4 

US 

116 

U7 

u8 

119 

120 

Grant&-in-aid to States 

MiscelJaneous Adjustments between the Union 
and State Governments 

Pre-partition Payments 

n.-EXPENDITURE MET FROM CAPI-
TAL AND DISBURSEMENT OF 
LOANS AND ADVANCES 

Capital Outlay on India Security Pres8 

Capital Outlay on Currency and Coinqe 

Capital Outlay on Minta 

Commuted Value of Pension8 

Other Capital Outlay of the Ministry of 
Finance 

Capital Outlay on Granta to States for Develop-
ment 

Loana and Advancea by the Central Govern-
ment 

Rs. 

1,61,18,94.000 

(2) The following Demands for Grants for which the Department of 
Atomic Energy is responsible were voted in full:-

Number 
of 

Demand 

Department of Atomic EDercY 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
102 Oepartman of Atomk Baeqy . 

103 ~Atomic BnerIY Raarc:h 

141 

I1.-.HXPENDITURE MET FROM CAPI-
TAL AND DISBURSBMBNT OF 
LOANS AND ADVANCES . 

Capital Outlay of the Departmatt of Atomic 
Boergy 

1714 

Amount of 
Demand 

Rs. 
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(3) The following Demand ,.lor Grant for which the Department of 
Parliamenta!'y Affairs is responsible was voted in full:-

Number 
of 

DemlUld 

Department of Parllamentary Aftairs 

Name of Demand 
Amount of 
Demand 

---- _._-- ---------------.---------

I.-EXPENDITURE MET FROM REVENUE 

(DEPARTMENT OF PARLIAMBNTARY Al'l'AIRB) 

104 Department of parlipnentary A1IiIin 

(4) At 5 P.M. the following Demands for Grants in respect of tbe heads 
mentioned against them for which the Lok Sabha, Rajya Sahha and the 
Secretariat of the Vice-President are responsible, were submitted to the 
vote of the House and granted in full:-

Lok Sabba, Rajya Sabha and Sec:retariat of tile Vice-President 

Number 
of 

Demand 
Name of Demand 

Amount m 
Demand 

----------- ---_._-----------

lOS 

107 

loS 

I.-EXPENDITURE MET 
FROM REVENt.JE 

(Lox SABHA) 
LokSabha 

(.RAJYA SABRA) 

Rajya Sabha 

(SBCRJrI"ARIAT OF TRB VICB-PDsIDENT) 

Secretariat of tile VICe-President ------- ----------------
7. Government Bl11-Introduced 

The Appropriation (No.2) Bill, 1961. 

8. Qovemment BilI-under cODSlderatloa. 
The Finance Bill, 1961. 

RI. 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

Shri Ajit Singh s,rrufdi commencedbis 9peech on the motion which was 
not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th April, 1OO1.) 

M. N. KAUL, 
Secretary. 

17115 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

ThuT.day, April 20, 19611ChaitTa 30, 1883 (Saka) 

No. 514 

1. Starred Qaestioas 

Starred QuestioDBNOII. 1638-1640, 1842-1646, 1649-1954 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Uaatarred quflllUoas 
Replies to Unstarred Questions Nos. 3572 to 3638 were laid on the Table. 

3. QafJlltloa 01 PriYIlece 

Sbri Khushwaqt Rai sought leave of the House to raise a question 
involving a breach 01 privilege of a member of the House arising out of the 
publication of certain comments in the Blitz dated the 15th April, 1961. The 
leave was granted. 

Thereupon, Sbri Nath Pai moved a motion for referring the matter to 
the Committee of Privileges. 

The motion was adopted in the following form:-
''That this matter be referred to the CoDllJlittee of Privileges for con-

sideration and report by the 30th April, 1961." 

4. AtQoanuaeD.t MotIeDs 

The Speaker withheld his consent to the moving of three adjournment 
motions given notice of by Sarvashrl Hem Barua; s.. 111. Banerjee ami 
K, T. K. Tangamani; and Premji R. Assar regarding Sbri K. Shankara, Plllai, 
First Secretary in the Indian Hilb Commlssion in Otta'Wa havin, been shot 
dead in his otftce room. 

5. 8tateJae11t by Deputy MJaIBter or Ballway. 

The Deputy !4inRIter. of Railways made a statement regarding the accident 
to lIe,S Dowl'i Nu1h ~ Express~r Siliguri station on North.East' 
Frontier Railway on the 19th April, 1961. 

[P.T.O. 
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6. Government Bill-passed 
The Appropriation. (No.2) Bin, 1961 

The motion for consideration of the Bill was moved by Shri Morarji Desai. 
8hri T. B. Vittal Rao took part in the debate. 

Dr. p. Subbarayan replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken UP. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted, 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted· and the Bill was passed. 

7 .. Government Bill-under CODSlderatiOn 
The Finance Bin, 1961 

Discussion on the motion for consideration of the Bill moved on the 19th 
April, 1961, continued. 

The following members took part in the debate:-
(1) Shri Ajit Singh Sarhadi 
(2) Shri T. Nagi Reddy 
(3) Shri M. R. Masani 
(4) Shri Narencirabhai Nathwani 
(5) Shri C, D. Pande 
(6) 8hri N. G. Goray 
(7) Shri Brajeswar Prasad 
(8) Shri Dharanidhar Basumatari 
(9) Shri Ram Saran 

(10) Shri Ram Sevak Yadav 
(11) Shri Banarsi Pnsad Sinha 
(12) Shri Bishwa Nath Roy 
(13) Shri Panna Lal Barupal 
(14) Shri R. Ramanathan Chettiar 
(15) Shrimati Krishna Mehta 
(16) Shri Jamal Khwaja 
(17) Shri K. S. Ramaswamy 
(18) Shri Missula Suryana~yanamurti 
(19) Shri N. R, GhOft 
(20) Shri T. C. N. hon (Speech tmjiftiaJaed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 2llt Apr1], IH1.) 

1117 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Fridat/, April 21, 1961/Vaisakha 1, 1883 (Saka) 

No. 515 

1. Starrect Qaestioas 

Starred Questions Nos. 1657-1659, 1661-1675 and 1675-A were orally 
answered. Replies to remaining questions were laid On the Table. 

2. Unstarred Questions 

Replies to Unstarred Question!' Nos. 3639-3701 and 3703-3725 were laid 
on the Table. 

3. Adjolll'DJDent MotioDs 

The Speaker withheld his consent to the moving of four adjournment 
motions given notice of by Sarvashri Prakash Vir Shastri; S. M. Banerjee 
and K. T. K. Tangamaru; Premji R. Assar; and D. A Katti and Bhaurao 
Krishnarao Gaikwad regarding the fire which broke out in a colony nee.!' 
Raj ghat. 

4. Statement by Prime Milllster 

The Prime Minister made a statement regarding the recent developments 
in Cuba. 

6. Papen laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Life Insunmce Corporation (Amendment) Rules, 
1961 published in Notification No. G.S.R. 476 dated the 8th April. 
1961 under sub-section (3) of Section 48 of the Life Insurance 
Corporation Act, 1956. . 

(2) The following statements showing the action taken by the Govern-
ment on various assurances, promises and undertakings given by 
the Ministers during the various sessions of Second Lok Sabha:-

(i) Supplementary Statement 
No. I. Thirteenth Session, 1961. 

(ll) Supplementary Statement 
No. IV. 

1'118 

Twelfth Session, 1960. 
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(iii) Supplementary Statement 
No. VIll. Eleventh Seision. 1960. 

(iv) Supplementary Statement 
No. XIII. Tenth Session, 1960. 

(v) Supplementary Statement 
No. XV. Ninth Session, 1959. 

(3) A statement on the explosion in an oil factory at Jalgaon on the 
17th March, 1961 resulting in the death of 23 workers and 
injuries to others. 

(4) A copy of the Medicinal and Toilet Preparations (Excise Duties) 
(First Amendment) Rules, 19.61 published in Notification No. 
G.S.R. 478 dated the 8th April, 1961, under sub-section (4) of 
Section 19 of the Medicinal and Toilet Preparations (Excise 
Duties) Act, 1955. 

(5) A copy of Notification No. G.S.R. 481 dated the 8th April, 1961 
under sub-section (4) of Section 43B of the Sea Customs Act, 
1878. 

(6) A copy each of the following Notifications making certain further 
amendments to the Customs and Central Excise Duties Export 
Drawback (General) Rules. 1960, under sub-section (4) of 
Section 43B of the Sea Customs Act, 1878 and Section 38 of the 
Central Excises and Salt Act, 1944-

(i) G.S.R. No. 483 dated the 8th April, 1961. 
(ii) G.S.R. No. 484 dated the 8th April, 1961. 

(7) A copy of the Central Excise (Fifth Amendment) Rules, 1961 
published in Notification No. G.S.R. 486 dated the 8th April, 1961 
under Section 38 of the Central Excises and Salt Act, 1944. 

6. Statement re: Government business 

The Minister of Parliamentary Affairs made a statement regarding the 
Government business for the week commencing the 24th April, 1961. 

7. Government Bill-under consideration 
The Finance Bill; 1961 

Discussion on the motion for consideration of the Bill moved On the 19th 
April, 1961, continued. 

The following members took part in the debate:-
(1) Shri T. C. N. Menon 
(2) Shri Vinayak Rao K. Koratkar 
(3) Sardar Amar Singh Saigal 
(4) Shri Shree Narayan Das 
(5) Shri Premji R.Assar 

ff ." (6) Shri Nek Ram Negi 
(7) Shri Bangshi Thakur 
(8) Shri Radheshyam Ramkumar Morarka 
(9) Shri S. C. C. Anthony Pillai 
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(10) 8hri Radha Raman 
(11) 8hri Ansar Harvani 
(12) Shri Rajeshwal' Patel 
(13) Shri R. K. Khadilkar 
(14) Pandit Thakur Das Bhargava 
(15) 8hri S. M. Banerjee 
(16) Shri M. G. Uikey 
(17) Shri Banarsi Prasad Jhunjhunwala 
(18) 8hri C. R. Basappa 
(19) Shri Jhulan Sinha 
(20) Shri Rup Narain 

8hri Morarji Desai t'eplied to the debate. 

The motion for consideration was adopted. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 22nd April, 1961.) 

1720 
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LOE SA.A 

BULLETIN-PART I 

[Brief Record or ProceedinJs] 

Satuiilo:lI, A~ 22, 1961/Va.i&akha 2j 1883 (Saka) 

No..lH 
, . 

1. OOvenUDeDi BUl-Paued 

The FiMftCe Sill, 1961 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2, 4; 7 to 12 and 14 to 17 were adopted. 

Clauses 3, 5, 8, 13 and the First and Second Schedules were adopted u 
amended. 

Clause 1, the Enacting Formula and the Lo~ Title were also adopted. 

. 'The motion' tliatthe Bill,' as amended, be paaed WIos lined by Shri 
MorarjlDesai; .. . 

The following members took part in tlle debate:-
(1) Dr. Sushila Nayar 

-(2j shri Braj Raj .SiJi~ 
(3) S~ Devulapalli Venkateswar Rao 
(4) Shri' MulcbandDube 
(5) Shri C. R. Narasimhan 
(6) Shri K. R. Acliai-
(7) Shrimati Sangam Laxmi Bai 
(8) Shri Bibhuti Mishra 
(9) 8hri Mohan 8warup 

(10) Swami Ramananda Tirtba 
(11) Shri Pratulla Chandra Borooab 
(12) Shri Morarji Desai 

The motion was adopted and "the Bill, as amended, was pasaed. 

2. Motion Be: EiPtJ-tbJrd Bepori 01. Committee _ Priftte ........ BIJJa 
.' " &lUI BeIDlaUoa 

Shri Jhulan· Sinha moved the followm, motion:-
"That this House agree,.; with the Eighty-third Report of the CommIt-
. tee on' Private Members' Bills and Resolutiona presented to the 

House on the 19th April, 1981." 

... 'l'be motion was adopted. 

[P.T.O. 
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3. Private Member's Blll-.... nd 
Th.e Prevention oj Hydrogenation oj. Oils Bill, 1958 bll Sh.ri Jhuian Sinha. _( 

The motion for consideration of the Bill moved by Shri Jbulan Sinha on 
the 24th March, 1961, was negatived. 

4. Private Member's Bill-Amendment for Circalation Adopted 

The Hindu Succession (Amendment) Bill, 1958 (Amendment uf Section 14) 
. btl Shri P. Subbi4h. Ambaiam. 

Discussion on the motion for consideration of the Bill moved by Shri 
P. Subbiah Ambalam and tht>:JIll<II'IIdment for circulation of the Bill for ,the 
purpose of eliciting opinion thereon, moved on the 7th April, lUS1, 
continued. 

The following membei's tQokp~ jn ~. debate:-
(1) Shl'i K.T. K. Tangamani 
(2) Shri C. R. Narasimhan 
(3) Raja Mahendra Pratap 

• (4) Shri R. M.Hajamavis 

SOO P. Subbiah Ambalam replied to the debate. 

\ 
• 

:\ 
-;:.: 

The- amendment for circulation of the Bill for the -purpose of elicitins ,. 
·'·'·opiniOn·theremt by the 1st AugliSti'196i; moved by-Sbri'P; T.numu Pillai 

on the 7th April. 1961, was adopted. 

5. Private Member'l'BIB<-NepUved 

The Essential Commodities (Fixation, Regula.tioR a.M Co'Iitror oJ Prien) Bill, 
1960 bll Shri T. C;iIi;-Menon. 

The motion for consideration of the Bill wlls moved by Sh"ri T. C. N. 
Menon. 

The following members took part in the debate:-
(1) Raja Mahendra Pratap 
(2) Shri Braj Raj Singh 
(3) Shri Ranbir Singh Chaudhuri 
(4) Shri T. B. Vittal Baa 
(5) Shri Shree Narayan Das 
(6) Shri A. M. Thomas 

Shri T. C. N. Menon replied to the debate. 

The motion for consideration was negatived. 

6. Private Member's Bill-Under CoDSlderation 

- .... , 
-. 

The Aii IndUi Domestic Serocw.ts B111 .. 1959 by Shri K4nh4ill4 tal Ba.1miki. 

The mot~ i~r consideration of the Bill was moved by Shri KaDb,lra 
Lal Balmiki and his 'Speeeh was not concluded. . 

(!.ok Sabha· adjourned tillU A.M. On MondaY. ttt~ Mth 'April, 1961.) 

1722 
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LOK SABRA 

BULLETIN-P ART I 

[Brief Record Gf ProceedinCs1 

Mondall. April 24, 1961/VllliBakha 4. 1883 (Saka) 

No. 517 

1. Starred Questions 

Starred Quelltions Nos. 1684, 1685. 1687. 1889-1692. 1695-1698, 1700, 
1702-1705 and 1707-1710 were orally answered. Replies to remaining 
questions were laid on the Table. 

2. U~ Qu~ 

Replies to Unstarred Questions Nos. 3726-3754. 3756-3773 and 3775-3782 
were laid on the Table. 

3. .Ujoarnmeat Motions 

The Speaker withheld his consent to the moving of the following adjourn-
ment motions given notice of by the members shown against them:-

(1) Death of five workers Shri Indnjit Gupta and Shrimati 
due to collapse of the Renu Chakravartty. 
roof of east Kajora 
colliery near Asansol. 

(2) Arrests of Adivaai 
workers in Rourkele 
Steel Plant. 

Sarvashri Chintamani Panigraru 
and K.. T. K. Tangamanl. 

4. caJlIag attentioD to matter of argent Public Importaaee 

Shrimati Maimoona Sultan called the attention of the Minister of Rail-
ways to the situation arising out of the outstanding indents for 40,000 wagons 
for the movement of rice in the Bilaspur region in Madhya Pradesh. 

The Deputy J4in.ister of Railways made a statement in retalrd thereto and 
also laid on the Table a detailed statement. 

6. Papers laid OD the Table 

The following papers wet'e laid on the Table:-

(1) A copy of the Report of the Commissioner for Lin,wstic Minori-
ties for the period 1st August, 1959 to 31st October, J 960. under 
article 350B of the Constitution. 

{P.T.O. 
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(2) A copy of the Cinema Carbons (Control) Order, 1961 published in 
Notification No. S.O. 738 dated the 3rd April, 1961, under 
sub-section (6) of Section 3 of the Essential Commodities Act, 
1955. 

(3) A copy of the Report (Parts I and II) of the Commissionet" for 
Scheduled Castes and Scheduled Tribes for the year 1959-60, 
under article 3~(2) of tile Constitution. 

6. Statement by MinJlJter oIlmrMion ,Ud .-.r 

The Minister of Irrigation and Power laid on the Table a statement 
regarding the present shortage 01. power in Cal.f:Utta area. 

7. q/ver1UDtlnt Bill-Introduced 

~e Income Tax Bill, 1961. 

8,. Gov~~ .I~ ~tumed by ~jya Sabha with amendments-AmeIul-
~.ts IlI'ret'Jd _ to 

(1) The Telegraph Laws (A~meat) Bill, 1960 

The motion that the amendments made by RajYIl .~~ W ~e liijl pe 
.taken into consideration W!iS moved by Dr. P. Subbarayan and adopted. 

The motion that the amendments made by Rajya Sa~ba in the Bill be 
agreed to was moved by Dr. P. Subbarayan. 

TQe motiOn was adopted and the amendments made by Rajya Salbha in 
the Bill were agreed to. 

(~) like I~rialE~Rlovment (StandinpOTders) Amendment Bin, 1960 
The motion' that the amendments made by Rajya Sab~ in the Bill be 

taken into consideration was moved by Sh"i Abid Ali and ~9Pted. 

The motion tbilt the amendments made by Rajya Sabha in the Bill be 
agreed to 'I1l'1lS ~oved by Shri Abid Ali. . 

The motion was adopted and. the amendments ~e by Rfjya Sabha in 
the Bill were a~eed to. 

9. ~t JWl-puiI!Ied 
The Criminal Law Amendment BiU, i960 

The motion for conside~~ of the Bill was mOved by Shti B. N. ~W. 
_ ~ fQU~~~ mem,~i to()k part in the de~te:

(l) Shri Narayan Ganesh GQfay 
(2) Shri Indrajit Gupta 
(3) Shri R. K. Kha~lkar 

(4) Lt. Col. H.,H. Maharaja Manabendra Shah of Tebri Garhwal 
(5) Shri Premji R. Assar 
(6) Shri Bhakt Darihan 
(7) Shri Shree Narayan Das 
(8) Shri K. R. Achar 
(9) Shri J. B. S. Bist 
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(10) Dr. M. S. Azley 
(11) Shri N. R. M. Swami 
(12) Shri Motisinh Bahadur&inh Thakore 

Shri La! Bahadur Shastri replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 to 5 were adopted. 
Clauae 1 and the Enacting Formula were adopted as amended. 
The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Lal 
Bahadur Shastri. 

The following members took part in the debate:-
(1) 8hri K. T. K. Tangamani 
(2) Shri Harish Chandra Mathur 
(3) Shri Mulchand Dube 
(4) Shri Lal Bahadur Shastri. 

The motion wBs adopted and the Bill, as amended, was passed. 

10. Motioas for modJjleatlOll or IIuDaa AdminWraUve Sentce (Pay) ...... 
1954 

Shri Harfsh Chandra MathUr moved the following motions:-

"(1) This House resolves that in pursuance of sub-section (2) of Section 3 
of the All India Services Act, 1951. the amendments in Sdledule 
III to the Indian Administrative serviCe (Pa.v) Rules, 19M made 
by Notification No. G.S.R. 8, dated the 7th January, 1961, laid on 
the Table on the 2200 February, 1961, be repealed. 

This House recommends to Rajya Sabha that Rajya Sabha do concur 
in the said Resolution. 

(2) This House resolves that in pursuance of sub-section (2) of Section 3 
of the All India Services Act, 1951, the amendment in Schedule 
III to the Indian Administrative Service (Pay) Rules, 1964 made 
by NotificatiOn No. G.S.R. 127, dated the 4th February, 1961. laid 
on the Table on the 22nd February, 1961, be repealed. 

'Ibis House recommends to Rajn Sabba that Rajya Sabha do concur 
in the said Resolution." 

The following members took part in the debate:-
(1) Shri T. C. N. M'enon 
(2) Shri N. R. M. Swami 
(3) Shri B. N. Datar. 

Shri Barish Chandra Mathur replied to the debate. 
The motions were withdrawn by leaVe of the House. 

(Lok Sabba adjourned tin 11 A.M. on Tuesday, the 21th April, INI.) 

1'72:5 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday. April 25, 1961/Vaisakha 6, i883 (Salea) 

No. 518 

1. Starred Qgestloas 

Starred Questio~ Nos. 17li, 1712, 171~i716, 1719-1721, 1723 and 1725-
1730 were orally answered. Replies to remaining questions were laid on the 
Table. 

2. UDStarred QaestiODs 

Replies to Unstarred Questions Nos. 3783-3845 aDd 3847-3880 were laid 
on the Table. 

3. Call .... attention to matter of aq_t PabUe Importance 

Sbri Pnifulla Chandra Borooah called the attention of the Min.isCer of 
Irrigation and Power to the recent accident In the 'Power House of Bhakra 
Dam resulting in the death of two workers and injuries to many others. 

'DIe Deputy Minister of Irrigation and Power made a Irtatement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Talble:-
(l) A copy of Annual Report of the Darnodar Valley Corporation and 

Audit Report ther:eon for the year 1959-80, under sub-eeetion (5) 
of Section 45 of the Damodar Valley Corporation Act, 1948. 

(2) A copy of Notification No. G.S.R. 535 dated !be 15th April, 1961 
mak.in:g certain amendment to Schedule I of the Employees' Pr0-
vident Funds Act, 1952, under sub..8ection (2) of Section 7 of 1!te 
said Act. 

5. statemeat reprdlll&' Demuds fOr ESeeD Grants (0eDeral) for 1t5I-5I. 

Sbri B. R. Bhagat presented a statement showing t.he Demands for mxcess 
Grant.s in respect of the Budget (General) for 1958-59. 

8. Statemeat ~ Demands for ExeeIe Onate UlaOw.,.., for 1858-41 

Sbri ShahDawaz Khan presented a statement showing the Demands for 
Escess Grants in respect of the Budget (Railways) for 1958-59. 

{P.T.O. 
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7. Report of Joint Committee on OtIlces of Profit 

Shri C. R. Pattabhi Raman presented the Third Report of the Joint Com-
mittee on Offices of Pl'oflt. 

8. Government Bills-Passed. 

(1) The Orissa State Lemslature (Delegation of Powers) Bill. 1961, as passed 
by Ra.;ya Sabha. 

The motion for consideration of the Bill, as passed by Rajya Babba, was 
moved by Shri B. N. Datar. 

The following members took. part in the debat.e:-
( 1 ) Shri Chintamani Panigraru 
(2) Dr .. N. C. S4J;Dantsinbar 
(3) Shri Jaganatha Rao 
(4) Shri K. R. Acbar. 

Sh.ri LaIBabadur Shastri replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 were adopted. 

ClaUse 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. N. Datar. 

The motion was adopted and the Bill was passed. 

(2) The Medicinal and Toilet Preparations (E:ccise Duties) Amendment Bm, 
1961. 

The motion for consideration of the Bill was moved. by Sbri B. R. Bhaga·t:. 

The folJowing members took part in the debate:-

(1) Shri v. P. Nayar 
(2) Dr. Sushila Nayar 
(3) Dr. G. S. Me1kote 
(4) Shri K. K. WariOi" 
(5) Shri Radhelal Vyas 
(6) Shri Shree Narayan Das. 

Shri B. R. Bhagat replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up; 

Clause 2 was a/opted. 

Clause 3 was adopted as amended. 

Clause 1, the Enecting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
B. R. Bhagat. 
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The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri B. R. Bhaga:t. 

The motion was adopted and the Bill, as amended, was passed. 

9. The Orissa Badpt 1961-62--Dem&nl1s for Grants 

Discussion on the Demands for Grants in respect of the Budget of the 
State of Orissa for 1961-62 commenced. 

Forty-foUT cut motions were moved. 

The discussion was not concluded. 

10. Motions re: A.Dnaal Reports of tile IDdiaa AIr-lines CorporatIon aDd the 
AIr..India InternatloaaJ Corporation 

(i) Shri Diwan Chand Shanna moved the following mot:ion:-
"That this HOUse takes note of the Annual Reports of the Indian 

Air-lines Corporation and the Air-India International Co~ 
tion for the year 1958-59, laid on the Table of the House on the 
21st December, 1959." 

(ii) Shri Ram Krisban Gupta moved the following motion:-
"That this House takes note of the Annual Reports of the Indian 

Air-lines Co!-poration and the Air-India Internaltional Cor-
poration for the year 1959-80, laid on the Table of the House 

'" on the l~h December, 1960." 

The following members took part in the combined debate on the two 
motions:-

(1) Shri T. C. N. Menon 
(2) Shri Harish Chandn Mathur 
(3) Shri Sinhasan Singh 
(4) Shri N. R. M. Swamy 
(5) Shri Prafulla Chandra Borooah 
(6) Shri S. R. Damani 
(7) Shri Radbeshyam Ramkumar Morarka 
(8) Shri Joachim Alva 
(9) Shri Ahmed Mohiuddin 

(10) Dr. P. Subbanlyan. 

Shri Diwan Chand Sbanna replied to the debate. 

Both the motions were adopted. 

(Lok Sabhi adjourned tin 11 A.M. on Wednesday the 28th April. 1961.) 

1128 
GIPND-LS 1-332(D) LS-25-4-81-750. 

M. ·N. KAUL. 
Seeretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedne,tda'll. April 26, 1961/Vaisakha 6, 1883 (Saka) 

No. 519 

1. starred Questions· 
Starred Q~tions Nos. 1731, 1732, 1737-1743 and 1745-1751 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. UDStarred QU~tiODS 

Replies to Unstarred Questions Nos. 386]~966 •. 3~8-3971 and 3973--3979 
and a statement by the Minister otDefence correcting the reply given to 
Unstarred Question No. 2437 on the 28th March, 1961 were laid On the Table. 

3. Adjournment Motion 

The Speaker withheld his consent to the moving of Ia!Il adjourn,zpent motion 
given n~ of by Sarvashri Rajend<ra Singh, Braj Raj Singh, Indrajit Gupta, 
K. T. K ... Tangam~i and 4urobindo Ghosal regarding certain instructions 
alleged to h~ve been issued by D,G.· P&T intended to prevent >the staff from 
representing their g'l'ievances to the authonties concerned. 

4. Call.luc attention to matter of Ufrent PubUc ImportQee 

Shri Chintamani Panigrahi called the attention of the Minister of Edu-
cation to the discharge of about 300 primarY teachers in the Puri district of 
Orissa. 

The Minister of Education made a statement in regard thereto, 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A statement regarding penetration by Pakistani aircraft into 

Indian territory. 

(2) A copy each of the following ~otifications, issued by the Govern-
ment of Orissa, under sub-section (3) of Secti9n. 57 of the Orisea 
ZillaParishad Act, 1959 read with cla!lse (c) (iv) of the Pr0-
clamation dated the 25th F~bruary, ·1961 issued by the President 
in relation to the State of Orissa:-

(a) Notification No. 17066 published in the Orissa Gazette dated the 
3rd December, 1960 containing the Orissa Zilla Pariahad 
(Conduct of Election, Election Disputes and Decision about 
Disqualification at Members) Rules, 1960. 
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(b) 

(c) 

Notification No. 43-Z.P. published in the Orissa. Gazette dated 
the 7th January, 1961 making certain amendments to the 
Orissa Zilla ParisbaLL{Conduct of Elections, Election Disputes 
and Decision about Disqualifications of Members) Rules, 1960. 

Notification No. 480-Z.P.published in the Orissa Gazette dated 
the 28th January. 1961 makitig certain amendments ~to the 
Orissa Zilla Parishad (Conduct ()f Electi()os, Elecli&n Dis-
putes and Decision about Disqualification of Members) Rules, 
1960, 

(d) Notification No. 243_I-Spl.-B4j60-Z.P. published in the Orissa 
Gazette dated the 18th J,amJaTY, 1961 containing the Orissa 
Zilla Parishad (Cooduet of Business) Rules 1960. 

(3) A copy of the Notification No. G.S.R. 418 d'll'ied ~ 1s~ April, 1961 
making certain amendments -to Schedule Dr to the . lndian 
Administrative Service (Pay) Ru1es, 1954, under sub-section 
(2) of Section 3 of the All India Services Act, 1951. 

(4) A copy each of the following Notificatioris undeT 9Ub.seotion (4) 
of Section 43B of the Sea Customs Act" 1878:~ 

(a) G.S.R.520dated the 15th April, 1961. 
(b) G.S.a. 521 dated the 15th April, 1961. 
(c) G.S.R. 522 dated the 15th April, 1961.-

, (d)G.S;R. 523 dated the 15th April, 1961. 

(5) A copy o~ Scheme for, the Tecoostr)J.CtiQn' Of the Bank of Kerala 
Limiteciand. its amalgamation with the Canara Bank Limited, 
published in NotifiClltion No. S.O. 858 dated fhe15th April, 
1961, under sub-section (11) of Section 45 of the Banking 
Companies;: Act, '1&49. 

6. BQort ,of Committee .~ Private M,eDlbers'Bills and BesOlutloas-

Sardar Hukam Singh presented the Eighty_foui"th Report of the Com· 
mittee on 'Private Members' Bills and 'Resolutions.' 

7. Motions for E1eetion of Committees 

(1) Shri Humayun Kabir moved the fol1owingmoiion:--

"Tha.t in pursuance of paragraphs 4 and 5 of the . Ministry of Steel, 
Mines and Fuel Resolution No. 315(1)157-IU, dated the 4th 
May, 1.957, as amended from time to time, the members of 
Lok Sabh<!. do prOCeed to elect in such manner as the Speaker 
may direc~, one member from among themselves to serve as a 
member of the Governing Counc11of -the Indian School of 
Mines DhanQad" ' , II· ...... , • 

,The motion was' ad-opted. 

(U) 'Dr. Mono Mohon Dasmoved the following motion:-

''That in pursuance of paragraph 1 (20) of the Ministry of Scientific 
Research and Cultural Mairs ResolutiOn No. F.15.226 I 60-SD, 
dated the 23rd March, 1961, the members of Lok Sabha do 
proceed to elect, in such manner' as the Speaker may direct 
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two members from amOng' ~insel'n!S' to serve as me~! of 
the Advisory Board for National Atlas and Geographic names 
for the term commencing from the date of notification In' 'tM 
Official Gazette, subject to the other provisions of the said 
Resoluti~n.':_ 

The motion was adopted. 

8. The Orissa. a.dg~ W81~~s, for. Grants 
DiScussion on the Demands for Grants in respect of 'the . Budget of the 

State of Orissa fOr 1961~il2 eoneluded. 

On cut motion No. 24 On Demand No. 13 moved by Shri' Chintamani 
Panig.rahi the House divided, Ayes 18; Noes 107 .. ·The cut motion was 
a~rtUngly negatived. 

All other cut ~qtions.IQOved onthe 25th April, 1961 w~e n~gatived. 

TIle following Demands were voted in fuIl:-

Num-
berof 
De-

mand 
Name of Demand 

A-EXPENDITIJRE ON REVENUE AcCOUNT 

1 ' Election and other expenditure relating to the Home Deplrtment 
2. Jails 

3' Police 

4 Expenditure relating to the PJanriUlg and Coordination and Political 
and Services Departments . . . . . . . 

s Community Development Proiec:ts. etc. 

6 River Valley Development 

7 Expenditure on displaced persona 

.8, Stamps 

9~enJ. Civil Secretariat and other expenditure relating IX? the 
FlJlIIDCe Department. . . . . . ' . 

10 Pemiona 

II Expenditure relatinglO1he ~ Dcpmment 
12 Taxation 

13 Land Revenue 

.14 Excise 

IS Registtation 

,Amount of , Demand 

RI. 

33,39,074 

3.1,13,171 

1,92.35,391 

40,01,867 

, 3.67,05,60.4 

13,90,807 

~25,ooo 

1,50 ,2,6 

60,33,873 

34>53,674 

4,55,76,737 

12148,103 

1,54020,173 

171J1p]6 

5,08,033 

-16 District Administration and Other ~ftlldtctotbe,1teYenae 
Department . . . . • . . . . 2,U,34>770 

[p.T.O. 
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Namo of Demand Amount of 
Demand 

Rs. 
A-BXPENDITURB ON REVENUB ACCOUNT~ntd. 

17 Expenditure relating to the Industries Department 1,70,06,301 

18 Clvi1 and Sessions·cOurtand other expenditure relating to the Law 
. Department 23,32>699 

19 Stationery and Printing and other expenditure relating to the Com-
merce J;>epartJnent ..•.... 35,29,830 

20 . Labour andanignltion and employment o~ 16,90.311 

21 Tnbal and Rural Welfare Department 1,99;051457 

22' Medic8I and other expenditure relating to the Health Department 1148,900573 

23 Public: Health 66,10,382 

24 In:igation 5,63,18,145 

25 'cmI Works 5,55,19.967 

26 State Legislature S.S0A55 

27 . Public Works common establishment and other expenditure relating 
to the Works O~ent . . . . . . . 5°,54,767 

28 

29 

30 

31 

32 

33 

34 

3S 

36 

37 

38 

Electricity schemes . 

Taxes on Vehicles 

Transport schemes 

Forest 

Fisheries 

. Cooperation 

Contribution to Local Bodies 

Animal Husbandry . 

Public Relations 

AgricUltUre 

Supply Department 

B---;OTH'BR BXPENDITURE 

1,00,82,105 

1,06,44,197 

24,23,269 

37,86,012 

1),78,196 

74,63,952 

14,52,221 

1,21,40,515 

18,17.400 

39 Hiraltud Dam Project "It 63,50,000 

40 Community Development Projects 22,00,000 

41 Loana to Local Funds, Government servants, etc. ):,43,79,92 4 

42 Compensation for abolition of Zamindary system and other ex-
plDditurerclaunatt)'Reyenue Department . 74,60,000 

---- -----.. 
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:.! 

Num-
berof 
De-
mand 

I •• ~: •• 

Name of Demand Amount of 
Demand 

---------- --------- ----

: ~THER EXPENDITURE -contd. 

43 Electricity schemes outside the Revenue Account and other expendi-
ture relating to the Works Department. . . . . 13,14,80,152 

44_ Agricul~ improve~ents and research 

45 State schemes of Government Trading 

46 Rbad Transpon-~mes._> ~ .. .' 

41 Capital outlay on Public Health and Capital Account of,Civil Works 
relating to Health (L.S. G.) Department '. . . . . 

48 Capital outlay on industrial development 
to-

49 Capital outlay on ports (Chanclbali) 

50 Capital outlay on ports (paradip) 

51 Subsidised industrial housing scheme 

53 Capital Account of other works relating to Home Department 

54 Capital outlay on Forest . 

55 Capital expenditure relating to Developmenl(Co-operation)Depart-
ment 

51 Capital expenditure relating to Development (Veterinary) Depart-
ment 

S8 Capital Account of other works relating to the Planning and Coordi-
nation (Grama Panchayat) Department 

58,23.931 

2,54.98,870 

1,61,000 

3,01,160 

11,04,120 

60 Capital Account of Civil Works • 3,43,79,514. 

-~--------------- --------------
9 .. Goverument Bill-Passed 

The E8Be'Rtial Commodities (Amendment) Bia, 1981. 

The motion for consideration of the Bill was moved by Shri S. K. Pati!o 

Th-e following members took part in the debat.e:-

(1) Sbri Mahavir Tyagi 
(2) Shri Braj Raj Singh 
(3) Shri Bibhuti Mishra 
(4) Shri Shree Narayan Das 
(5) Shri Sinhasan Singh. 

Shri S. K. Patil replied to the debate. 

1'113 . 
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The motion for COJl5ideration was adopted and clause.by-clause con-
sideration wu takE"n uP. 

Olause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title .were .~ .adopted. 
The motion that the Bill be passed was moVed by Shri S. K. Pati.!. 

The motion was adopted· and the . Bill :wJIIf'~. 

10. GoverJrJDeDt B!lJ-..-aJIder. ea" ............ · 

The Lega.l PractitionerB Bilt, 1959, as ,.eported by the Joint Committee. 
The motion for consideration of the Bill, as reported by the Joint Com-

mittee. was moved by 8hri R. M.: Hajamavis; . 

The following members took part in the' ck!'bate::";;' 
(1) SAri 8. C. ~ 
(2) 8hri Raghubir Sahai 
(3) Shri Mahavir Tyagi 
(4) Shri Amjad Ali 
(5) Sbri Narendrabbai Nathwani 
(6) Shri Mulcband Dube 
(7) Shri T. C. N. Menon 
(8) Pandit Krisbna Chandra Shanna" 
(9) Sbri Aurobindo Gbosal 

(10) Shri :a.m. ~Wwm GUPta, 
(11) Shri N. R. l4. Swamy 
(12) Sbn.:J:)lwee a..uA S!hu:Iaa~. 
(13) Sbri R. K. Kbadilkar (Speech unfimshed). 

The ~C'IlS"!ion wa" not conciuckd~ 

(Lot Sahba adjourned till 11 A.M. OD Thursday, tbeMth April, Iil5l.) 
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LOX: SABBA' 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Th.ursday, ApriL 27, 1961/Vaisakha 7, 1883 (Saka) 

No. 520 
1. Starred QuesUODS 

Starred Questions Nos. 1754-1758, 1760-1763 and 1766-1769 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 3980-4026, 4028--4047 were laid on 

the Table. . . 

3. Adjournment MoUons 
The Speaker withheld his COnseD~ to the moving of three adjournment 

motions given notice of by Sarvashri Tridib Kumar Chaudhuri, Aurobindo 
Ghosal; Prabha.t Kar, K. T. K. Tangamani; and Braj Raj Singh regarding 
the failure of electricity in Calcutta due to the break-down of D.V.C's Thennal 
Power Station at Durgapur. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers:-
(i) Annual Report of the Hindustan Insecticides Limited for the 

year 1959-60, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon, 
under sub-section ( 1 ) of Section 639 of the Companies Act, 
1956. 

(li) Review by Government of the working of the above Company, 
(2) A copy of Notification No. G.S.R 537 dated the 17th April, 1961, 

under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1965. 

5. MInutes of Estimates Committee-lald on the Table 
Minutes of evidence given before the sub-Committee of the Estimates 

Committee on Public Undertakings and Minute3 of the sitting of the Esti-
mates Committee relating to Hundred and twenty-flfth Report on the Minis-
try of Steel. Mines anci Fuel-The NeyveIi Lignite Corporation Limited. 
were laid on tIhe Table. 
6. statement by Deputy Mbdster of PlaDJdDr and Labour aud Employment 

The Deputy Minister of Planning and Labour and Employment made a 
statement on the aecident in the east Kajora colliery near Asansol On the 
22nd April, 1961. 

7. Govenmtent BlU-lDtroduced 
The Or;issa Appropriation (No.2) Bill, 1961. 

(P.T.O. 



8. Gov~inent Blll-Passed-,. 
f 

\ T)'{ Legal Practitioners Bm, 1959, as reported by the Joint Committee. 
V Discussion on the motion for coD5ideration of the Bill, as reported by the 

Joint Committee, moved on the 26th April, 1961, continued. 

The following members took part in the debat-e:-
(1) Shri R. K. Khadilkar 
(2) Shri J. B. S. Bist 
(3) Shri Braj Raj Singh 
(4) Shri Ghanshyamlal Oza 
(5) Shri M. Sbankaraiya 
(6) Shri Sinhaun Si.Dgh. 

Shri Asoke K. Sen replied to the debate. 

. '!be motion for consideration was adOpted IlIid clause-by';c1au.se con-
sideration was taken up. 

Clauses 2, 4 to 23, 25 to 28, 31 to 57 were adopted. 
Clauses 3, 24. 29, 30 and the Schedule were adopted as amended. 
Clause 1 and the Enaeting Formula were adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed. was moved by Shri Asoke 

K. Sen. 
The following members took part in the debate:-

(1) Shri T. C. N. Menon 
(2) Shri Mahavir Tyagi 
(3) Shri C. R. Ba:sappa 
(4) Shr.i Asoke K. Sen. 

The motion was adOPted and the Bill, as. amended; was passed. 

9. Govermnenl BUI-Motion for reference to Select Commlttee--aDder COIl-
tdderatlob 

The 11'ICome-Ta:r Bill, 1961.' 

The motion for reference of the Bill to a Select Committee was moved 
by Shri Morarji Desai. 

8hri V. P. Nayar took part in the debate. 

'nle discussion was not concluded. 

10. llalf-aD-bollr discussion on matters ari8iDc GIlt ., ........ to q ...... 

Shri Prakash Vir Shastri raised a half-anoolhour discussion On points 
arising out of the answer rven on the 4th Ma:rdl. 1961 to Starred Question 
No. 548 regarding beef,aetved in Ashoka Hotel.. 

.j! 

Shri Anil K. Chanda Teplied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 28th AJ;JIIll, 1961). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Fridall, April 28, 1961/Vaisakha 8, 1883 (Saka) 

No. 521 

1. Starred QUestlODS 

Starred Questions Nos. 1777, 1778, 1784-87, 1789-91, 1793, 1794 and 
1796-98 were orally answered. Replies to remaining questions were laid 00 
the Table. 

2. UDStarred Qaestloas 
Replies to Unstarred Questions Nos. 4048--4129 and 4131-32 were laid on 

the Table. 

3. Calling attentiOn to matter of argent Public Importaace 

Shri BadakUIll&" Pratap Ganga Deb Bamra called the attention of the 
Minister of Home Affairs to the inadequate arrangements by the Delhi 
Administration on the Jumna bathing Ghats on the last Baisakhi day which 
resulted in the death of 5 persons due to drowning in the river. 

Shri B. N. Datat- made a statement in regard thereto. 

.. 4. Minutes of Estimates Committee-laid oa the Table 
.I 

A copy each of the Minutes of sittings of "the Estimates Committee relating 
to the following Reports were laid on the Table:-

(i) 126th, 127th and 128th Reports 00 the Ministry of FOOd and Agri-
cu1ture (Department of Food). 

(ii) 129th, 130th and 131m Reports on the Ministry of FOOd and Agri-
culture (Department of Agriculture). 

(iii) 133rd Report on the Ministry of Community Development and 
Cooperation (Department of Cooperation). 

5. Message from RaJJa Sabha 

Secretary reported a message trom Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Appl'opria.tion 
(No.2) Bill, 1961, passed by Lok Sabha on the 20th April, 1961. 

[P.T.D. 
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6. Report of Committee 01 Privileges 
Sardar Hukam Singh presented the Twelfth Report ofth.e Committee 

of Privileges. 

7. Report 01 Estimates Committee 

Shri H. C. Dasappa presented the Hundred and Tbirty-eighth Report of 
the Estimates Committee on the Ministry of ~ternal Affairs. 

8. Statement re: Government Business 

On behalf of the Minister of Parliamentary AfTaiTs, the Deputy Minister 
of Defence made a stllitement regarding the Government bwUness for the 
week commencing the 1st May, 1961. 

9. Government Bill-lntrod1lCed 

The Coal Mines (Conservation and Safety) Amendment Bill, 1961. 

10. Government Bill-Passed 

The Orissa Appropriation (No.2) Bill, 1961. 

The motion for consideretion of the Bill was moved by Shri B. R. Bhagat. 
The motion far consideration was adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by 8hri B. R. Bbagat. 
The motion was adopted 8ind the Bill was passed. 

11. Government BiU-motlcm lor reference to Select Commlttee-under ceIl-
s1deration 

The Income-Tax BiU, 1961. 

Discussion on the motion for referenCe of the Bill to a Select Commit.tee 
moved on the 27th April, 1961, COtIltinued. 

The following members took part in the deba.te:-
(1) Shri H. C. Heda 
(2) 8hrl N. R. M. Swamy 
(3) 8hri S. R. Damani 
(4) Pandit Krishna Chand'l"ll Sbanna 
(5) Shri Ram Krishan Gupta 
(6) Shri K. T. K. Tanglamani 
(7) Shri Balasaiheb Pa-til 
(8) Shri Banarsi Prasad Jhunjhunwala. (Speech unfinished). 

The discussion was not ooncluded. 
L'i 

12. Motion re: EilhtY-I~ Report 01 Committee on Private Jlem.bers' BilJ8 
and Resolutions 

Shri Balasaheb PaW moved the following motion:-
"That this House agrees wilth the Eighty-fourth Report of 1he Com-

mittee on Private Members' Bills and Resolutions presented to 
the House On the 26th April, 1961." 

'llhe motion was adopted. 
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13. Private Member's Resolutlon-NeCailved 
Discussion on the following Resolution by Shri D. A. Katti and the 

emendment thereto moved on the 14th April, 1961, oontinued:-

''This House is of opinion that all the Constitutional safeguards except 
those relating to Ithe reservation of seats in the legislatures, 
granted and provided to the Scheduled, Cestes, be extended to 
the Buddhist converts from 1lhe Scheduled Castes." 

The following members took part in iflhe debate:-
(1) Shri Shree Narayan Das 
(2) Shri Bhaunw Krishnaroo Gaikwad 
(3) Chaudhary Pratap Singh Daulta 
(4) Pandit Krishna Chandra ~ 
(5) 8hri T. C. N. Menon 
(6) 8hri Naushir Bharucha 
(7) 8hrl Diwan Chand 8harma 
(8) 8hri Ganpati. Ram 
(9) Shri Dwarika Natb Tewari 

(10) 8hri Resham La! Jangde 
(11) 8hri S. C. Gupta 
(12) Shrimati Violet Alva.. 

Shri D. A. Katti replied to the debate. 

The amendment moved, by Shri ShreeNarayan Das was withdrawn by 
leave of the House. 

On the Resolution the House divided, Ayes 23; Noes 74. 

The Resolution was accordingly negatived. 

14. Private Member's Resolu!iOJl--.Wlder CODSideratlon 

On behalf of Soo DaJjit Singh, Shri Kalika Singh moved the following 
Resolution:- 1 

"This House is of opinion that in order Ito achieve the goal of socialistic 
pattern of society the individual incomes should be so regulated 
that the gap between the maximmn and minimum income is 
reduoedto the ratio of 10 to I." 

The discussr.ion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 1st May, 1961.) 

1739 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceed1np] 

Monday, May 1, 1961/Vaisakha lI. 1883 (Sake) 

No. 511 

1. Starred QuesUoas 

Starred Questions NOB. 1799. 1800. 1802, 1803. 1805-1808, 1810, 1811, 
1813 and 1820 were orally answered. Replies to remaining questions were 
laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. fI33-42f{) and 4H2--f2f9 were 

laid on the Table. 

3. CaIUDg attention to Matter of UrpDt Public IIDpOl1aDce 

Shri Hem Barua called the attention of the l4inmer of Railwaya to the 
recent accident to the 8 Up Howrah-Puri Express resulting in the death 
of one person and injuries to many others. 

The Deputy Minister of Railways made a statement in regard thereto 
and also laid on the Table a detailed statement. 

4. Papers Iald on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-
(i) Annual Report of the Indian Oil Company Limited for the 

period from 30th June, 1959 to the 31st March, 1980 along 
with the Audited Accounts and the comments of, the Comp-
troller and Auditor-General thereon, under sub-section (1 ) 
of Section 639 of the Companies Act. 1956. . 

(ii) Review by the Government of the worJdng of the above Com-
pany. 

(2) A statement showing the extent of operation of ban on recruit-
nlpnt in various Ministriesj~ during the year 1960. 
in pursuance of the recommendation contairied in paraJl'apb 28 
of the Ninety-second Report of the Estimates Committee. 

[P.T.O. 
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(3) A copy each of the followit}g papers:-
(i) Annual Report of the Cou.1lcil of Scientific and Industrial Re-

search for the year 1960-61 along with the Audited Accounts 
for the year 1959-60, under Rule 79(iv) of the Rules and 
Regulations and Bye-laws of the said Council 

(ii) Annual Technical Report of the Council of Scientiflc and In-
dustrial Research for the year 1959-60. 

(4) A copy each of the following Reports of the Law Commission:-
(i) Sixteenth Report on the Official Trustees Act, 1913. 
(ii) Seventeenth Report on the Trusts Act, 1882. 

5. Messages rrem BaJya Sabha 

Secretary reported the follOwing messages from Rajya Sabha:-

(i) That Rajya Sabha had concurred in the reoom·mendation of Lok 
Sabha to nominate seven members from Rajya Sabha to asso-
ciate with the Committee on Public Accounts of Lok Sabba for 
the period commencing on the 1st May, 1961 and ending on 
the 30th April, 1962, and had communicated the followin& names 
of members of Rajya Sabha who had been elected to the Com-
mittee:-

(1) Dr. Shrimati Seeta Parmanand 
(2) Shri Lalji Pendse 
(3) Shri V. C. Kesava Rao 
(4) Shri Mulka Govinda Reddy 
(5) Shrimati Savitry Devi Nt,gam _ 
(6)Shri Rajeshwar Prasad Nerain Sinha 
(7) Shri Jai Narain Vyas 

(ii) That Rajya Sabha had no reeommendationsto make to Lok Sabha 
in regard to the Finance Bill, 1961, passed. by Lok Sabba on the 
22nd April, 1961. 

6. President's IISSeIlt to Bills 

Secretary laid on the Table the follawing Bills passed by the Houses of 
Parliament during the current Session and assented to by the President since 
the last report made to the House on the 17th April, 1961:-

(1) The ~propriation (No.2) Bill, 1961. 
(2) The Ol"iilsa State Legislature (Delegation of Powers) Bill, 1961. 
(3) The Finance Bill, 1961. 

7. Report of COIDbllttee on AbseMe 01 Memben from the 8IttIDp of tile 
House .. ," 

(I 
Shri Ram Kriahan GuPta. presented the· Twenty-fourth Report of the 

Committee on Absence of Members from the Sittings of the House and also 
laid on the Table a list showing names of members who were continuously 
absent from the sittings of the House for 15 days or more from the 14th 
'February to the 31st March, 1961, during the Thirteenth Session. 
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8. Motion re: Twelfth Report of Committee 01 Privileles 
Sardar Hukam Singh moved the following motitm':-

"That this House agrees with the Twelfth Report of the Committee of 
Privileges presented to the House on the 28th April, 18fll." 

The motion was adopted. 

9. Govemment BIII-MotIoD for refereace to Select Oemad~ Adapbd 

The Income-Tax Bill, 1961 V 
Discussion on the motion for reference of the Bill to a Select Committee 

moved On the 27th April, 1961, continued. 

The following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) Shri N. K. 8anghi 
(3) Shri Aurobindo Ghosal 
(4) 8hri K. IS:. Warior. 

Shrimati Tarkeshwari Sinha replied to the debate. 

The motion was adopted as follows:-

"That the Bill to consolidate and amend the law relating to ineome-
tax and super-tax be referred to a Select Committee con-
sisting of 30 members, namely, Shri K. R. Aohar, 8hri P. Subbiah 
Ambalam, 8hri Amjad Ali, Shri Premji R. Assar, Shri Bahadur 
Singh, 8hri Prafulla Chandra Borooah, 8hri D. R. Chavan, Shri 
Shree Narayan Das, 8hri Mulchand Dube, Shri M. L. Dwivedl, 
Shri D. A. Katti, Shri P. Kunhan, Shri BhaWlaheb Raosaheb 
Mahagaonkar, 8hri Mathew Maniyangadan, 8hri M. R. 
Masani, Shri T. C. N. Menon, 8hri Radheahyam 
Ramkumar Morarka. Shri Narendrabhai Nathwani, 
Shri C. D. Pande, Shri Naval Prabhakar, 8hri Ram Shanker Lal, 
Shri Shivram Rango Rane, Shri Jaganatha Rao, 8hri K. V. 
Ramakrishna Reddy. Shri Asoke K. Sen, Shri Laisram Achaw 
Singh, Dr. Ram Subhag Singh, Shrimati Tarkeshwari Sinha, 
Shri Radbelal Vyas, and 8hri Morarji Desai with instructions to 
report by the last day of the first week of the next session." 

10. Govel'DllleDt Bill-under consideration 

The ,Delhi (UTban Areas) Tenants' Relief Bill, 1961 

The motion for consideration of the Bill was moved by Sbri B. N. Datar. 

The following members took part in the debate:-
(1) 8hri K. K. Warior 
(2) Shri Braj Raj Singh 
(3) Shri Mahavir Tyagi 
(4) Shri Radha Raman 
(5) Shri N. G. Ranga 
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(6) Shri Naval Prabhakar 
(7)Shri Ba1 Raj Madhok 
(B) SOO Ranbir Sfngh Chaudhuri 
(9) Shri Diwan Chand Sharma 

Shri B. N. Datar replied to the debate. 

·'Themotioil for consideration was adopted andc1aus'e-by-clause considera-
tion was taken up. 

Clause 2' was adopted. 

Conskieration of clause 3 was taken up and not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd May, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record ot Proceec:Unasl 

Tuesday. May 2, 1961/Vaisakha 12, 1883 (Salca) 

No. US 
1. Starred QlIest.lODs 

Starred Questions (Nos. 1833-1836, 1838, 1840-1844, 1846-1850) were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Qa.estIoDs 
Replies to Unsta.rred Questions (Nos. 4250--4326) were laid on the Table. 

3. Short Notice Question 
One Short Notice Question regarding recovery of loans from displaced 

persons in West Bengal adda'essed to .the Minister of RehabilitatiOn and 
Minority Affairs was orallY answered and supplementary qUe&tions were 
answered thereon.. ' 

4. Call1a&" AUeDtlon to Matter ot Ur,ent Public Importance 
Shri Badakumar Pratap Ganga Deb Bamra called the atltention ot the 

M:imster ot Home Affairs to the recovery of 'Validation Fee' from the people 
of An.gul Sub-division in the district of Dhenkanal, Orissa.. 

The Minister of State in the Ministry of Home Mairs made a statement 
in regard thereto. 

5. Pa~ laid OD the Table 
The following papers were laid on the Table:-

(1) A statement regarding the shortage of power in the Calcutta area. 
(2) A copy of Notification No. 38989-E.A.-II-39/60-R. publimed in the 

Orissa Gazette dated the 16th September, 1960 makina certain 
further amendment to the Orissa. Estates AbolitiOn R.ules, 1952. 
Wlder sub-section (3) of Section 47 of the Oriaaa listates .Ab0-
lition Act, 1951. . 

(3) A copy each of the following papers:-

(i) <a> Annual Report of the National Instnunenta Limited, Cal-
cutta for the year 1959-80 alon& with the Audited 
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Acccmnts and comments of the Comptroller and Auditor 
General thereon., under sub-section ( 1) of Section 639 of 
the Companies Act, 1956. 

(b) Review by the Government of the working oftbe above 
Company. 

(ll) (a) Annual Report of the Praga Tools Corporation Limited. 
Hyderabad for the year 1959-60 along with the Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of Section 639 of 
the Coiripanies Act, i956. 

(b) Review by the Government of the working of the above 
Corporation. 

(iii) (ra) Annual Report of the Indian Handicrafts Development Cor-
poration Limited, New Delhi for the year 1959-60 along 
with the Audited Acoounts and comments of the Comptrol-
ler and Auditor General thereon, under sub-section (1) of 
Section 639 of the Companies Act, 195ft 

(b) Review by the Government of the working of the above Cor-
poration. 

./ 

(iv) (a) Annual Report of the Hindustan Cables Limited, Burdwan for 
the year 1959-60 along with the Auditea AceOuntiI· and 
comments of the Comptroller and Auditor General thereon, 
under 9ub-section (1) of Section 639 01 the Companies 
Act, 1956. ' 

(b) Review by the Govermnent of the working of the above Com.. 
peny. 

(v) Government Resolution No. 15(1)MetI60 dated the22nd April, 1961 
under sub-section (2) of Section 16 of the Tariff Commission 
Act, 1951, revising Government's decision . contained in 
paragraph 2(6) of Resolution No. 15(15)MetlSt1, dated the 
5th December, 1959 relating to the fair price payable to 
the Metal Corporation of India. 

(4) A copy crl the Central Boilers Boa!'d (Nomination of Meinbers) 
Ruies, 1961 publish~ in Notifieation No. G,S.R. 490 dated the·Bth 
April, 1961, under sub-section (2) of Section 2BA' of the 
Indian Boilers Act, 1923. :1:) A statement regarding Safety Education and Propaganda in Mines. 

6. emment Bill-Introduced 

Indian Railways (Amendment) Bill, 1961. 

7. Government BUIs-Passed 
(1) The Delhi (Urban Areas} Tenants' ReUefBill,1961., 

Clause-by-clause consid_tion of the Bill continued: . ': 
On two amendments~toClause 3 moved by Shri B. N. DatU the House 

divided, Ayes 121; Noes 15. The amendments Were aocordklglyadopted. 

Clause 3 was adopted as amended. 

Clauses 4 to 9 were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted.. 

The motion that the Bill. as amended, be pused wee moved by &lui 
B. N. Datar. 

The following members took part in the debate:-
( 1) Shri Braj Raj Singh 
(2) Shri B. N.Datar 

Themation. was adopted and the Bill, as amended, was passed. 
(2) The Ma.rking of Hea.vll Packages (Amendmetlt) Bill, 1960 

The motion for consideration of the Bill was moved !by Sbri Raj BahadIur. 
Shri K. K. Warior took part in the debate. 
Shri Raj Bahadur. replied to the debate. 

The motion for 'COnsideration was adopted and CJ:aus&.by~ COIl-
sideration was taken up. 

Clause 2 was adopted. 
Clause 1 and the Enacting Formula were adopted as amended. 
The Long Title. was also adopted. 
The motion that the Bill, as amended, be passed was moved by Sbri 

Raj BahadU1'. 
The motion was adopted and the Bill, as amended, 'W8I pe88eCl. 

8. Demands for Excess Grants (General) for 1951-59 

The followibgDemaRds for Excess GnmIs 16 l'Ie8J)eClt of the Budi&Iet 
(GeDeral) fOr 1958-59 were voted in full:-
--------
Number of·; 
Demarid 

Name of Demand 

I. EXPENDITURE MET FROM REVENUE 

1 Ministry of Commerce and Industry 
31 Opium 
37 Superam-.uatiOn AJJowances tmd· Pen!&ions. 
48 Medical Services 
51 MinistTy of Home Mairs 
52 Cabinet 
60 Himachal Pradesh 
69 Ministry of lririgation. and Power 
99 Department of Atomic Energy 

II. EXPENDITURE MET FROM CAPITAL 
12l Capital Outlay ol the MiniIrt.ry 01. Health 
lla ~l OUtlay on. Civil Aviation 
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US,'18 
l,98,4ilI2 
3,M,lOJ 

'19,170 
2,86,016 

39,1'. 
14,'10,042 

89,073 
18,418 

7,82,0'11 
7,12,019 
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O. OoverDllleDt BlIJ-:.introctaeed 
The Appropriation (No.3) Bill, 1961. 

10. Government Bill-Passetl 

The Approprilttion. (No.3) Bin, 1981 

The motion for consideration ,Of the BUI was mowd by Shri B. R. Bhapt. 

The motion for consideration was adopted aocl c1ause~-clauR COIl' 
siderationwas :taken up. 

C1a\1'SeS 2 and 3 and the Schedule were adIopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion tllet the Bill be passed was mGved by Shl'Ii B. R. Bbac'at. 
The motion was adopted and the Bill was passed:. 

11. Demands for Excess Grauts (RaUwa:ys) for 1958-59 

The following Demands for Excess GraMs in respect of the Budget 
(Railways) for 1958-59 were voted in full:-

Number of 
Demand 

Name ,Of Demand Amou.ot at Ex-
cess Demand 

8 

12 

19 

RevMu&-Working Expenses Operation other bn 
StaB'1 and Fuel 

Revenue-Dividend payable to General 
Revenues 

Miscellaneous Charges-Development; Fund 

12. ~ Bil1-lJltroduced 

The Appropriation (Railways) No.3 BilJ, 1961. 

13. Go,v~npnent BIll--Paased 
The Appropriation (Rait1D411s) No.3 Bm, 1961 

Bs. 

21,95,125 

ss.OIl,N2 
412 

The motion for consideration of the Bill was moved by Sb.ri S. V. Rama-
sw~. 

The motion for considerati'on was adopted and clause-by-clauae con-
sidetation was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clf-use I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri S. V. Ramaswamy. 
The motion was adopted and the Bill was pulled. 

1"'- Governm.eut BIll-andilOJr ~raUoD • 
The Coal Mines (Conservation and Safettl) Amendment Bill, 1961 

The motion for eon.si.deration ot the Bill was moved by Sardar Swaran 
Singh. 



The following members took part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Shri Aurobindo Ghosal 
(3) Shri Braj Raj Singh (Speech unfinished). 

The discussion was not concluded. 

15. Motions re: Seventeenth and Eighteenth Se9I!flons of IDdIan Labour 
Conferenee 

(i) Shri S. M. Banerjee moved the following motion:-
"That this House takes note of the Summary of the mad.n conclusions 

of the Seventeenth Session of the Indian Labour Conference 
held at Madras in July, 1959, laid on the Table of the House on 
the 7th Decembel-, 1959." 

(ii) Shri Naushir Bharucha mowd the following motion:-
'''111at this House takes note of the Summary of Proceedings of the 

Eighteenth Session of the Indian Labour Conference held at 
New Delhi on the 24th and 25th September, 1960, laid on the 
Table of the House on the 21st December, 1960." 

The following members tQOk part in the combined debate on the two 
motions:-

(1) Dr. G. S. Melkote 
(2) Pandit Krishna Chandra Sharma 
(3) Shri T. C. N. Menon 
(4) Shri Nath Pai 
(5) Shri Diwan Chand Sharma 
(6) Shri Gulzarilal Nanda. 

Shri S. M. Banerjee and Shri Naushir Bharucha replied to the debate. 

Both the motions were adopted. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 3rd May. 1961.) 
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LOX: 8ABBA 

BULLETIN-PART I 

[Briel Record of Proceedings] 

Wednesday, May 3, 1961/Vaisakha 13, 1883 (Saka) 

No." 
1. starred Qustious 

Starred Questions Nos. 1860-1864, 1868, 1868, 1870-1874, 1876-1879 and 
1882 were orally answel'ed. Replies to remainiI14r questions were laid on the 
Thble. 

2. UDStarred QuesUoas 

~lies to Unstarred Questions Nos. 4327--4335, 4337-4465, 44B5-A, 4d5-B, 
4465-C and 4465-D were laid on the Table. 

3. A.djoammeot Motion 

The Speaker withheld his consent to the moving of an a«ijournment 
motion given notice of by Shri Braj Raj Singh regarding an akcnIft of the 
Indian Air Force reported to be missing since the l'5t May, 1961. 

4. CaIliDg Attention to Matter of Urcent PubUe ImporiaDee 

Shri Raghunath Singh called the attention of the MiDister of Transport 
and Communications to the pooling arr&n:Iements between the Indian, 
British and European Shipping Companies. 

The Min.ister of State in 1Ibe Ministry of 1'raIwport and CommunJcation.-
made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of <the Shipping Development Fund (Loans) Rules, 1961 
published in the Notl.ftcation No. G.B.R. 4H dated tile 8th April, 
1961, under sub-section (3) of SectiOn 458 of the Merclwlt 
Shipping Act, 1958. 

(2) A statement on the setting up of KrillhDa-Godavari Commission. 
(3) A statement showing action taken or proposed to be taken on 

recommendations made by the Conun.iasiooer for Sdleduled 
~ and Scheduled Tribes in his Report tor the year 1958-51. 

(4) A copy each of the following papers under sub-section (4) of 
Section 15 of the Air Corporations Act, 1953:-

(a) Annual Accounts of the Air-India Interna.tioDa.l Corpc>ratiOll for 
the year 1958-59 and the Audit Report thereon. 
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(b) Annual Accounts of the Indian Airlines Corporation for the year 
1957-58 and the Audit 'Report thereon. 

(5) A copy each of the following papers under sub-rule (5) of Rule 3 
of the Air ~ati0a8 ,Ruiea, 1&54~-

(a) Summary of the Budget Estimates of Revenue and, Expenditure 
of the Indian Airlines COrporation for the yeu 1961-62. 

(b) Sti.ritm.ary of Actuals for the year 195~(l0, 'Budget Estimates and 
Revised Estimates fortbeyear 1960-61 and Budget Estimates 
for the year 1961-62 under Capital; of the Indian Airlines Cor-
poration. 

(e) Summary of Budget Estimates of Revenue andERpenditt1Te of 
the Air-IDdia lntematiooal CollPOration fot' the year 1961-62. 

(d) .Swnmary of Actualsior the. year 195f}.80. Budget Eeti.Raatesand 
Revised Estimates for the year 1960-61 and Budget Estimates 
for the year 1961-62 under Capital, of the Air-India Inter-
national Corporation. 

6. Lea1'e of Absence 

The following members were granted leave of absence from 1he sittings 
of the House for the periods mentioned against each:-

(1) .LalaAchint .a&ln 2.3r4 December, 1960 (Twelfth 

(2) Shri B. Pocker 

(3) 'I'h.akoI'e Shri Paten-
sinhji Ghodasar 

(4) ShIliV. N. Swami 

(5) Shri Etikala Madhusudhan 
Rao 

(6) Shri M. K. JinaehaMtan 

(7) SbriChandikesbwar Sba-
r.a Singh J'uDeo 

(8) Shri Laisram Aebaw Singh 

(9) Shri Surendranath Dwi-
ved.y 

(10) Shri NallasiDgba Malle. 
Deb 

( 11) Shri A. DoraiswattU Goun-
det". 

(12) Kunwarani'VUlyaRaje 

(Un Shri S. R. Arumugham 

Session). 
14th Pebruary to 1st April, 1981 

(Thirteen1ih Session). 
8th April to 5th May, 1961 (Thir-

teenth. Seafton). 
21st Maroh to 4th May, 1961 (Thir-
t~hSession) . 

14th lI!ebwary to 131lhApril, 1961. 
(Tbi:rteenth Sessitm). 

14th February to 13t1h April, 1961. 
(Thirteenth Session). 

14th FebPuary .1:(, 4'Ul ~, 1961 
(Thirteenth Session). 

14th February to Uth April, 1961 
(Thirteenth Session). 
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3rd December to 23rd December, 
1960 (Twelfth Session). 

29th March to 5th May, 1961 (Thir-
teenth Session). 

14th April to 5th May, 1961 (Thir-
teenth Session). 

15th April toSth May, 1961 (Thir-
teenth session). 

7th March to 4th May, 1961 (Thir-
teenth session). 

14th February to 4th. Mareh, 1961 
(Thirteenth Session). 



7. Intimation re: Arrest of Member 
The Speaker informed Lok Sa.bhathat he ·had reaeivecl two telepams, 

dated the 2nd May, 1961, from the p()lice Inspector, KozhUtode, intim&Jting 
that Shri K. P. Kuttikrishnan Nair, Member, Lok SiIaftta, wasvrested under 
Section 38(2) of the Kerala Police Act and raaanded for one :day in the 
special sub-jail, Kozhikode. 

8. Govel'lUDeD.t BUIs Passed 

0) The Coal Mines (Conservation and Safety) Awrem:tml!'nt 'Btlt, 1961. 

Discussion on the motion fM considerationttlo~ 'on 1lhe 2m! May, lIMn, 
continued. 

The following membet'S took partin the debate:-
( 1) Shri Braj Raj Singh 
(2) Dr. G. S. Melkote 
(3) Shri Ranbir Singh Chaudhuri 
(4) Shrimati Parvathi M. KrisMtlm.. 

Sardar Swanm Singh l'eplied to the debate. 

The motion for conaideratiOIA. w.as adopted.8IId ellru8e4i.v~ ~n-
sideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Sardar Swaran SinIb. 
Tbe following members took part in the debate:-

(1) Shri T. B. Vittal Rao 
(2) Shri Braj Raj Singh 
(3) Sardar Swaran Sinfh. 

The m'OtMm was adopted. and the Bill wa.spassed. 
(2) The Delhi Shops and establishments (Amendment) BiU, 1961, as pas.ed 

btl Ra;va Babha 

'!"he motion for consideration of the Bill, as .passed by Rajya Sabha, was 
moved by Shri Abid Ali. 

The following members took part in the debalte:-
( 1 ) Shri S. M. Banerjee 
(2) Shri Mahavir Tyagi 
(3) Shri Diwan Chand Sharma 
(4) Shri K. K. Warior 
(5) Dr. G. S. Melkote 
(6) Shri Balraj Madhok 
(7) Shrimati Parvath! M. Krishnan 
(8) Shri Naval Prabhakar 
(9) Shri Braj Raj Singh 
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(10) Shi-i Radba Raman 
(11) Shri C. Krishnan Nair 
(12) Shri Ranbir Singh Chaudhuri 
(13) Dr. 14. S. AzJey 
(1') Sbri Balasaheb Patil 

Shri Abid Ali replied to the debe.te. 

The motion for consideration was adopted, &.nd c1aluse-by-cwuse con-
sideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as passed by Rajya Sabha, be passed was moved 
by 8hri Abid Ali. 

The motion was adopted and the Bill was passed. 

9. GovermneDt Bi1l-uDder Vonslderat.loD 

The Salar Jung Museum Bm, 1960, as pasaed by Ra;ya Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Dr. Mono Mohon Das. 

The discussion was not concluded. 

10. BaH-an-Boar DIscas8lcm OIl Matters arisiDc out of ADswer to Question 
Shri Ajit Singh Sarhadi raised a half-an-hour discussion on points aris-

ing out of the answer given on the 14th March, 1961 to Starred Question 
No. 820 regarding Bhakra Nangal Project. 

Hafiz Mohammad Ibrahim replied to the debate. 

(Lok Saaha adjourned till 11 A.M. on Thursday, the ,th May, 1981.) 

• . ~ 
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LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

. Thursday, May 4, 19611Vaisakha 14, 1883 (Saka) 

. No.W 

1. Starred Questions 

Starred Questions Nos. 1899, 1904, 1905, 1907-1911, 1914 and 1915 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 
\ 

Replies to Unstarred Question Nos. 4466-4573, 4575-4587, 4589-4592, 
4594-4606, 4606-A and 4606-B were laid on the Table. 

3. Short Notice Question 

One Short Notice QuestiOn regarding Suicide by an Army Officer 
addressed to Minister of Defence was orally answered aDd supplementary 
questions were answered thereon. 

4. Calling Attention to Matter of Urgent PubHc Impori:aDce 

Shri Bhaurao Krishnarao Gaikwad called the attention of the Minister of 
Home Affairs to the alleged setting on fire of 80 houses of Scheduled Caste 
people of Daula Raghubir Dayal village in Bareilly district, Uttar Pradesh, 
by Thakurs. 

The Deputy Minister of Home Mairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Annual Report of the Government Telephones Board 

Limited for the year 1959-60 along with the audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(2) A copy of Notification No. T. 102-41/57 published In Himachal 
Pradesh Gazette dated the 8th April, 1961 making certain 
amendment to the Punjab Motor Vehicles Rules, 1940, as applied 
to Himachal Pradesh, under sub-section (3) of Section 133 of 
the Motor Vehicles Act, 1939. 
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(3) A copy each of the following Notifications under Section 29A of 
the Orissa Sales Tax Act, 1947 read with clause (C) (iv) of the 
Proclamation dated the 25th February, 1961 iSSUed by the Pre-
sident in relation to the State of Orissa:-

(i) Notification No. 976-C.T.A.-7/60-F. published in the Orissa 
Gazette dated the 14th January, 1961. 

(li) Notffication No. 5081-CTA-352/61-F. published in the Orissa 
Gazette dated the 20th Februal"y, 1961. 

(til) Notification No. 6625-C.T.A.-59/60-F. published in the 0rlSsa 
Gazette dated the 8th March, 1961. 

(iv) Notification No. 6627-C.T.A.-59/60-F. published in the Orissa 
Gazette dated the 8th March, 1961. 

(4) A copy of the main conclusions of the Second Session of the 
Industrial Committee on Mines other than Coal Mines, held at 
New Delhi on the 24th April, '1961. 

(5) A copy each of the following Notifications under sup-section (4) 
of Section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. 544 dated the 22nd April, 1961. 
(b) G.S.R. 545 dated the 22nd April, 1961. 

I 
(fi) A copy each of the following Notifications under sub-section (4) 

()f Section 43B of the Sea Customs Act, 1878 and Section 38 of 
Central Excises imd Salt Act, 1944:-

(a) G.S.R. 542 dated the 22nd April, 1961 making certain further 
amendment t() the Customs and Central Excise Duties Export 
Drawback (General) Rules, 1960. 

(b) G.S.R. 543 dated the 22nd April, 1961 making certain further 
amendment to the Customs and Central Excise Duties Export 
Drawback (Gelleral) Rules, 1960. 

(c) G.S.R. 546 dated the 22nd April, 1961 containing corrigendum 
to G.s.R. 188 dated the 18th February, 1961. 

(7) A copy of the Central Excise (Sixth Amendment) Rules, 1961 
Published in Notification No. G.s.R. 582 dated the 20th April, 
1961, 'Under Section 38 of the Central Excises and Salt Act, 
1944. 

(8) A copy of the Conduct of Elections Rules, 1961 published in· 
Notification No. S.O. 859 dated the 15th April, 1961, under sub-
section (3) of Section 169 of the Representation of the People 
Act, 1951. \ 

6. Mblutes of Parliamentary CoDlDlittee-laicl OIl the Table 

(1) The Minutes of the sittings (Seventy-seventh to Eighty-ftfth) of the 
Committee on Private Members' Bills and Resolutions held during the 
Thirteenth Session were laid on the Table. 

(2) The Minutes of the si1;f!ings (Thirty-first and Thirty-second) of the 
Committee on Subordinatgt Legislation held during the Thirteenth Session 
were laid on the Table. . 

(3) The Minutes of the sittings (Twenty-third and Twenty-fourth) of 
the Committee on Absence of Members from the Sittings of the HoUSe held 
during the Thirteenth Session were laid on the Table. 
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7. Mesaages froDl Rajya Sabha 

Secretary ~ported the following messages from Bajya Sabha:-
(i) That at its sitting held on the 2nd May, 1961, Rajya Sabha had 

agreed without any amendment to the Essential Commodities 
(Amendment) Bill, 1961, passed by Lok Sabha on the 28th 
April, 1961. 

(ii) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Medicinal and Toilet Preparations (Excise 
Duties) Amendment Bill, 1961, passed by Lok Sabha on the 
25th April, 1961. 

8. Report of Committee on Subordinate Legislation 

Sanlar Hukam Singh presented the Eleventh Report of the Committee 
V on Subordinate Legislation. 

9. GovernmeJlt Bill-Passed 

The Safar Jung Museum Bill, 1960, as passed by Rajlla. Sabha. 
Discussion on the motion for consideration of the Bill moved on the 8rd 

May, 1961, continued: 

The following members took .part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri T. B. Vittal Rao 
(3) Shri C. R. Narasimhan 
(4) Shri H. C. Heda 
(5) Shrimati Sangam Laxmi Bai 
(6) Shri Yadav Narayan Jadhav 
(7) Shri Aurobindo Ghosal 
(8) Dr. N. C. Samantsinhar 
(9) Shn Diwan Chand Sharma 

(10) Shri N. R. Ghosh 
(11) Shri Ranbir Singh ChaudhUli. 

Shri Humayun Kabir replied to the debate. 

The motion for consideration was adopted and clause-by-clauae 
sideration was taken up. 

Clauses 2 to 28 and the Schedule were adopted. 

Clause 1 and the Ena6'ting Formula were adopted as amended. 

The Long Title was also adopted. 

con-

The motion that the Bill, as amended, be passed wa$ moved by Sbri 
Humayun Kabir. 

The following members took part in the debate:-
(1) Shri T. B. Vittal Bao 
(2) Sbri C. R. Narasimhan. 

The motion was adopted and the Bill, as amended, was passed. 
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10. Intimation regarding conviction of Member 
The Deputy Speaker informed Lok Sabha that he had received a tele-

gram dated the 3rd May, 1961 from the Police Inspector, Calicut, intimating 
that Shri K. P. Kuttikrishnan Nair, Member, Lok Sabha was fined Rupees 
ten or in default simple imprisonment for one week by the Principal Sub-
Magistrate, Calicut. He had been provi~ 'B' class and removed to the 
Central Jail, Cannanore. 

11. Goverament Bill retumed by Bajya Sabba with Amendments-Amend-
ments agreed to 

The Motor Transport Workers Bm, 1960 
The motion that the amendments made by Rajya Sabha in the Bill be 

taken into consideration was moved by Shri Abid Ali. 
The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri T. B. Vittal Rao 

Shri Abid Ali replied to the debate. 
The motion for consideration was adopted. 

The amendments made by Rajya Sa:bha to clauses 2, 18, 20, 28 and the 
Enacting Formula were agreed to. 

On an amendment made by Rajya Sabha to clause 1 the House divided, 
Ayes 102; Noes 2]. The amendment was accordingly agreed to. 

The motion that the amendments made by Rajya Babha in the Bill be 
agreed to was moved by Shri Abid Ali. 

The motion was adopted and the amendments made by Rajya Sabha 
in the Bill were agreed to. 

12. Motion re: Report of UDiveJ'Sity Grants Commission 
Dr. K. L. Shrimali moved the following motion:-

"That this House takes note of the Report of the University Grants 
Commission for the period April, 1959-March, 1960, laid on 
the Table of the House on the 17th February, 1961." 

The following members took part in the debate:-
(1) Shri Hem Barua 
(2) Shri Braj Raj Singh • 
(3) Shri Mahavir Tyagi (Speech unfinished) 

The discussion was not concluded. 

13. BaH-an-Bour Discussion on Matters arisiug out of Answer to Question 

Shri K. '1'. K. Tangamani raised a half-au-hour discq,ssion on points 
arising out of the answer given on the 20th April, 1961 to Unstarred Ques-
tion No. 3627 regarding Indian Council of Medical Research. 

Shri D. P. Karmarkar replied to the debate. 
-~-

(Lok Sabha adjou~ti11 11 A.M. on Friday, the 5th May, 1961.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, May 5, 1961jVaisakha 15, 1883 (Saka) 

No. 528 
1. Starred QuestiODs 

Starred Questions (Nos. 1926, 1929, 1933 to 1940 and 1942, 1942-A, 1943-
1946, 1946-A and 1947) were orally answered. Replies to remaining questions 
were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions (Nos. 4607 to 4626, 4628 to 4694 and 4696 
to 4703) were laid on the Table. 

3. Short Notice QaestioDs 

Five Short Notice Questions regarding Kaslun.ir, Boycott of Damaged 
Liberian Ship, Military Secretary Anny Headquarters, Rickshaw Pulling 
and C.O.D. Kanpur addressed to the Prime Minister, Ministers of Transport 
and Communications, Defence, Labour and Employment and Defence res-
pectively were orally answered and supplementary questions were answered 
thereon. 

4. Adjoarament Motion 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Sarvashri S. M. Banerjee and K. T. K. Tangamani 
regarding the situation arising out of lock-out in Swadeshi Cotton Mills, 
Kanpur. 

5. Call1Dg AiteDtIou to Matters of UrPDt PabUc IJDportanee 

Shri Balraj Madhok called the attention of the Minister .of Labour and 
Employment to the recent strike of building workers in Delhi. 

The Deputy Minister of Labour made a statement in regard thereto. 

In response to the five other calling attention notices mentioned below 
against the names of the members concerned, the Ministers concerned laid 
etatementa on the Table:-

(1) Shri Raghunath Singh Visit of Pakistani water resources 
experts to Calcutta Port. 
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(2) Shri N. Keshava 

(3) Shri Purushottamdas R. 
Patel 

(4) Shri Inder J. Malhotra 

(5) Shri C. Krishnan Nair 

6. Papers laid on the Table 

Incidents of violence occurring in 
the Modern Satgram Colliery and 
other collieries of the Raniganj 
Coal belt area. 

Accumulation of large stocks of 
indigenous cotton with the traders 
and growers in Gujarat due to 
the policy of import of cotton 
under PL-480. 

Reported missing of detonators, 
gelatine and fuSe wire from the 
magazine of the C.P.W.D. Frontier 
Division of N.E.F.A. 

Proposal regarding diversion of the 
drain No.8 to drain No.6 on the 
border of Punjab and Delhi and 
the resulting danger of frequent 
floods in Alipur block area. 

The following papers were laid on the Table:-

(1) A copy of Report of the Organisation and Methods Division for 
the years 1959---a1. 

(2) A copy of the Appropriation Accounts (Civil), 1959-60 (including 
proforma commercial accounts) and the Audit Report, 1961 
under Article 1M(1) of the Constitution. 

(3) The following statements showing the action taken by the 
Government on various aSSUi"ances, promises and undertakings 
given by the Ministers during the various sessions of Second 
Lok Sabha:-

(i) Supplementary State-
ment No. II Thirteenth Session, 1961. 

(il) Supplementary State-
ment No. V Twelfth Session, 1960. 

(iii) Supplementary State-
ment No. IX Eleventh Session, 1960. 

(iv) Supplementary State-
ment No. XIV Tenth SeSsion, 1960. 

(v) Supplementary State-
ment No. Jvm Eighth Session, 1959. 

(vi) Supplementary State-
ment No. XXII Sixth Session, 1958. 

(4) A cOPy of the Inorganic Fertilizer (Movement Control) Amend-
ment Order, 1961 published in Notification No. G.S.R. 561 
dated the 22nd April, 1961, under sub-section (6) of Section 3 
of the Essential Commodities Act, 1955. 
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(5) A copy each of the following papers:-
(i) Annual Report of the Hindustan Housing Factory Limited, 

New Delhi for the period 1st August, 1959 to 31st :March, 
1960 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon; under .sub-
section (1) of Section 639 of the Companies Act, 1956. 

(ii) Review by the Government of the working of the above Com-
pany. 

(6) A copy of Resolution No. 18(4) 159-Salt dated the 3rd May, 1961, 
containing the Government's decisions on the recommendatioDll 
made by the Committee appointed by the Government of India 
to consider certain matteI'S connected with the DevelGpment of 
the Salt Industry. ' 

(7) A copy of the Scheme for the reconstruction of the Travancore 
Forward Bank Limited and its amalgamation with the State 
Bank of Travancore, published in Notification No. S.O. 989 
dated the 29th April, 1961, under sub-section (11) of Section 45 
of the Banking Companies Act, 1949. 

(8) A copy of the Displaced Persons (Compensation and Rehabili-
tation) Sixth Amendment Ruies, 1961 published in Notification 
No. G.S.R. 565 dateg the 22nd April, 1961, under sub-section 
(3) of Section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954. 

(9) The Orissa Land Reforms Rules, 1961, published in the Orissa 
Gazette Notification No. 19767-Re-l/61-R dated the 29th April, 
1961, under sub-section (3) of Section 75 of Orissa Land Re-
forms Act, 1960, read with clause (c) (iv) of the Proclamation 
dated the 25th February, 1961 iSSUed by the President in re-
lation to the State of Orissa. 

(10) The Orissa Irrigation Rules, 1961 published in the Orissa Gazette 
Notification No. 20434-1I1-W-12/61-R dated the 2nd May, 1961 
under sub-section (3) of Section 53 of the Orissa Irrigation Act, 
1959, read with clause (c) (iv) of the Proclamation dated the 
25th February, 1961, issued by the President in relation to the 
State of Orissa. 

(11) A statement regarding the airest of displaced persons at Rourkela. 

1. MloIIte. of Parliamentary Committees-laid on the Table 

(1) Minutes of the Twentieth sitting of the Committee on Govern-
ment Assurances held during the Thirteenth Session were laid on the Table . 

. (2) Minutes of the sittings (Fifty-first to Fifty-fourth) of the Com-
mittee on Petitions held during the Thirteenth SelSion were laid on the 
Table. 

(3) A copy of the Minutes of evidence given before the Sub-committee 
of the Estimates Committee on Public Undertakings 8l1d Minutes of the 
sittings of the Estimates Committee relating to 115th, 116th, 119th, 120th. 
121&t, 124th and 132nd Reports on the Ministries of Transport and Communi- , 
cations, Works, Housing and Supply, Commerce and Industry, Defence and 
FOOd and Agriculture were laid on the Table. 
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8. President's Assent to Bills 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the current session and assented to by the President since 
the last report made to the HoUSe on the 1st May, 1961:-

(1) The Telegraph Laws (Amendment) Bill, 1961. 

(2) The Industrial Empl()yment (Standing Orders) Amendment Bill, 
1961. 

9. RePOrts of Estimates Committee 

Shri H. C. Dasappa presented the following Reports of the Estimates 
Committee:-

(i) Hundred and thirty-fifth Report on action taken by Govern-
ment on the recommendations contained in the Thirty-eighth 
Report of the Estimates Committee on the Ministry of Trans-
port and Communications (Depamnent of Transport)-Eastern 
Shipping Corporation Limited, Bombay and Western Shipping 
Corporation Limited, Bombay. 

(il) Hundred and thirty-sixth Report on action taken by Government 
on the recommendations contained in the Twenty-third Report 
of the Estimates Committee on the Ministry of Education and 
Scientific Research--Central Social Welfare Board. 

(ill) Hundred and thirty-seventh Report on action taken by Govern-
ment on the recommendations contained in the Forty-eighth 
Report of the Estimates Committee on the Ministry of Home 
Affairs--Scheduled Castes, Scheduled Tribes and Other Back-
ward Classes. 

10. Report of Public Accounts Committee 

Shri C. R. Pattabhi Raman presented the Thirty-seventh Report of the 
Public Accounts Committee on Faridabad Development Board-Loss in the 
working of the Technical Institute and the share of the responsibility of 
the Indian Co-operative Union for such losses. 

11. Beport of Committee on Petitions 

Shrimati Uma Nehru presented the Twelfth Report of the Committee on 
Petitions. 

12. StateJnents by Deputy Minister of Works, Housing and Supply 

The Deputy Minister of Works, Housing and Supply made the following 
statements:-

(i) Statement correcting the reply given on the 8th December, 1960 
to Starred Questien No. 785 by Shri Barish Chandra Mathur 
regarding RaIlstlmn Government property in Delhi. 

(il) Statement on the explosion at Poozhikunnu Nemom, District 
Trivandrum (Kerala) on the 19th April, 1961. 

13. Government BOis-introduced 
(1) The Coffee (Amendment) Bill, 1961. 
(2) The Banaras Hindu University (Amendment) Bill, 1961. 
(3) The Union Territories (Stamp and Court-fees Laws) Bill, 1961. 
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14. Government Bill-motion for reference to Seleet CommlUee-Aa~ 
The Indian Railways (Amendment) Bin, 1961 \.,/' 

The motion for reference of the Bill to a Select Committee was moved by 
8hri Shahnawaz Khan. 

The following m~m bers took part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Pandit Munishwar Dutt Upadhyay 
(3) Shri Aurobindo Ghosal 
(4) Shri K. K. Warior. 

Shri Sbahnawaz Khan replied to the debate 

The motion was adopted as follows:-
"That the Bill further to amend the Indian Railways Act, 1890, be 

referred to a Select Committee consisting of Shri S. A. Agadi, 
Shri Frank Anthony, Shri M. Ayyakkannu, Shri Pulin Behari 
Banerji, Shri Naushir BhaTucha, Shri -Laxmanrao Shrawanji 
Bhatkar, Shri Ranbir Singh Chaudhuri, Shri N. R. Ghosh, 
Shr! Yadav Narayan Jadhav, Shri Banarsi Prasad Jhunjhunwala, 
Shri Liladhar Kotoki, Dr: Sushila NaylH', Shri Sarjoo Pandey, 
Shri Nanubhai Nichhabhai Patel, Shri Balasaheb Patil, Shri Ram 
Garib, Shri Vutukuru Rami Reddy, Shri Radha Charan Sharma, 
Shri Shobha Ram, Shri Sinhasan Singh and Shri Jagjivan Ram, 
with instructions to t'eport by the first day at the next session." 

15. Motion Be: Report of University Grants COJDJDJssIoa 

Discussion on the following motion moved by Dr. K. L. Shrimall on the 
4th May, 1961, continued:-

"That this House takes note of the Report of the University Grantl 
Commission for the period April, 1959-March, 1960, laid on 1M 
Table of the House on the 17th February, 1961." 

The following members took part in the debate:-
(1) Shri Mahavir Tyagi 
(2) Shri P. K. Kodiyan 
(3) Shri Ram Saran. 

The discussion was not concluded. 

16. Private Member's B1ll-Iatroda.ced 

The Old Age Pension Bill, 1961 by Shri Aurobindo Ghosal. 

17. Private Member's BUt-Withdrawn 

The AU India Domestic Servants Bm, 1959 by Shri Kanhailla LaI Bcdmiki 

Shri Kanhaiya La1 Balmiki concluded his speech on the motion for con-
sideration of the Bill, moved on the 22nd April, 1961. 

The follawing members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
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(2) Shri Bhakt Darshan 
(3) Shri Yadav Narayan Jadhav 
(4) Shri Naval Prabhakar 
(5) Shri J. B. S. Bist 
(6) Shri Diwan Chand Shanna 
(7) Shri Ram Sewak Yadav 
(8) Shri Mahavir Tyagi 
(9) Shri S. M. Banerjee 

(10) Shri Abid Ali. 

Shri Kanhaiya Lal Balmiki replied to the debate. 

The Bill was withdrawn by leave of tlu! House. 

18. Private Member'S BUl-Under Consideration 

The Constitution (Amendment) Bill, 1961 (Amendment of Article 226) 
by Shri C. R. P"ttabhi Raman 

The motion for consideration of the Bill was moved by Shri C. R. Pattabbi 
Raman and his speech was not concluded. ' 

19. Half-an-hour Discussion on Matters arising out of Answer to Q1IestIon 

Shri Ram Krishan Gupta raised a half-an-hour discussion on points arising 
out of the answer given on the 21st April, 1961 to'Starred Question No. 1611 
regarding integration of services in Punjab. 

Shri B. N. Datar replied to the debate. 

(Lok Sabha adjourned sine die at 5.35 P.M.). 
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JOINT SITTING OF BouhS or pA&J.lAMENf 

BULLETIN-PART I 

[Brief Record of Proceedinp} 

Saturciall. Mall 6, 1961/VaiaaJcha 16, 1883 (Sa1c4) 

No.1 

1. Bill Laid on t.be Table 

Secretary laid on the Table the Bill to pIphibit the giving or takiDI of 
dowry as passed by Lok Sabha and Hajya Sabha with the amendments 
agreed to by both the Houses. 

2. Government BUl-UD4er CODSideraUGD 

Shri Asoke K. Sen moved that the Bill to prohibit the giving or taldq 
of dowry as passed by Lok Sabha and Hajya Babha with the amendments 
agreed to by both the Houses be taken into consideration for the purpose of 
deliberating on matters with respect to which the Housea had not aareecL 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shrimati Renuka Ray 
(3) Shri Jawaharlal Nehru 
(4) Shri P. N. Sapru 
(5) Shri Mulka Govinda Reddy 
(6) Shri Jagan Nath Kaushal 
(7) Rani Manjula Devi 
(8) Shri Mahavir Tyagi 
(9) Shrimati Uma Nehru 

(10) Dr. Shrimati Seeta Parmanand 
(11) Shrimati IIa Palchoudhuri 
(12) Sbrimati Yashoda Reddy 
(13) Shri Atal Bihari Vajpayee 
(14) Shrimati Seeta Yudhvir 
(15) Pandit Thakur Das Bhargava 
(16) Shri Jaganatha Rao 
(17) Shri Jugal Kisbore 
(18) Dr. Sushila Nayar 
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(19) Shri A. D. Mani 
(20) Shri Ram Sewak Yadav 
(21) Shrimati Cbandravati Lakhanpal 
(22) Shri Jaipal Singh (Speech unfinished). 

The discussion was not .concluded. 

(Joint Sitting was adjourned. till 11 A.M. on Tuesday, the 9th May, 1961.) 
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BULLETIN-PART I 

[Brief Record of Proeeedinl5] 

Tuead4l1. Mall 9. 1961/Va.iBakha 19, 1~ (Sa~) . ." ,.- .. " ' .. ; ,.:."' 

No. J 

1. Govel'llJDeot BilI-Paaaec1 

Discussion on the motion moved by Shri Asoke K. Sen on the 6th May, 
1961, that the Bill to prohibit the giving or tak.inc of dowry a8 pueed by 
Lok ~ha and ~ya Sabha with the amendments _greed to Oy both the 
H.ciuses be taken i:nto consideration for the purpose of deUberating on matters 
with respect to which the Houses had not agreed, continued. 

The following members took part in the debate:-

(1 ) Shri Jaipal Singh 
(2) ~ati Pu&hpalata Das 
(3) shri J. B. Kripalani 
(4) Shtlrnati Savitry Devi Nigam 
(5) Shrimati Parvathi M. Kri~hnan 
(6) Shrimali T. Nallamuthu RamamuTti. 
(7) Shri N. R. M. Swamy 

. (8) Shri ~a~l\.d Husain 
(9) Shri R. K. Khadilkar 

(10) Giani Zail Singh 
(11) Shri B. D. Kh~baragade 
(12) Pandit Brij Narayan "Brajesh" 
03} Shri Bhupesh Gupta 
(14) SIu.-imati ~~W\ M~ta 
(lG) 8hri Nar~yanGaneshGoray 
(16) Shrimati Shard# ~har,ava 
(17) Shri~ti Mdda Ahmed . 
(18) Dr. Waman SheodasBarlinpV 
(19) Shri N. B. Maiti 
(20) Shri Sheel Bhadra Yajee. 
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Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

The following amendment to clause 2 was adopted:-

'Page I, :at the end of line 9,-
a.fter "given" insert "either directly or indi:rectly." 

On the following amendment to clause 2, Division took place:-
''Page 2,-

Omit lines 1 to 6" 
Ayes 192; Noes 230. The amendment was accordingly negatived. 
Clausp. 2, as:· amended, was adopted. 
Clause 4 as substituted by the· following amendment was adopted:-

"Page 2,-
fOT clause 4, substitute-

'4. If any person, after the commencement of this Act, demands, 
directly or indirectly, from the parents or guardian of a bride 
or bridegroom, as the case may be, any dowry, he shall be 
punishable with imprisonment which may extend to six 
months, or with fine which may extend to five thousand 
rupees, or with both: 

Provided that no court shall take cognizance of any offence under 
this section except with the previous sanction of the State 
Government or of such officer as the State Government may, 
by general or special order, specify in this behalf.'» 

Cleus(· 3 and clauses 5 to 10 were adopted. 
The following amendment to clause 1 was adopted:-

'Page 1, line 3,-
faT "1960" substitute "1961", 

Clause 1 as amended, was adopted. 
The following amendment to the Enacting Formula was adopted:-

"Page 1, line 1,-
fOT "Eleventh Year" substitute "Twelfth Year" 

The Enacting Formula, as amended, was adopted. 

The Lcng Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Asoke K. Sen. 

The motion was adoptedl'and the Bill. as amended, was passed.. 

(Joint ~tting was concluded at 5.50 P.M.) 
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